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LOK SABHA

Monday, December 7, 1959/
Agrahayana 16, 1881 (Saka)

The Lok Sabha met at Eleven
the Clock,

[Mr. SPEAakER in the Chairl

QRAL ANSWERS TO QUESTIONS
Khrushchev Plan for Disarmament

Shri D, C. Sharma;
Shri Sadhan Gunta:
Shri A. K. Gopalam:
" 1) Shri Vasudevan Nair:
| Shri S. M. Banerjee:
| Shri P. G. Deb:

Will the Prime Minister be pleased
to state: o | r

(a) whether the Khrushchev Plan
for Disarmament has been consider-
ed by Government; and

*410.

(b) if so, their reaction thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). The
Government of India welcome the
Soviet plan for general and complete
disarmament. They believe that, with
goodwill and determination from all
asides, its main purposes are possible
of accomplishment.

8hri D. C. Sharma: May I know if
the Indian Delegation to U.N. has ex-
pressed any views on the subject and
it go, what were the views?

Shri Sadath Ali Khan: The Chair-
man of the Indian Delegation put for-
ward some suggestions. He put for-

208 (Ai) LSD—1.
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ward the following suggestions re-
garding the future discussions of the

disarmament plan by the 10-nation
committee;

(i) The world should have some
knowledge of what is going on
in the 10-nation committee.

(ii) The  10-nation committee
should function under the
umberalla of the Summit.

L) Reogerding the implemenitation
of the disarmament agree-
ment, he suggested that it was
worth-while considering whe-
ther the Nuremberg method
of making the individual
violator subject to  penalty
under the national laws of his
own country would not be the
right thing to do.

This hag appeared in the Press.

Shri Hem Barua; May I know whe-
ther the Prime Minister or the Gow-
ernmeny of India propose to discuss
the Khrushchev Plan for disarma-
ment Wwith Mr. Eisenhower when he
visits this country?

Shri Sadath All Khan: This plan

has already been discussed at the
U.N. leVel.

Shri Kasliwal: The hon. Parlia-
mentary Secretary has refeired to the
speech of the Chairman of the Indian
Delegation about the disarmament
committee. May I know whether the
disarmament committee which had
been created by a resolution sponsor-
ed by India and Yugoslavia will con-
sider the Khrushchev Plan or they
will Proceed with their deliberations
from the point where it was left in

the Lyndon conference of disarma-
ment?
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Shri Sadath Ali Ehan: I believe the
Soviet proposal will be considered in
the first instance by this 10-nation
committee, which will meet sometime
next year.

Shri 8. M. Banerjee: Since the Gov-

ernment of India has welcomed this”
plan, may I know whether any steps-

are being taken to popularise this
plan in other countries through our
ambassadors?

Shri Sadath Ali Khan: That is not
our job.

Shri P. G. Deb: May I know whe-
ther the léader of the Indian Delega-
tion consulied the Government of
India before making his own inde-
pendent statement on the 3rd Nov-
ember, 18587

Shri Sadath Ali Khan: It was not
an independent statement; it was
under Government{ of India’s instruc-
tions.

Shri Feroze Gandhi: May 1 know
whether the hon. Parliamentary Sec-
retary would assure the House that
this disarmament business will not be
considered for our internal purposes”

Mr. Speaker: What is the good of
asking’ the Parliamentary Secretary
for an assurance?

Shri S. M. Banerjee: He represents
the Prime Minister.

Shri D. C. Sharma: May I know if
the disarmament plan sponsored by
our Government is in any way differ-
ent from the one put forward by Mr.
KXhrushchev?

Shri Sadath Ali Khan: Our plan for
disarmament and the Soviet proposal
may have something in common, but
they are diffcrent suggestions accord-
ing to different situations,

Shri Tangamani rose—

Mr. Speaker: The hon. Member is
not one of the sponsors of the ques-
tion. I was a little indulgent to Shri
Sharma because he is a sponsor of the
question. Next question.

DECEMBER 7, 1859
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Closure of Cotton Textile Mills in
Orissa

*§11. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given-
to Starred Question No. 15 on the 3rd
August, 1859 and state:

(a) the names of the two Coiton
Textile Mills which closed down com-
pletely in Orissa;

(b) the reasons for their complete
closure; and

(¢) whether attempts are being
made to reopen them?

The Minister of Commerte (Shri
Kanungo): (a) Messrs. Kalinga Tex-
tiles, Rajgangpur and M/s. Orissa
Cotton Mills, Bhagatpur (Cuttack
District).

(by and (c). Both the mills are
intrinsically uneconomic.  The mills
are morcover in financial difficulttes
and cannot, therefore undertake any
programme of expansion to bring
them to economic levels. The power
supply to the mills had to be cut off
by the State Government as the elee-
tricity dues were not paid. Govern-
ment are not aware of any attempts
being made to revive these mills.

Shri Panigrahi: May I know whe-
ther these two textile mills had start-
ed production since their operation?

Shri Kanungo: Yes, Sir; they were
in operaiion and they were producing.

Shri Ram Krishan Gupta: May 1
know the number of workers who
have been retrenched and the steps
taken to re-employ them?

Shri Kanango: The number of
labourers involved is 207 in Kalinga
Textiles, Rajagangpur and 138 in
Orissa Cotton Mills, Bhagatpur.

Shri Supakar: May I know for how
long these two textile mills were in
operation?

Shri Kanungo: They were in opera-
tion for more than two years.
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Shri Supakar: What was the quan-
tity of production in those two years?

Shri Kanungo: I have not got the
exact quantity, but they are very un-
economic mills. One has got 4,000 spin-
dles and odd and the other 8,000
spindles and odd.

8hri Panigrabi: Since the two mills
were in production for two years, may
I know whether Government propose
to take any steps to revive the two
mills?

Shri Kanungo: Government have al-
ready advised them to provide more
capital and bring them up to the level
of economic mills. They have not
done so. Therefore, it is open to
them to increcase the spindleage and
bring them (o economic level

Shri Sonmavame: May I know whe
ther Government are concerned about
the closure of these mills, the loss of
out-put to the nation as also the un-
employment caused to the labourers?

Shri Kanungo: The loss of produc-
tion is very insignificant consider-
ing the size of the mills. In any case,
we do not consider it worth-while for
these uneconomic mills to run.

Shri Warlor: The hon. Minister has
stated that about 8,000 spindles are
working in one mill and that mill is
uneconomic. Is it the suggestion
that 8,000 spindles will not be econo-
mic?

Shri Kanungo: Yes Sir. It is con-

sidered that the minimum number of
spindles should be 12,000.

Labour Participation in Management

+
( Shri Ram Krishan Gupta:
\_ Shri Kodiyan:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question
No. 1831 on the 1t September, 1959
and state:

*§12.

(a) whether Government have since
asgensed the results of the scheme of
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labour participation in management
of factories; and

(b) if so, the result thereof?

The Parliamentary Secretary to the’
Minister of Labour and Employmest’
(Shri L. N. Mishra): (a) and (b). Re-
ports received so far from the Units
whnich have set up Joint Management
Council are encouraging. A Confer-
ence of the representatives of these’
undertakings and some experts in the’
line is proposed to be convened short--
ly to assess the results. .

Shri Ram Krishan Gupta: In reply
to a previous question the hon. Minis-
ter has stated that the progress of.
the scheme is being awaited with in-~
terest. May I know whether thcre
has been any improvement in produc-~
tion in the factories in which this
scheme has been introduced? ’

Shri L. N. Mishra: So far as the
question of production is concerned, it
is too early to assess the result. Ax’
far as better human relations are
concerned, they have definitely besn
achieved.

Shri Tangamani: May 1 know whe-
ther it is not a fact that as a result
of workers’ participation in the
management in the public sector, as
in the case of Hindustan WMachine
Tools the production has increased?

Shri L. N. Mishra: It is difficult to
assess 1.  But we nope that produc-
tivity will increase.

Shri Tyagi: | want a clarification as
to whether thig sharing in the manage-
ment only means the managerial ae-
tivities or responsibilitics to be shar-
ed, or also sharing of profits?

The Minister of Labour and FEm-
ployment and Planning (Shri Nandsa):
Indirectly later on, it might lead to
that also, but the scheme visualizes
only the participation by the workers’
representatives in certain functiong ia
which otherwise they were not parti-
cipating.

Shri Tyagi: It is not clear. Partlei:
pation to what extent? Participation
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with regard to disposal of things,
shles, purchase, management or work?
What type of participation is it?

8hri Nanda: There are three direc-
tiens in which this participation is
proceeded with.  Firstly, there are
certain activities in an establishment
which affect the welfare of the
workers, e.g., canteens etc. which
could be managed by the workers
themselves. Secondly, the present
idea is that the workers should be
placed in a position to know much
more about the working of a concern
than they do at present; that is to
say, whether a particular establish-
ment is faring well or not faring well,
its economic position etc., so that they
should be better informed of the
working of the concern. Thirdly,
they should be consulted regarding
other matters about administration.
Of course, it is not very much.

S8hri Tyagl: It is neither here nor
there.

Shri Ram Krishan Gupta: In the
Hght of the experience gained, may
I know whether tacre is any pro-
posal to increase the powers of the
Joint Management Council?

8hri Nanda: We are shortly going
to meet all those who have now been
connected with this experiment and
we shall assess the progress and the
problems, and what more has to be
done will arise from that discussion.

Shri Tridib Kumar Chaudhuri: May
1 know to what extent the incidence
of labour disputes has decreased since
this labour’s participation in manage-
ment was instituted? Have we got
any comparative figures?

Shri Nanda: In the first place, the
duration of this experiment was so
short and its scope so limited that T
& not think it is possible to say what
exactly has been the consequences of
that in those terms.

Shri N. R. Muniswamy: May I know
whether it is not a fact that the labour
participation in Hindustan Machine

DECEMBER 7, 1950
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Tools has not given the desired resuit
in so far as there have been no meet-
ings at all between the labour and
management in HMT?

The Minister of Industry (Shri
Manubhai S8hah): It is true that in the
early stages for about nine months
the work of the joint management
council went on quite satisfactorily.
But in recent months there has been
a dispute arising out of the question
as to who are the real representatives
of the workers and, therefore, the
Labour Commissioner and the Labour
Minister of the Mysore State gre go-
ing into the representative capacity
of the workers. As soon as their re-
commendation is given the work of
the joint management council will
perhaps re-start.

Shri 8. M. Banerjee: I want to know
whether Government could find out
a basis for introducing this scheme in
a particular unit where more than
one unit exists and whether this basis
has been tried anywhere. I also
want to know the date of the con-
ference mentioned by the hon. Minis-
ter.

Shri Nanda: The conference is in-
tended to be held some time in Febru-
ary. I cannot give the precise date
at the moment. The condition which
applies to the initiation of the scheme
in any particular establishment is
that there should be good industrigl
relations and so where more than one
unit exists it is not adopted.

Shri T. B. Vittal Rao: The joint
management council has been formed
only in very few units, only about 20
units, whereas we have got 6,000 odd
units in India. May 1 know the diffi-
culties in the way of extension of this
council of management to other
units?

Shri Nanda: We had, to begin with,
thought of only a very limited num-
ber. The number was intended to
be about 40 but, on closer scrutiny,
it was found that there were some
difficulties in the case of some of these
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establishments. Therefore, we have
made a beginning with 23. The next
stage will be after the seminar. My
intention is to place this idea before
the seminar. It should not be only
a question of selecting a few units for
this purpose but uniformly applying
everywhere certain conditions. We
will take the large industrial units and
find out whether there is anything
which precludes the introduction of
the scheme in any case.

Shri Ram Krishan Gupta: The hon.
Minister just now stated that the
council will also advise on adminis-
trative matters. May I know the pre-
cise administrative matters on which
its advice is now sought?

Shri Nanda: The question of expan-
sion of a concern, for example, is one
such matter. All those things which
affect the profitability and the general
working of the concern will form part
of that.

Industrial Hygiene Surveys

Shri Subodh Hansda:
Shri R. C. Majhi:

Will the Minister of Labour
Employment be pleased to state:

+
Shri S. C. Samanta:
*613.

and

(a) whether the Industrial Hygiene
Surveys have been undertaken by
Government with particular reference
to certain specified industries;

(b) if so, whether they have been
completed; and

(c) whether any report has been re-
ceived by Government?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes. So far
surveys in 10 specified industries have
been carried out by the organisation
of the Chief Adviser, Factories.

(by Yes.
(c) Yes.

Shri S. C. Samanta: May I know
the steps that have been taken after
the completion of the survey?
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shri Abid Ali: The report is Yor-
warded to the State Governménts
concerned. The Chiet Adviser ot
Factories will frame the draft rules
to be adopted by the State Goverm-
ments for inclusion in their talctory
rules.

Shri 8. C. Samanta; May I know
whether any outside help was receiv-
ed? Which of the institutions in the
country helped the Government im
this matter?

Shri Abid Ali: In the survey which
was carried out in 1951 or 1952 help
was sought from the U.S.A. under
Point Four Programme. There are
several institutions in the country,
like Arita, whose help is sought in
these matters.

Shri S. C. Samanta: May 1 know
whether due publicity has been given
in this matter?

Shri Abid All: We have published
about 18 reports in this connection,
and ali these reports are available in
the Library.

Salt Industry

+
Shri S. C. Samanta:

*614. 4 Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1687 on the 28th August, 1959 and
state:

(a) whether under the French TCM
Programme thc visit of the Chief
Engineer of Campagnie des Salins du
Midi of France in the Salt Industry,
has been arranged; and

(b) how far the other recommenda-
tions made by two officers deputed to
r'rance in 1958 for a study of the Salt
Industry there have so far been im-
plemented?

The Minister of Industry (Shet
Manubhai Shah): (a) Necessary requi-
sition for the visit of the Engineer
has been placed with the French
Authorities.
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(b) Action on the main recommen-
dations made by the two officers will
be taken after the French Engineer
has visited the country. Introduction
of a system of grading of salt and of
wansport of salt in bulk by rail are
wnder consideration.

Shri 8. C. Samanta: May ! know
whether there is any great demand for
pure salt from chemical industries and,

_if so, whether any immediate steps
have been taken in this regard?

Shri Manubhai Shah: As the hon.
Member has rightly pointed out, there
is very great demand and, therefore,
the production of quality salt meant
for chemical industries has also in-
creased manifold during the last few
years.

Shri 8. C. Samanta: At what stage
1s the scheme to transport salt by
railways with paper liner?

Shri Manubhai Shah: The demand
with paper-lining in the bag is not
much because table salt or refined ealt
could be better packed in small pac-
kets. So that has not arisen

Shri Ramanathan Chettiar: May |
know whether the export of salt has
increased by an appreciable quantity
and, if ro. by how many thousand
tons?

Shri Manubhai Shah: 1 would not
say that it has increased but it bas not
receded also thanks to the recent
agreement that the STC has entered
into with the Japanese importers As
a result of this step we hope that
gradually exports might increase.

Sbri Hem Barua: May 1 know whe-
ther it . a fact that the officer< sug-
gested the introduction of mechanical
harvesting of salt as also the modern
process of salt production as the salt
pumps? I? so, what steps have Gov-
ernment taken in that direction?

Shri Manubhai S8hah: The recom-
mendations of the officers and what
they saw on the Continent point out
to entirely revolutionary changes in
the modernisation of production of
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salt. Therefore we have to carefully
consider on the one hand the import-
ance of modernization of salt industry
and on the other hand the reductiom
in employment that it may cause due
to these revolutionary changes that
have taken place in European coun-
tries.

Small Scale Industries

*615. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the extent to which Govern-
ment have slowed down their expen-
diture on Cottage and Small Scale
Industries for lack of funds;

(b) what priority Government give
to the development of Small Scalke
Industries;

(c) the extent to which the admin-
istrative and technical machinery set
up and tempo generated for deve-
lopment of small industries will be
utiliséd during the remaining part
of the Second Five Yesr Plan; and

(d) what more funds would be
required and whether steps have
been taken to make necessary pro-
vision?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table of the House.
jSee¢ Appendix I1. annexure No. 75).

Shri Harish Chandra Mathur:  As
the hon. Minmister has given an idea
of the overall reduction, may 1 know
the extent of the reduction in the case
of small-scale industry? What is the
basic for thiz reduaction? Is it in-
capacity of the administrative mach-~
inery to utibhse the funds or is it lack
of funds?

Shri Manubhai Shah: 1 have men-
tioned in the answer thal the wmain
thing is the lack of resources. As &
matter of fact the activities of all the
boards for small industries, including
-mall-scale industries. khadi, hand-
loom and handicrafts are so much
going up that if more funds than have
been originally provided were there
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they could have fruitfully utilised
them. The reduction in the small-
scale industries sector, which the hon.
Member has enquired about, is from
Rs. 61 crores to Rs. 35°57 crores. That
is entirely due to lack of resources.

Shri Harish Chandra Mathur: May
1 know whether it is a fact that cer-
tain State Governments have asked for
more funds and they are asked to
make re-adjustments from one major
head to another? Does this apply also
in the case of under-developed States?

Shri Manubhai Shah: There have
practically been demands for increas-
ing the allocation from every State
for almost every scheme under the
emall industries. What we have ad-
vised them is that it is not possible to
raise the allocations and that if there
is a shortfall in one sector of the
economy and hey want to divert it o
small-scale industry or other small
industry sector they will be permitted
to do so from within the State plan.

Shri Harish Chandra Mathur: In
view of the fact that right from ‘he
hon. Prime Minister down to every
one has asked for better tempo in the
small-scale industry and the great
employment potential which it pro~
mised, is the Government prepared
to reconsider the whole matter, parti-
cularly in the light of the fact that
the tempo already created will get a
great set back and the administrative
machinery which is already there i«
rusting?

Mr. Speaker: It is a suggestion fer
action.

Shri Manubhai Shah: T fully share
ihe anxiety of the House and the hon.
Member on this As the hon. Mem-
ber is aware, we have lost no oppor-
tunity of imp-cssing upon all authori-
ties concerned to allnt more and more
funds to them. All ] can assure the
House is that the cut in this sector
in proportion to other sectors has
been less.

Sivi Harish Chandra Mathur: T
certain sectors there has been no cut
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Mr. Speaker: He has given his ex-
planation.

Shri Vidya Charan Shukia: Part
b) of the question asks about the
priorities that Government gives to
them. This has not been answered in
the statement. I want to know whe-
ther Government have alloited any
priority to various industries. If so
what is the exact priority allotted to
these small-scale industries in the
Plan?

Shri Manubhat Shah: Priority to all
small industries is one of the highest.
Which priority does the hon. Mem-
ber want to know? Does he want to
know the inter-industry priority?

Shri Vidya Charan Shukla: Yes.

Shri Manubhai Shah: Inter-indus-
try  priorities are well-known.
Machine building gets the highest
priority.  Engineering industries get
the next priority, Chemical indus-
tries get the third priority. Consumer
industries, of course, are accorded a
high priority but it is lower than that
of these three. -

Shri Achar: Is it not a fact that
many of the block development com-
mittees are not able to spend the
amount budgeted for small-scale in-
dustries? If so, has the Government
any proposal in regard to that?

Shri Manubhai Shah: That provi-
ston is entirely separate from the
provision of Rs. 200 crores for small-
scale industries under the Plan. What
the hon Member says is to some ex-
tent correct There has been some
shortfall Therefore we are trying to
see that with the c¢o-ordination  of
both the ministries we can take over
a part of their work and see  that
funds are more adequately and expe-
ditiously utilised,

Shri Tangamani: Out of  these
Rs. 414 crores set apart for the year
1959-60 for cottage and small-scale
industries, how much has been ear-
marked for small-scale industries?

Shri Manubhai Shah: Rs. 3557
erores.
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Shri Tangamani: That is for the
total. Rs, 55°74 crores is out of the
4otal which has been earmarked for
cottagge and small industries for the
entire Plan period. Out of the
Rs. 41} crores which have been set
apart for cottage .and small-scale in-
dustries in the current year, that is,
1958-60, how much has been set apart
for smail-scale industries? I want to
know the break-up,

Shri Manubhai Shah: If the hon.
Member wants to know the yearly
break-up of every sector 1 am pre-
pared to give it. But it is a long list.
For the current year for small-scale
industries it is about Rs. 15 crores.

&z ifax T - A A IR &
T 4 LRI FT /AT a7 & A
xg araed 4 faa foxr geal § O faar-
g5 ¥ IW F WAR TEH
w6 ¥ faar foar o wgr & f5 da
9 49 © 9 AT ®T FA NEWET
faar dar qfrg Jaadfy QraaT & |
RNiqg ?

SRR T . AT ATAAR IR
F aarar, g udAr ag aegid fr wa §
FH Yoo—foo FU3 ¥Tr giw
g9 I¥fq AV4T § TG IATA A FY A,
W 39 =¥ F{ foradr fgeadt & 3w
qrad & JEF 3T T W WA A
g fr agi o a4t 1 gw FfaT 7
JET |

Shri Harish Chandra Mathur: What
are the reasons that the small-scale
industry is not accepted as a core of
the Plan industry? The answer
which he has given to part (d) of the
question does not reconcile with what
he has stated here. How are you
going to revise the Plan and increase
the funds in the last year when you
are cramping them in the third year
and fourth year of the Plan?

Shri Manubhal Shah: The facts of
the situation are broadly known to
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the whole country and to the House.
We had to prune the Plan a little
because of the lack of adequate re-
sources, To match with the overall
target therefore the original provi-
sion of Rs, 200 crores had to be
slightly brought down. But I ecan
assure the House that compared
the cut in my own Ministry, the e
in the amall-scale has been less.
farft w1 dtafire ediors
o+
ot wwwr by ¢
%5 0.4 ol AW gATEY @
5T o wo gwi:

T Tifavq aqt AW A7 3=
ST, $R48 ¥ wrePed WO gy
5UR % TAL & §FAT  qg XA &
war FL7 %

(%) feest @1 9 s ad-

oy fipgr oI TG § 99 A 99 a% WU
safa gg & ; WK

(4) 5% /747 £ 7 TF IO
T FY Fargar g ?

The Minister of Industry (Shet
Manubbai Shah): (a) The staff re-
quired for the survey is being ap-
pointed. It is expected that the sur-
vey will be started early next year.

(b) The survey is expected to be
compleied by the end of 1960.

&5 nfax e - ag a1 e &
2w wiar &3 4 R 3EEr I
fe:dr & fur smar

oft wqerd WE : (F) q@ FqEw
% foae smazas STl F4r ®
AT IEH ] 1 AT FTAT WA AT F KA
¥ Qe 9 AN WA g

(@) g7 T & g8%e & A
AF qATE 1T AT AAEATE

oft wex watw : N, g gy A
Iav & fege o HAY ofr F qereman
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o e fedt § g 3% v A w7
W afqor Hrawrd 1 F waw
wigar g T feeelt & 0 & oY v 3@
& oA’ {, s¥a0 wq § ol
T 340 ¥Paqy ?

st wepaTE g : @ gaw Ay §
& fedt § @ N afs e wor
gt § S AT giaee qfcw g
IAHT W BN WEW X

oY e 3= ¢ wra g e e
ot JF § fF fasslt & oy gieor Qar
wifge, AV @ T g A w4l A W
g8 7.

it wpng oy 3O s A
® a1 @ ot dqTogar &
Iah @ 7 & fear o @ &
BHfaFd RIS FYQIGS FTATE | 54§
g AT E | 99 § qg AT gAT §
XTI FA e ZITATE

Shri D. C, Sharma: May I know if
the staff that is employed here is
going to be temporary staff or its ser-

vices can be made use of for indus-
trial survey of other places also?

Shrt Manubhai Shah: As most of
the staff is of the revolving type, as
the hon, Member has rightly pointed
out, we do not dispense with the staff
once it gets experience. But there are
also local field officers who are to be
appointed from part-time university
teachers and university students. That
is entirely temporary.

ot wex a5 F g AT TEar
§ & foa ord 1 WYfrE aderor
NAFTE 39 & AR fex W F A
g FIW ISTAT AT W& 94 A9 F
ar ¥ , foaaY wrar f fodt & fog
ot Y qras ?

it wad g ;. frad @d H
2 ¥ &rmaddc $ g3t < fog g
e @ i Hrmdea d frga g R
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fraar geefle frar ar awaTd | AW
fia w1 gefrie w33 & fag fegad
& owndr & ‘

Mundhra Concerns

+ .
+617 Shri S. M. Banerjoe.
'\ Shri Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether in view of the fact that
Shri H. D. Mundhra is involved n sg
many cases, Government propose {a
take over the industrial units 1vn by
him in the larger interest of the
country; and

(b) if so, whether negotiations have
been held by Government with Shri
Munchra?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir. I may add
that all important estab.ishmenis have
either been taken over under the
direction of the Court or by the actiom
of the Government.

(b) Does not arise.

Shri S. M. Banerjee: As some of the
concerns are bound to close down be-
cause of the uncertain position of Mr.
Mundhra, may I know what steps are
being taken by the Government to
safeguard the interests of the share
holders and the workers?

Shri Kanungo: I do not think there
1s any chance of any important es.
tablishment being closed down bs-
cause most of them have been taken
under management either under the

directions of the court or the Govern-
ment.

Shri S. M. Banerjee: Is it a fact that
the Kanpur Cotton mill which is a
unit under the B.I.C. has still not
been taken over either by the Govern-
ment or by Mr. Mundhra or by some-
body else.

Shri Kanunge: Kanpur cotton mill
is a part of the B.I.C. and the BIC
is managed under the directions of the
court.
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Suri S. M. Banerjee: My question
is this. This mill has been closed. I
want to know whether this mill is
likely to start or not.

Shri Kanungo: It was closed down
before it was takem up. Now, the
management is under the directicns of
the High Court. The new manage-
ment are taking steps either tv open
11 or to improve it.

Shri Panigrahi: These actions have
been taken and a new Board of
management has taken over these
important concerns. May 1 know whe-
ther any of the moneys invested bv
the I.I.C. or the Government has been
recovered during this period from
all these important concerns?

Shri Kanungo: There is no guestion
of recovery because most of the L.1.C.
turds were invested in shares. As [ar
as the main concerns are roncerned,
their management has shown improve-
ment.

Shri Ramanathan Chettiar: 1< it a
fact that the shares of some of the
coixcerns of Mr. Mundhra have ap-
preciated in valne and if so. wha* are
those concerns?

Shri Kanunge: 1 cannot say about
all concerns. At least one or two
¥ngireering concerns have shown ap-
preciation and new issues are  being
made.

Mr. Speaker: Next guestion. 1 have
zlrendy allowed a number of ques-
tions.

Shri S. M Banerjee: Only one ques-
tion, S Therc¢ were certain
Britishers employed mn the BI1C. at
Kanpur. They have left the concern.
1 want to know whether it is a fact
that there were serious charges
against them and if so, what steps
were taken bv the Government.

Shri Kanungo: Obviously. the
management under the court is look-
ing after them.
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Ajudhya Textile Mills, Deihi

[‘ Shri -;‘mnmnlz
*618. . Shri Panigrahi:
Shri 8. M. Banrerjee:

Will the Minister of @ommerce and
Indastry be pleased to refer to the
reply given to Starred Question No.
311 on the 11th August, 1850, regard-
ing the working of Ajudhya Textile
Mills, Delhi and state whether the In-
vestigation Committee has gince gub-
mitted its report?

The Minister of Commerce (Shri
Kanungo): On the basis of the interim
report, Government has already ap-
pointed a new Managing Agent under
Section 18A of the Industries (De-
velopment and Regulation) Act, 1951.
The Mills have already  restarted
working. Further report of the Com-
mittee is awaited.

Shri Tangamani: As it was already
mentioned on 19-11-1959, may I know
how many workers are now employed
after the re-opening of these millg?

Shri Kanungo: The full comple-
ment of workers are employed.

Shri Tangamani: May 1 know whe-
ther the Government has advanced
any money to the managing agent for
running this unit?

Shri Kanungo: No, Sir.

Shri Tangamani: May 1 know how
much money has been advanced by
the managing agenis who are now
running this unit, because, in reply to
the previous question, it was stated
that out of all the mills taken over,
this was one where neither the Central
Government nor the State Govern-
ment advanced any money, but the
managing agents have advanced the
working capital. I want to know
whether the Government is satisfied
that enough working capital has been
advanced by the managing agents and
it so, how much.

Shri Kanungo: Yes, Sir. The fact
that the mills are working means
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that working capital has been arrang-
ed In any case, the establishment
has taken over all the liabilities and
assetz of this company.

Closute of Uneconomic Compamies.

+
{ Shri Ram Krishan Gupta:
1. Sardar Igbal Singh:
Shri Ajit Singh Sarhadi:
Shri A. M. Tariq:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether there is any proposal
for preventing the closure of unecono-
mic companies: and

(b) if so, at what stage is the pro-
posal?

The Deputy Minister of Labonur
(8hrl Abid Ali): (a) and (b). The
Indian Labour Conference held at
Naini Tal made certain recommend-
ations regarding closures. Appropri-
ate action is taken from time to time
under the Industries (Development
and Regulation) Act when closures
are apprehended.

Shri Ram Krishan Gupta: May I
know what are the details and nature
o! these recommendations which were
made for preventing closures of com-
panies?

Shri Abid Ali: These were alreadv
placed on the Table of the Sabha.

Shri Ram Krishan Gupta: May I
know whcther there is any proposal
to «reite co-operative societies of
work: rs with a view to entrust the
working of the uneconomic companiee
to these societiea?

Shri Abid Ali: If the workers them-
«elves start co-operative societies any-
where, we will encourage them,

Shri S. M. Banerjee: What is the
total number of workers who are still
unemployed on account of these clo-
sures?

Shri Abid AH: It is difficult to say
what number is unemployed. (0,4
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course, 80 far as the figures are can-
cerned, they were supplied esarlier as
well. It is not that when the mills
are closed, all the workers who are
rendered unemployed remain un-
employed. They get alternative em-
ployment elsewhere.

Shri 8. M. Banerjee: The hon. Min-
ister said that they are getting al-
ternative employment. 1 want to
know how many workers are there
who have not got any alternative em-
ployment.

Mr. Speaker: If the hon. Minister
had the information, he would bave
given it. Again and again 1 find sug-
gestions are made by the hon. Mem-
bers that it is open to anybody in this
country to start any mill, whether
economic or uneconomic and the
moment he closes it, the burden s
upon the Government to take charge
of it and run it, not knowing whe-
ther it will be economic or not. Even
the suggestion whether the workers
are going to be entrusted with the
uneconomic units, i# a rather strange
suggestion. No workers will come-
forward hereafter. What 1 would say
is, there is a limit to these sugges-
tions. It is open to anybody to start
a langada institution and throw it
upon the Government. Next ques-
tion.

Shri Surendranath Dwivedy: I
want to know the number of unecono-
mic units closed so far.

Shri Braj Raj Singh: Everybody is
not entitled to open a new concern
because that i« regulated under the
Industries (Development and Regula-
tion) Act.

Mr. Speaker: Below 5 lakhs, no
consent i1s  necessary. Let us not go
into this matter.

Shri Surendranath Dwivedy: I want
to know the number of uneconomic
units closed.

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
T can pass on this information, at any
rate, to the hon. Member. The posi-
tion i3 much more reassuring than i
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wag a year and a half before. The
mumber of persons out of work and
the number of mills closed is much
less than before: about half as com-
pared to what it was a year and
half before.

Shri 8. M. Banerjoe: I want to know
whether all the good replies are meant
for the Minister and not for the
Deputy Minister.

Some Hon. Members rose—

Mr. Speaker: Next question. ] have
allowed a number of questions. It
has become a contagion; if I allow one
hon. Member after I had called an-
other question, every other hon. Mem-
ber wants to take advantage of it.

gaA frdr & faearfaal wr gevan
L 1e1]

+
(ot ST e s -
Y AT W ;|
St go ®WYo ®AWE ¢
M =i o Yo Wt :
=t T wm i o
(& Fo Ho F¥W :
T gTal@  aqr WEY  HEAw-
W A 72 STy £ 3T 73T fe

*E0

a

(%) #ar ag aw § f& froft 5
ad f67 7 A ard faeqrfaan Y
Yo ATEAT, QUL TF I GIAT FIF
&1 Tfew g farmnd ; R

() 37 &7 & fraq faeqriye
safet qraqa T & wre fasr A7 97
agr A 9% AIE?

gA&| IgAA (=t go Wo ATAET) ¢

(®) g

(=) 3 afEre

oft s A wrelt e F S
w&ar § 6 %o fead afear agi wd
¢ W & Wit a% ag § 47 A fy
ag A e wnes 7
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® EEANTART § | WA G I
fifgm & 7€, dfeT AAR I wRAT §
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oft swrer e sRelY - FT F @
gvar g 5 @4 19 ¥ Wior I{A
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s g wr awr: @R AR =F
¥ A Aa-ae §, ag fas ag § e N
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g g%l g 99 &1 94 & fau § Jar< aff

g

=t d@o Ao AN : "AEAIG AN
&t & it womar w91 iy § |
g Suaragadigwd AR ag A
5T &, 39 K1 F gl @7 A7 30 T |
% qg SAT =rgar g fF aar agi srfes
®E dry qren AT Agr fAereT
JOAT o

WY RgT T AW . ARG GLE
& ART U T 9gA W IF AR A Fifsm
N 1 gRIAFmAF a7 N aww
& e Y awg

Shri 8. M. Banerjee: I take excep-
tion to this, Sir, I have not beem
elected at his mercy. What is thie.
He is saying.

“mrAdT e WA 7 9gw. "

Shri Mehr Chand Khanna: Let me
reply, Sir, in English.
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Mr. Speaker: I have understood
what the hon. Minister has said. The
hon,- Minister need not say, after the
Member has come in it has not been

Shri P, S, Naskar: He did not say
that.

Shri Mehr Chand Khanna: What I
said was, two years before the hon.
Member came to this House and two
years after the hon. Member came to
this House, I have made repeated
efforts in this direction.

Shri 8. M. Banerjee: You have not
fought the elections. You have come
to the Rajya Sabha, That is the
difference.

Seme Hon. Members: That was a
humorous remark.

dfrn sy o wrty . wEREw
fafrec aga T T arew & & AR
o 3 & gF ArH N & or-1w
ooz /1 qig-1r at &8 g TF Y
fRy @it & ag 7TRT FAT =qTRAT
g foqarag ez g §

oY AT o @ A, AT Afew
® AIIEAGC AMLIHIRE

dfea Sty o Aviy : & 38 SATAN
qigar § fo 7 9@ smw A fedt

g g Fafaararasar §, wafw

W ITH gF { W« ITFIAIF
@1 gz fafwd F a3 A aag
qgafes § fe 9w W< & £4 A &
I AT FL & amw fm 39 & fag
I cAZT TXAGT 4T FX L faq ad ?

o} Age wx WAy 9t FF AWTW
&7 areqs 3, a5 W7 7@ AA
QT I {9 F1 &V T faw At §

I may say in English that I have

reached more or less the bankruptey
aage. M I qrd HTL F 414 747 @
R W § AIT § A{A T
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ATIYT AT L OF 97 UTH HA §
fay, Afwr ot wrwws O A f
AT e &Y T gEaAny 4N
wgi ¥ 37
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g ¢AT A & wgi o fafaed {ev-
Faq Arad AR FgE Ay
# AR  ANTT TR H TiM
R r@rar N fw fodft § FT 9@
& JZAQT FAAY §, wgi @y ¢,
AT &, FIAw §, wH AT §,
o W & FA¢ wady § wi) agh
qreo4t a9y &

dfea sTy7 arw wnte ATAA dAY
Wt T wTaTan fa I fufaed s faamet
fasa 81 1 KT T 9@ FAT WHW
gfragiar T AN w1919 §, 9787
feifaf@an =5 g & R g
Tadie ¥ fearar At fwar § 0 @
foe & g3 9T g 5 v fafeex
ATET IR T & 7 #fway »1,
ANfrFfad Taws fgriazgrioe
a1 fRT wTHT &1 AR AR (BT a91d
) wifag £4T ?

W agr ey Wt wd g fw
< Pl § 6 ardy Tarar § 1 gy
arar 2 f faqar wgar & fafy ®Y
e ad) FAT Srgat | s fafaegt wr
FIA @R FIAT AZAT § A T ar @
f& wAr@IqE 4 fas gaar s
Fxav qrgar § 5 ag fafaedy ar ag
itz & fefodid Yo—do gaR
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ey AT §, R0 FOF WA H
Ry & HdAr §, v A e &
ARV ®T w0 G W |rEAT ?
SO awrets g8 F AT qAq O
X 9T AT A& Ty, dT Wk,
A G | QAT T A A
N o\ e

dfen syt a0 W § qqeAT
AMEAERT ST AT GAF TR
aa F sif gas § fe ITeraan faar
MY | WA ad fAfre araEd wed
# qarfas waf 3 age W fawd ar@
AT 7T 398 F1f wag off & ang
MNfE Faagid araN g A
w1 fafrex ara BT ara 39 grsw
# qwEEEd 97 wfaw w47 5 3T
auy feqy wirw

Wl RE A qAT . A &Y
MEH F g & qarfaw swe 3w 48
wAar a1 & §: 9r7 F1 337977 <1 A1
dmrsr w1 A qeaim @3 & fag dare
T genframa § arAe ag § %
v qiaFa gt fe adram gag F
AR AT FET  I9 AT A4 6
¥ | &F FA § AT T qT AT R
g1 wmfar /4 faeqard § 3@ a9
® HIT FT A § FART IGIA AGY
T qFar g

dfEa sIgT TW WUl | WAL WIA-
QA TWFT TET § QLT fgoar &
sra at (97 Fa7 srAcas fafaset qga
IWAY FET B P w4 ?

oY Age o7 @/ AT A A feg-
fafazar fafeex g, foapfie #t
FqET AT ITITHENS

Shri S. M. RBanerjee: OUnmnly one
guestion, Sir, about the land.
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Mr. Speaker: The hon. Minister
has stated I have also interested my-
selt,

Shri S. M. Banerjee: The hos.
Minister has stated that the Jland
which they wanted belonged to the.
Defence Ministry. My information’ is
that the land has been taken over by
the Housing Ministry. So, the lamd-
does not remain in the hands of the
Defenice Ministry. Now the land can
be allotted to them, I want a cate-
gorical answer to this. -

Mr. Speaker: It is not the Housing
Ministry, it is the Rehabilitation"
Ministry here. '

Shri S. M. Banerjee: No questioan of
Defence. ) '

Mr. Speaker: The hon. Members
must persuade those pcople also.

Shri S. M. Banerjee: We are doing.

Mr. Speaker: They go' round te
everyone, and ultimatcly come to the
Speaker also.

Shri S. M. Banerjee: They come
to you also.

Shrimati Renu Chakravartty: The
hon. Minister must reply to this

Mr. Speaker: It is in the hands of
the other Ministry. This Ministry is
not able to do anything.

Shrimati Renu Chakravartty: He
had said it could not be given because
it was in the hands of the Defence
Ministry and they want it for urgent
public purposes, but it js in the hands
of the Housing Ministry.

Mr. Speaker: If it is not in the
hands of the Defence Ministry which
may have overriding considerations
to keep it, if they do not think it
necessary to keep it for themselves
and have handed it over to another
civil Ministry, the Housing Ministr_y,
why not the Rehabilitation Ministry
take it over themselves again? -

S8hri Mehr Chand Khanna: The'
Minister of Works is sitting here, his
Deputy is also sitting here. I can only"
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offer what f have in my possession. [
was prepared to offer land in Lajpat
Nagar, I have no land left there.
The onmly possible colony I can think
of is Kalkaji, but I am making no
offer.

Mr. Speaker: All that the hon.
Members suggest i1s that as belween
these two Ministries, why not they
decide this matter and hand 1t over
to them.

Shri Braj Raj Singh: What are the
reactions of the Housing Minister?

Mr. Speaker: The hon. Minister
also may say something. How long is
this trouble to be kept on? If it is
possible, why not arrange between
the two Ministries?

Shri Mehr Chanad
would remember, Sir, that last time
when the question of this land came
up, the Prime Minister was here, and
he very categorically stated that the
land which is required for defence
purposes, where we may have our
own military installations, cannot be
given. T believe they have got wire-
less masts all over that area. It 1s
required for defence purposes. But
what I beg 1o submit, and what 1
want to tell the House through you,
is only one thing. 1 see¢ nothing
wrong with Kalkaji, T see nothing
wrong with Malaviya Nagar, 1 see
nothing wrong with Lajpat Nagar.
Why not all my friend< who trv and
persuade me persuade these gentle-
men? If a lakh of people can live
in Lajpat Nagar, 40 to 50 thousand can
live in Kalkaji and Malavya Nagar,
what is wiong that these friends can-
not go there?

Shri S. M. Banerjee: Let a com-
mittee be appointed.

Pandit Thakur Das Bhargava: As a
matter of fact, they are prepared to
go there. Previously the hon. Minis-
ter offered them; then he said he
would give them in another place.
Sae, under this idea they were think-
g that they would get some other
place. Now they are quite ready to
go to any place which the Govern-

Khanna: You
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ment offers to them. The responsi-
bility of both the Ministries is the
same. I would request both the
Ministers to kindly come to theit
help and see that these people ait
rehabilitated and not thrown on the
streets. )

Mr. Mehr Chand Khanna: The
question of the other Ministry does
not arise. As far as these friends of
mine are concerned, I offered them
Jands, 1 offered them  built-up
accommodation, [ offered them cheap
tenements. They wanted 100 sq.
vards, I gave them 100 sq. yards each.
Then it was represented to me that
the families which have more than
five members should be given 200 sq.
vards. I agreed even to that. Y even
told them I was prepared to give
them the beneflits of the compensation
scheme. If in spite of all the conces-
sions that have been offered, they are
not willing to come to any terms, a
historical monument of the import-
ance of Purana Quila cannot be
allowed to become the property of
the displaced persons, they have to go.
Let me make a policy statement, you
may accept my decision or not, but I
cannot allow the Purana Quila which
is a historical monument, regarding
which there is constant pressure upon
this Ministry to be in their possession:
it shall have to be vacated.

Pandit Thakur Das Bhargava: There
is no question of .......

Mr. Speaker: T am not going to
ailow a discussion of this matter

Pandit Thakur Das Bhargava: I am
not discussing.

Mr. Speaker: | have allowed suffi-
cient number of questions.

Pandit Thakur Das Bbargava: 1
only beg the Minister to come to
their help and rehabilitate them.
They are prepared to vacate.

Mr. Speaker: Shri D. C. Sharma:

Shri P. C. Sharma: Did a depu-
tation of the residents of Purana
Quila meet the hon. Minister?
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Mr. Speaker: No, no. - am not
allowing it. ] asked him to put the
»ext question.

All the same, I would appeal to the
Rehabilitation Minister. If the pro-
perty has been given away by the
Detence Ministry to the Housing
Ministry, why not the Rehabilitation
Ministry teke it up?

8hri Mehr Chand Khanna: There
is some kind of misunderstanding. 1
got this land in Purana Quila, I
believe from the Ministry of Educa-
tion in olden times. There was a
camp and we gave them temporary
accommodation. Now, as far as I am
personally concerned, I had land in
Lajpat Nagar. If there is any other
land belonging to the Defence or the
Housing Ministry, that is not my
concern.

Mr. Speaker: I am only appealing
to the hon. Minister: He need not
take it up by himself. Why not the
Rehabilitation and the Housing Minis-
try settle it, if the Defence Ministry
does not want it? That is what ex-
actly has been said. 1 leave it to both
the Ministries.

Shri C. K. Bhattacharya: We might
have a half-hour discussion in which
the three Ministries should take part.

Mr. Speaker: 1 would only appeal
to all the three Ministries, because it
ig coming up again and again, the
Defence, Rehabilitation and Housing
Ministries, to sit together. If the
Defence Ministry does not want it,
Jet there be no kind of prestige in
this matter. Let the matter be
settled; once again the Housing
Ministry may give it to the Rehabili-
tation Ministry.

The Minister of Defence (Shri
Krishna Menon): This question is
not addressed 1o me, but since I am
present I may say I have no know-
ledge of our saying we want it or we
do not want it.

Mr. Speaker: Very well, he might
consider it.

Shri Mehr Chand Khanna: May I
submit one thing for the information
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of the House, that before these notices
were issued, this matter was before
the Cabinet where all the Ministriss
were represented, and it is on thé
decision of the Cabinet that actiom
was taken.

Pandit Thakur Das Bhargava: These
people even went to the hon. Prime
Minister; and they asked Government
to give them houses, Fifty houses
were offered, but they were not
subsequently given.

Mr. Speaker: Next question.
Indians Kidnapped by Pakistanls

+
.21, Shri D, C. Sharma:
Shri Pangarkar:

Will the Prime Minigter be pleased
to state:

(a) the number of Indian nationuls
kidnapped so far by Pakistanis from
the Indian side of the West Bengal-
East Pakistan border since August,
1959;

(b) the number of Indians out of
them released so far; and

(c) the action taken for getting the
release of the rest of them?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (b). 8
(eight) out of which 4 (four) have
been released.

(c) Both the State and Central Gov-
ernments are actively pursuing the
question of release of the remaining
Indian nationals with the Govern-
ment of East Pakistan in accordance
with the agreed decisions taken at the
last Chief Seccretaries’ Conference held
at Calcutta and the Minister-level
Conference on “Indo-East Pakistan
Border Problems” held at Delhi and
Dacca.

shri D. C. Sharma: May I know
whether there has been an increase
or decrease in the number of persons
kidnapped, as compared with that
during the corresponding period in
19587
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Shri J. N. Hazarika: During the
period which the hon. Member has
mentioned, 32 persons were kidnap-
ped or arrested, of whom 16 persons
have been released. Before that
period, as many as 23 persons were
arrested in West Bengal, but they
are gtill in detention.

In Assam, 10 persons were arrested
during that period. After that period,
three persons were released subse-
quently; then, again 3 persons were
arrested or kidnapped in Assam;
altogether, the number was 10 in
Assam.

As for Tripura, 14 persons are still
in detention, under the FEast Bengal
Government.

Shri D. C. Sharma: May I know
whether the Pakistan Government
have made any similar complaint
about their nationals being kidnapped
or harassed by the Indian Govern-
ment?

Shri J. N. Hazarika: This question
of kidnapping and arrests between the
two countries was discussed at the
Chief  Secretaries’ Conference in
August-September, 1958; this was
discussed also at the last conference
held between the Chief Secretarics at
Calcutta. Then, again, the Minister-
level conference also discussed this
question thoroughly, and certain ru'es
have been framed, under which these
questions about kidnapping and arrests
have to be settled.

Shri Hem Barua: As for these
Indians kidnapped who arc still in
the custdoy of Pakistan, may I know
what arguments Pakistan i< advanc-
ing regarding their continued deten-
tion?

Shri J. N. Hazarika: In the con-
ference held between the Chief Sccre-
taries last year, it was d-cided that
all the persons detained should  be
released, but since that did not move
well, therefore, this matter was again
discussed this year also, as I stated
earlier.

Shri Hem Barua: These Indians
are still in the custdoy of Pakistan.
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Mr. Speaker: The Parliamentary
Secretary had stated that no argu-
ments were advanced; it was decided
that those persons should be return-
ed, but they have not done so,

Shri Hem Barua: Even after the
discussion, these Indians have not yet
been returned. The Pakistan Govern-
ment must have some reasons for de-
taining them in this manner, even
after that conference.

Mr. Speaker: Have they disclosed
any reasons? Has the Parliamentary
Secretary been able to find out any
reasons from them?

Shri J. N. Hazarika: Incidents of
this kind took place between the two
countries because of the uncertain
boundary demarcation..........

Mr. Speaker: The question that
has been asked is a limited one. Not-
withstanding the fact that they agreed
to return, what is it that prevents
thern from returning those persons?
That was the only question.

Shri J. N. Hazarika: As I have
pointed out, the Government of India
and the State Governments are pursu-
ing this matter through our Dcputy
High Commissioner at Dacca, and the
lat~st position is that after that, no
persons in detention have been
relecased by Pakistan.

Shrimati Renu Chakravartty rose—

Mr. Speaker: Any further questions
are not going to improve the situation.
Next question.

Food and Agriculture Portfolios in
States

*622. Shri C. K. Bhattacharya: Will
the Prime M nister be pleased to
state:

(a) whether it is o fact that a
supgestion was made by him that the
a-riculture and food portfolios in the
States should be taken over by the
Chief Minister himself or be delegated
to a Cabinet Sub-Committee with the
Chirf Minister as the Chairman; and

(b) if so, how many States have put
the suggestion into effect?
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The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Kban): (a) Yes; the
Prime Minister laid stress on the
importance of the Agriculture and
Food portfolios in the States and sug-
gested that this should be under the
charge of a senior Minister or the
Chief Minister himself or should be
supervised by the Cabinet Sub-Com-
mittee of which the Chief Minister is
the Chairman.

(b) It is not known precisely as to
how many State Governments have
given effect to this suggestion. The
Chief Ministers have, however, stated
that in view of the importance of the
subject, they are taking special inter-
est in it, even though thec portfolio
might be held by some other Minister.

Shri C. K. Bhattacharya: May 1
know by what time the Ministry will
be in a position to let us know whe-
ther the suggestion made by the
Prime Minister has been accepted and
acted upon by the States?

Shri Sadath Ali Khan: 1 have
just stated that the Chicef Ministers
attach importance to the Prime Minis-
ter’'s suggestion, and they arc taking
special interest in it. J think 1if there
are going to be any changes, 1t will
take a little time.

Shri Hem Barua: There are three
parts of the suggestion made by the
Prime Minisier to the Chief Ministers;
one is that the Chief Minister should
himself take up the portfolio; the
second was that some senior members
of Cabinet should take up the port-
folio; the third was that some Cabinet
sub-committee must be appointed.
The Parliamentary Secretary has
replied to only one part of that sug-
gestion by saying that the Chief
Ministers assured the Government of
India that they were taking interest.
What about the rest of the sugges-
tions?

Shri Sadath Ali Khan: It was left
to the Chief Ministers, That was a
suggestion by the Prime Minister; it
was not an order or anything of that
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kind. The Chief Ministers are taking
interest in it.

Shri Vidya Charan Shukla: May I
know whether this suggestion of the
Prime Minister was formally con-
veyed to the Chief Ministers of the
various States, or it was only an in-
formal suggestion for consideration?

Shri Sadath Ali Khan: I am unable
to say whether he conveyed it per-
sonally to the Chief Minister or in
writing.

Shri Vidya Charan Shukla: May I
know whether 1t was formally con-
veyed by the Government of India
to the Chief Ministers, or it was just
a casual statement at a press confer-
ence or a public meeting?

Shri Sadath Ali Khan: It was an
informal suggestion.

Shrimati Renu Chakravartty: May
I know whether it is proposed to find
out the situation in  the different
States, and whether any of the three
alternative  suggestions has  been
accepted by any of the States?

Shri Sadath Ali Khan: We are
awaiting the reply from the States,
and when we hear from them, we
shall let the House know.

Paper Manufacturing Machinery

+
Shri Pangarkar:
.34 ] Shri Subodh Hansda:
") Shri 8. C. Samanta:
| 8hri R. C. Majhl:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 32 on the 3rd August, 1858 and
state at what stage stands the pro-
posal for the production of paper
manufacturing machinery in our
country with foreign collaboration?

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
on the Table of the House. {See
Appendix II, annexure No. 76.]
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Shri Pangarkar: May I know the
present requirement of paper and
pulp manufacturing machinery in our
country?

Shri Manubhai Shah: It is about
Rs. 35 crores during the Second Five
Year Plan.

Censor Code

+
Shri Warior:
‘625.< Shri T. B. Vittal Rao:
| Shri Kodiyan:

Will the Minister of Information
and Broadcasting be plcased to state:

(a) whether Government have en-
larged the scope of the Code pres-
cribed for the use of film censors;

(b) if so, what are the new clauses
added; and

(c) whether Government have
received any representation from film
producers regarding these additions?

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshi): (a) and
(b). A copy of the directions issued
by the Central Government setting
out principles for the guidance of
the Board of Film Censors in sanc-
tioning films for public cxhibition is
laid on the Table of the House. [See
Appendix Ii, annexure No. 77]. The
additions made recently have been
ringed in red pencil.

(¢) Yes, Sir., The matter is under
consideration.

Shri Warior: May 1 know the
nature of the representation made by

the film producers in this respect?

The Minister of Information and
Broadcasting (Dr. Keskar): The addi-
tions that have been made, as the
hon. Member may have seen from the
statement supplied, are in the second
eategory, which are by way of illus-
tration; that is, some events or inci-
dents may in certain circumstances be
eonsidered objectionable; these addi-
tions are in the nature of illustrations.
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But the producers have represented
that this is liable to create a wrong
impression, and this particular sug-
gestion might be more generalised,
and might lead to injustice to them.
We are examining the matter now.

Shri T. B. Vittal Rao: Before the
Code was modified, certain films were
already certified. Will they be re-
certified according to the modified
rules?

Dr. Keskar: No, that is not possi-
ble under the law.

Shri Hem Barua: May I quote
from a book and ask a supplementary
question? It is from Andre Gide’s
Corydon.

“I am sure that the shamcless
stimulus of pictures, theatres,
musical halls and many papers
only serve to distract the woman
from her duties to turn woman
into a perpetual swectheart who
will no longer consent to mother-
hood”.

In the directions which arc sent, this
is not included. What steps are Gov-
etoment going to take to stop this
damage done to our society?

Mr. Speaker: The hon. Mcmber is
reading out from a book. Possibly
the hon. Minister is not aware of it.

Shri Hem Barua: This particular
thing relates to pictures.

Mr. Speaker: Hon. Members may
send such suggestions to the hon.
Minister instead of making them on
the floor of the House.

Shri Tangamani: I find that the
new list that has been added includes
‘loathsome diseases’ also. Am I to
take it that portions of any films
where a particular character is afflict-
ed with such loathsome diseases will
have to be deleted?

Dr. Keskar: I said at the very
outset that these were really put in
by way of illustration that certain
exhibition of certain things might
become objectionable. That does not
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mean that exhibition of any person
with a loathsome disease becomes
objectionable. It is exactly on this
that the producers have represented
that putting them even as an illus-
tration might lead to misunderstand-
ingg. We are considering it very
seriously.

Mr. Speaker: The Question Hour
is over.

WRITTEN ANSWERS TO
QUESTIONS

Government-bullt Houses, Tilak
Nagar

*623. Shri Ajit Singh Sarhadi: Will
the Minister of Rehab.litation and
Minority Affairs be pleased to state:

(a) whether it is a fact that a large
number of Government-built houses
have been auctioned to displaced per-
sons in Tilak Nagar locality in New
Delhi;

(b) if so, whether it is not a fact
that most of them are in possession
of trespassers; and

(c¢) what steps have been taken to
give possession to the purchasers?

The Deputy Minister of Rehabili-
tation (Shri P. 8. Naskar): (a) Yes.

(b) Yes, some are in the occupa-
tion of unauthorised persons.

(¢) In the case of those tenements
of which the sale is not being confirm-
ed, the question of giving possession
to the purchasers does not arisc. The
other houses were sold to the pur-
chasers as they were and their pro-
visional possession has alrcady been
given to the auction purchasers. It is
now for the new owners to evict the
trespassers.

A @R am § gz

*¢¢. ot A quIm FA0
e BT QST FAT 3 WA, QUL R
arafeg 957 deql &€ & IALF FFEH

DECEMBER 7, 18880 Written Answers 3634

¥ a# ar faqer warqes 9¢ wad
N s AT F fag § a7 orawrd
& af O 6 qrq 3o Y fafra qraal
F wItT 47 1 qIF & Tfaw ®

fagz &Y 7§ wiad & 7 gl
fasar ?

ww IgEEt (s wfag weh) ¢
ITAL T A0 FA1 1Y 1T

Unsold Stock of Khadi

*627. Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that upto
the 26th September, 1959 khadi worth
rupees five crores remained unsold;

(b) if so, the reasons therefor; and

(c) the steps taken by Govern-
ment to sell the unsold khadi?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). It is
estimated that khadi worth Rs. 4 to
Rs. 5 crores was lying unsold with
various institutions. This was mainly
due to the sales not keeping pace
with the increase in production.

(c¢) Additional rebate of 6 nP. in a
rupce was given for a period of six
weecks with effect from 2nd October,
1959. The institutions concerned also
gave a further rebate of 6 np. per
rupee during the period from the
margin of profits allowed to them. It
is expected that with this additional
rebate of 12 nP. per rupee the unsold
stock would have been clearced to a
very great extent.

Mobile Exhibition

Shri ;t_nder J. Malhotra:
Shri Ram Krishan Gupta:
*628. { Shri Padam Dev:
| Shri P. C. Borooah:
LShri Ramji Verma:
Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the
Directorate of Advertising and Visual
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Publicity has put a mobile exhibi-
tion in @ special Railway carriage;

(b) if go, how many such Railway
carriages are on the move, at present,
in different parts of the country;

(¢) what areas have been covered
by these exhibition carriages up till
now;

(d) the expenditure incurred in
equipping and arranging the exhibi-
tion; and

(e) whether Government have any
plan to increase the number of such
exhibition carriages?

The Minister of Information and
Broadeasting (Dr. B. V. Keskar): (a)
Yes, Sir.

(b) Only onc.

{c) Upto the 30th November 1959,
the Exhibition~cum-cinema Railflway
Coach has covered 30 way-side
stations in Raja-thar, Madhya Pra-
desh and Bombay State.

(d) The Coach was made available
to the Dircitorate ot Aavertiang and
Visual  Publ.elly Ly too Radway
Board. IL ha- been cquipped at  an
approximate cost of Koo 18000 The
runn:ng cxpenses oi the Couch  are
estimated wt s 18 por oainbition day,
excluding pasy and allowances of the
accompanymng stafl.

(c) Subject to experience  gained
from this Coach, it is intended to
provide onc Coach on cach of the
Railway zoncs and one on the Metre
Gauge in the coming years.

Trade Agreement between India and
Indonesia

*629. Shri Khimji: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether the trade agreement
between India and Indonesia is due to
expire shortly;

(b) it so, whether Government have
any proposal for the renewal of the
trade agreement;

(c) ?vhether any special measures
are being taken to increase export of
cotton textiles and yarn to Indonesis;

(d) whether the export of yarn to
Indonesia is being handled mainly by
the State Trading Corporation; and

(e) if so, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The agreement is due to expire
on the 31st December, 1859,

(b) The matter is under considera-
tion.

(c) The State Trading Corporation
has been asked to explore with the
help of its business associates the
possibilities of increasing exports of
cotton textile, yarn, and other Indian
products to Indonesia.

td) No, Sir. An Indonecsian import
firm, howcver, placed an order with
the State Trading  Corporation in
June thi; year for the supply of 12,500
bales of cotton yarn.

(¢) Does not arise.

Coir Industry

fShri Narayanankuity
Menon:
‘(230.{ Shri Punnoose:
| $hri Keodiyan:
[ Shri V. P. Nayar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any reduction has been
made in the allotment for develop-
ment of the Coir Industry during the
Second Five Year Plan period;

(b) if so, what is the extent of
reduction and what are the reasons
therefor; and

(c) whether any representation has
been made by the Government of
Kerala against the reduction in allot-
ment?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House,
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STATEMENT

Originally a provision of Rs. 10
erore was made in the 2nd Five Year
Plan for development of Coir Indus-
try—Rs. 07 crore for schemes to be
implemented by the State Govern-
ments and Rs. 03 crore for Central
schemes to be implemented by the
Coir Board. The Kerala Government
represented for increased allotment
for coir industry for the reason that
Coir was the most important Cottage
industry of the State. Thc overall
provision was therefore increased to
Rs. 2.3 crores—Rs. 2 crores for States’
schemes and Rs. 0.3 crore for Central
schemes. However, consequent on
the reappraisal of the overall re-
sources, the Five Year provision for
Coir Industry was reduced to Rs. 1.76
crores—Rs. 1.48 crores for States’
schemes and Rs. 0.28 crore for Central
schemes. State-wise allocation of the
revised provision of Rs. 1.48 crores
have not been made as the State
Governments’ requirements are now
considered on Annual basis.

(¢c) No representation has been
received from the Govt. of Kerala
regarding the allocations.

Export of ‘Animal Casings’

*§31, Pandit D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there has been a total
stoppage in the export of ‘animal
casings' in recent years; and

(b) if so, the reasons for the same?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.

Hindustan Machine Tools, Ltd.
Shri N. R. Muniswamy:
Shri Narayanankutty

Menon:
Shri Punnocose:
7 Shri L. Achaw Singh:

\\,Shri Ram Garib:

*632.

Shri Karni Singhji:
Shri Bhanja Deo:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the nature of agreement recent-
ly entered into between Hindustan
Machine Tools Ltd, and an Italian
firm in respect of manufacture of
cylindrical  grinding machines in
Hindustan Machine Tools Ltd.;

(b) what would be the price of
grinding machine produced by the
Hindustan Machine Tools Ltd., as
compared to the landed cost of im-
ported equivalents; and

(c) when is its manufacture to
commence?

The Minister of Industry (Shri
Manubhal Shah): (a) A statement
giving a summary of the more im-
portant features of the agreement is
laid on thc Table of the House. [See
Appendix 11, annexure No. 78.)

(b) The selling prices of Grinding
Machines produced in the Hindustan
Machine Tools is expected to be below
the landed cost of imported equiva-
lents based on preliminary data of
production.

(¢) The first batch of these machines
is expected to be produced by the
end of March 1960.

Data regarding Small Scale Industries

Shri M. B. Thakore:
*633.{ Shri Oza:
|_ Shri K. U. Parmar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government js con-
templating to obtain detailed co-
ordinated statistical data about the
Small Scale Industries, which is at
present not available; and

(b) if so, what steps Government
are taking in this regard?

The Minister of Industry (Shri
Manubhaj Shah): (a) and (b). A
statement is given below.
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STATEMENT

The following steps have been
taken:—

(i) It has been decided that all
Small Scale Industrial Units
employing 10 or more workers
should get themselves registered
under the Industries (Develop-
ment and Regulation) Act with
the Statc Directors o! Indus-
tries and submit quarterly
statistical returns in prescribed
forms.

(ii) A Standing Committee on
Statistics has been  constituted
to review the existing condition
of available statistical informa-
tion, to recommend co-ordina-
tion and integration in the col-
lection of statistics by the
Centre and the States, and to
consider long term measures for
collecting statistics in a co-
ordinated manner,

Khadi and Village Industries Board

Shri Kodiyan:

*634. ¢ Shri Narayanankutty Menon:

| Shri V. P. Nayar:

‘Will the Minister of Commerce and
Industry be plcased to state:

(a) whether the Kerala Khadi and
Village Industries Board have now
decided to reduce the salary of Ambar
Charkha instructors, by about Rs. 19
each and also to close down Neera
Bhavans in Kerala;

(b) how many Neera Bhawans exist
at present under the State Boards in
Madras and Bombay; and

(c) the number of tappers who will
become unemployed consequent on
the closure of Neera Bhavans?

The Minister of Industry (Shri
Manubhai Shah): (8) to (c). A state-
ment is laid on the Table of the House.
{See Appendix II, annexure No. 79.]

Lean Gas Plant, Sindri

*835. Shri Aurobindo Ghosal: Wiil
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 1888 om
the 18th April, 1959 and state:

(a) whether the lean gas plant of
Sindri Fertilisers and chemicals Ltd.
has since started producing its guaran-
teed capacity; and

(b) il no'  the reasons therefor?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) The Lean Gas Plant has not yet
been taken over by the Sindri
Management as the contractors have
rot been able to demonstrate that the
plant can produce gas to the designed
capacity.

(b) There are some defects in the
construction of the plant which make
it difficult to run it at a high rate for
prolonged periods. The question of
removing these defects is under dis-
cussion with the contractors.

Irregularities in Issue of Passports

Shrimati Ila Palchoudhuri:
Shri Aurobindo Ghosal:
636. { Shri S. A. Mehdi:
| Dr. Gangadhara Siva:
{_Shri H. N. Mukerjee:

Will the Prime Minister be pleased
to state:

(a) whether Government of India’s
attention has been drawn to a report
appearing in ‘Statesman’ dated the
31st October, 1959, to the effect that
about 300 Indian nationals due to dis-
c¢mbark at Genova (Italy) on the 30th
October, 1959 en route to Britain were
prevented from landing by the Italian
Police because of certain faults and
irregularities in their passports;

(b) if so, the facts of the matter;
and

(c) the steps taken by the Govern-
ment of India in regard thereto?
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The Doputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) and (c). About 300 persons of
Indian origin travelling on Indian and
UK. and Colonies passports arrived
at Geona on board ss ROMA on 29-10-
1859. The Italian Immigration author-
ities checked their passports and found
that 138 of them were travelling on
forged passports. The remaining 162
persons were allowed to land. Some
of the latter had, at first, difficulty
in obtaining visas for transit through
France but transit facili ies through
France and facilities for entry into
the UK. were later arranged and they
reached the United Kingdom.

The 138 persons whose passports
were found invalid by the Italian
authorities were at first refused per-
mission to land. Later, the Ita'‘an
authoritics allowed them to disembark
from the ship but dctained them. These
138 persons are still in Italy where
they have been placed by the Italian
Government in two camps. Discus-
eions are proceeding be!ween the
Government of Italy and the Gov-
ernment of India in regard to these
persons.

Manganese Ore Trade

*637. Shri Vidya Charan Shukla:
Will the Minister of Commerce and
Industry be pleased to refer to  the
reply given to S‘arred Que-tion No.
531 on the 23rd Fecbruary, 1959 and
state:

(a) how many offers of contingent
contracts have been received from
the mine owners with reference to the
recommendation made by the Com-
mittee for promotion of manganese
ore trade to the effect that the State
Trading Corporation and shippers
should enter into contingent contracts
with mine-owners; and

(b) the result of the consideration
given to such offers?

The Minister of Commerce (Shri
Kanungo): (a) None.

(b) Does not arise.

3642

Export of Iron Ore

*638. Shri Kalika Singh: Will the
Minister of Commerce and Industry
be p.eased to state:

(a) the tonnage of iron ore for ex-
port to Japan agreed to be lifted dur-
ing the year 1959-60;

(b) whether there is not adequate
demand for iron ore in the internal
market by manufacturers in the
public and private sectors; and

(c) whether the price agreed to be
charged from parties in Japan is
reasonable.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) About 22 lac tons.

(b) Internal demand of iron ore
both at present and in the foreseeable
future is small compared to vast
recerves  available in the country.

(¢) Yes, Sir.

Middlc Income Group Housing Scheme

*639. Pr. Ram Subhag Singh: Will
the Miaister of Works, Housing and
Supply be plecased to statc:

(a) whether it is a fact tha! loans
drawn by vaisous State Goveraments
in 1230-89 and this year so far lrom
the Life In.uranc, Corvporation un ler
the Middle Income Group Hous ng
Scheme have been utilized only by a
few States; and

(b) if so, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The Middle
Income Group Housing Scheme was
finalised and intimated to State Gov-
ernments only in February, 1959, and
funds released to them in March, 1959.
It was necessary for the State Gov-
ernments to complete certain pre-
liminaries such as formulation of
Rules, and organising the method and
machinery for the administration of
the Scheme, before they could com-
mence disbursement of loans. Many
of the State Governments have already
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completed these preliminaries and it
is expected that they would be able
to utilise the funds already allocated
to them, by the end of the current
year.

Dalai Lama

*640. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that the
Dalai Lama is to move elsewhere
from Mussoorie during the winter;

(b) if so, where will he spend the
winter; and

(¢} what arrangements have been
made in this regard?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (¢). The
Dalai Lama will be procceding on a
tour of Buddhist pilgrim centres and
other ptaces in India for a period of
about two months heginning carly
this month. Nothing has been decided
about his move from Mussoorie for
permanent stay.

Rajen Textile Miil Sholapur

*641. Shri Sonavane: Will the Min-
ister of Commerce and Industry be
pleased to s‘ate:

(a) whether the Rajen Textile Mill
(Private) Ltd. in Sholapur Distriet
of Bombay State is still closed;

(b) whether there is any scheme to
re-open the Mill;

(c) if so, the nature thereof; and
(d) when it is to be restrated?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) to (d). The closure of the mills
was due to its uneconomic working
and financial losses. Renovation of
machinery in the mills is considered
essential before it can be re-opened.
The mill has applied in this connec-
tion to National Industrial Develop-

ment Corporation Private Ltd., and
the State Government for financial
assistance.

Allotment of Shops in Government
Colonies in Delhi

*642. Shri Ram Garib: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the mode of al otment of shops
in the newly construc ed shopping
centres in the colonies in Delhi where
Government employees are residing;

(b) whether displaced persons only
will be eligible for allotment of these
shops; and

(c) if not, what categories of per-
sons will be eligible for al.otment?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). Allo ment of
shops in the Government colonies in
Delhi will be made to such eligible dis-
placed persons as are recommended by
the Ministry of Rehabilitation except
for a very few shops which may be
required for al otmoet to Mitk  Dis-
tnibution Centres, Weifure  Centres,
Post Offices, e e A Committece  of
oflicers of the Ministries and Munici-
pal bodies conerrned has been set up
to determine priorities.

(c) Does not arise.

Pakistani Intruders in Jammu

Shri P. C. Borooah:
*643. { Shri Ram Krishan Gupta:
LShrimati Mafida Ahmed:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a gang
of Pakistani instruders killed an Indian
woman near the border at Chamba
about 40 miles from Jammu accord-
ing to a report published in the
Hindustan Times dated the 2Ist
November, 1859; and

(b) if so, the details thereof and the
action taken in the matter?
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The Pariiamentary Secretary to the
Minister of External Affairs (Shri
‘Sadath AH Khan): (a) and (b). On
November, 18, 1858, two residents of
Pakistan-occupied Kashmir crossed
the cease-fire line about 23 miles south-
west of Akhnur and killed an old
woman about 250 yards on our side of
the cease-fire line.

On receipt of fuller details which
are being obtained from the Govern-
ment of Jammu and Kashmir, the
question of lodging a protest with the
Government of Pakistan will be con-
sidered.

Corporations for Small Scale
Industries

Shri Ram Krishan Gupta:

| Shri Ajit Singh Sarhadi:
Sardar Igbal Singh:
Shri A. M. Tariq:

{ Shri R, C. Majhi:

{_ Shri Subodh Hansda:

*644.

Will the Minister of Commerce and
Industry be pleased to refer to his
statement made in the Lok Sabha on
the 29th Augu®l, 1959 and state:

(a) whether the scheme for estab-
lishment of a Corporation for Small
Scale Industries in each State has
been finalised;

(b) if so, the details of the same;
and

(¢c) names of States where cor-
porations have been set up so far?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is given below.

STATEMENT

Different State- are taking steps in
this matter anc ‘he final picture will
be known by 31st March, 1960. The
main functions of these Corporations
will be to organise the sale of goods
produced by small industries and
supervision and managerent of the
‘Industrial Estates.
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Mechanical Precizion Toys

{ Shri Sabodh Hansda:
e Shri 8. C. Samanta:
Shri R. ©C. Majhi:
Lshﬂ Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the production of the
mechanical Precision Toys at Kalyani
in West Bengal has started;

(b) if not, the reasons therefor;

(¢) whether Japanese Experts have
come to train the people in that plant;
and

(d) if so, how many people are now
undergoing training?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is given below.

STATEMENT

Production of mechanical toys at the
Kalyani Co-operative Toy Scociety has
not yet started. The unit began in &
priliminary way on the 14th  June,
1959. Since then it has been engaged
in designing and fabricating dies and
tools necessary for fabricating the
individual component parts of )
light-cum-cooler; and (2) cable car.
The regular production is expected to
begin in early 1960.

No Japanese experts have yet come
but the society is negotiating for some
experts.

Soda Ash Factory in U. P.

.46 Shri S. M. Banerjee:
"N\ Shri Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state the pro-
gress made towards establishment of
a Soda Ash Factory in Uttar Pra-
desh?

The Minister of Industry (8hri
Manubhai Shah): It is presumed thst
the Hon'ble Members are referring to
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the undertaking established at Mogal
Barai near Varanasi in Uttar Pradesh
under the name of Sahu Chemicals.
This factory commenced trial runs in
August, 1959, for production of soda
ash and is expected to reach full pro-
duction in early 1960.

Naga Hostiles

Shri D. C. Sharma:
Shri Warior:
| shri N. M. Deb:
Shri Kodiyan:
| Shrimati Mafida Ahmed:
Lshri Hem Barua:

*647.

Will the Prime Minister be pleased
to lay a statement showing:

(a) the number of Naga rebels who
have been captured during the period
from the 1st August to the 30th
November, 1959;

(b) the description and make of
arms captured from them;

(¢) whether there were any marks
of the manufacturing concern or coun-
try on the arms recovered; and

(d) if so, the details thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) 315 Naga
hostiles were arrested during the
period 1st August to 19th November,
1959.

(b) These include one Sten gun,
rifles and Shot guns of different cali-
bre.

(c) and (d). We have no definite in-
formation about the country of manu-
facture in regard to the captured
weapons. Some of them, however, are
of local manufacture. Many were re-
trieved by the Nagas from the arm-
dumps that were left behind in the
NHTA and Manipur during the last
war.

Clinical Thermometers

Shri Pangarkar:
Shrimat] Parvathi Krigshnan:
*648. { Shri Nagi Reddy:
| Shri Warior:
( Shrl Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
439 on the 14th August, 1959 and state:

(a) whether the scheme for the
manufacture of clinical thermometers
in collaboration with a Japanese firm
has since been finalised;

(b) if so, the total estimated ex-
penditure; and

(c¢) what are the terms of collabor-
ation?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The
scheme of colaboration of National
Instruments Limited with the Japanese
firm is expected to be approved short-

1y.
Setting up of Factories

*§49, Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the steps taken by Government
to enable the engineers and technicians
to set up and own their factories; and

(b) the naturc of the scheme and
number of such units set up?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Assist-
ance from Government for starting
Small Scale Industries are available
to engineers and technicians. Gov-
ernment give preference to engineers
and technicians to set up their own

units.

Federation of Small Scale Industries

#650. Shri Khimji: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government have taken
a decision to establish a Federation of
Small Scale Industries;
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(b) whether it is proposed to give
financial assistance for the establish-
ment of this Federation; and

(c) if so, the amount of assistance
that is proposed to be given?

The Minister of Indusiry (Shri
Manubhai Shah): (a) The Associations
of Smalll Scale Industries from diff-
erent places have formed a Federation
of Associations of Small Industries of
India in September, 1959.

(b) and {(c). The matter is
consideration.

under

Ceramic Factory in Jammu and
Kashmir State

*651, Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a
Ceramic Factory is proposed to be es-
tablished in Jammu and Kashmir
State; and

(b) 1if s0, whether any foreign help
has been scught for the projrcet?

The Minister of Indastry (Shri
(Manubhai Shah): (a) Yes, Sir.

(b) The help of two Czechoslova-
kian technicians is being <ought in the
ercctinn and initial operation of the
factory.

Speeches and Writings of Netaji
Subhash Bose

Shri Ram Krishan Gupta:
*\ Shri D. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to refer
%0 the reply given to Starred Ques-
tion No. 1175 on the 4th September,
1959 and state the further progress
made with regard to the publication
of a collection of speeches and writ-
ings of Netaji Subhash Chandra Bose?

*852

The Minister of Information and
Broadcasting (Dr. Keskar): Collection
of material for the publication conti-
nues. A selection of about 50 speeches

and writings has however been ap-
proved by the Advisory Committee
constituted for the purpose, Sources
that are likely to provide further
material for the publication are also
being tapped.

Export of Tea

A}

Shri Subodh Hansda:
Shri S. C. Samanta:
Shri R. C. Majhi:

Shri Hem Barua:

Shri Rameshwar Tantla:
*653. < Shri Kalika Singh:

Shri P. C. Borooah:
Shri Tangamani:

Shri Ramam:

Shri Nagi Reddy:

Shri D. V. Rao:
(Shrimati Parvathi Krichnan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whethers it is a fact {hat the
Indian tea is losing its market in
European countries;

{(b) il so, the reasons thercfor; and

(¢) what steps Government proposec
to take or have taken in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). Tea exports to various
countries including European count-
ries fluctuate from year to year.
During January—August, 1959, exports
to some European countries were
higher as compared to the correspond-
ing period of the previous year and
declined in the case of others. The
shortfall occurred during the earlier
months of 1859 mainly due to accu-~
mulation of stocks in the UK. and also
due to non-availability of sufficient
quantities of Indian teas which are
commonly in demand in the export
markets.
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Central Government Employees in
Madhya Pradesh

G54, Shri 8. M. Banerjee:
Shri Panigrahi:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether Central Government
Employees in Madhya Pradesh have
been asked to pay higher house rent
by the Madhya Pradesh Government;

(b) if so, the reasons for this in-
crease; and

(c) the steps taken by Government
in this matter?

The Deputy Minister of Works
Housing and Supply (Shri Anll K.
Chanda): (a) and (b). There existed
a reciprocal arrangement between the
erstwhile Government of Central Pro-
vinces and the Government of India
according to which an officer of one
Government in occupation of the rest-
dence of the other Government, under
official arrangement, was to be charg-
ed concessional rent at normal rates.
After the reorganisation of the States,
the Madhya Pradesh Government
withdrew from this convention and
decided to charge standard rent which
is higher than Concessional Rent from
1st November, 1956 from Central Gov-
ernment officers occupying residences,
belonging to Madhya Pradesh Govern-
ment.

(¢) The Central Government officers
occupying residences under official
arrangement would be required to pay
normal concessional rent and the
difference between the rent claimed
by the State Government and the rent
paid by the officers would be met by
the Central Government.

Indo-Pakistan Copyright Agreement

*655 Shri D. C. Sharma:
Y Shri Ajit Singh Sarhadi:

Will the Prime Minister be pleas-
ed to refer to the reply given to
Starred Question No. 1016 on the 1st

. assistance—financial or

September, 1959 and state the further
progress since made in regard to the
conclusion of proposed Copyright
Agreement between the Governments
of India and Pakistan?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): There have been
no further developments, as the Gov-
ernment of Pakistan have not com-
pleted consideration of amendment of
their existing law of Copyright.

Assistance to Small Newspaper Units

*656. Shri Harish Chandra Mathur:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government give any
otherwise—
to small Newspaper units for their sus-
tenance and healthy growth;

(b) whether Government’s attention
has been drawn to a statement and
representation by General Secretary,
All India Hindi Newspapers Associa-
tion; and :

(c) what is Government’'s reaction
in the maiter?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
The Government of India do not give
financial assistance to newspapers.
No representation has been received
from the General Secretary, All India
Hindi Newspapers’' Association, but
his statement, as appeared in the
Press, has come to their notice. Gov-
ernment give carcful and sympathetic
consideration to the difficulties of
small newspapers and are doing what-
ever they can to help them.

Export Licences °

1005. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total number of applications
received regarding the grant of export
licences during 1959-60 so far; and
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(b) the total number of appeals re-
ceived out of themm and how many of
these "appeals are still pending?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

(a) 43,103 (upto 6th November,
1958).

(b) Nil
Import Licences

1006. Shri Ram Krishan Gupta: Will
the Minister of Commerce anl Indus-
try be pleased to state the value of
outstanding import licences issued for
Public as well as Private Sectors dur-
ing 1958-59 and 1959-60 so far?

The Minister of Commerce (Shri
Kanungo): A statement is given
below.

STATEMENT

1. The import commitments by the
public sector including State-owned
industries for the import of develop-
mental equipments as outstanding on
1st October, 1958 amount to Rs. 243
erores.

2. The outstandings on capital goods
licences issued to the private sector
as on 1st October, 1959 is estimated
at Rs. 135 crores.

8. Figures of outstanding commit-
ments on import licences for the
maintenance of the economy are not
readily available.

Production of Khadi in Bombay
State

1007. Shri Pangarkar: Will the
Minister of Commerce and Induostry
be pleased’to state:

(a) the quantity of khadi produced
in Bombay State in 1868-58 (month-
wise); and

(b) the target fixed for the produc-
tion of 4&hadi during 1959-60 in
Bombay State?

The Minister of Industry (Sknl
Manubhai Shah): (a) A statement
containing the required information is
laid on the Table. ([Se¢e .Appendix
11, annexure No. 80}

(b) 45 lakh sq. Yards.

Indusirial Development of Bombay
State

1008. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state the total amount
allocated to the Government of
Bombay for the industrial develop-
ment of the State during the Second
Five Year Plan period and the amount
spent so far?

The Minister of Industry (Shri
Manubhai Shah): The information is
being coliected and will be placed on
the Table of the House in due course.

Handloom Industry in Bombay

1009. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have re-
ceived any proposals from the Bombay
State for giving assistance to the
Handloom Industry of the State dur-
ing the year 1959-80 so far;

(b) if so, the details of the pro-
posal; and

(c) the action taken thereon by
Government?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) and (c). Two Statements are
laid on the Table. [See Appendix
II, annexure No. 81].

Ald for Technical Training In
Bombay State

1010. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount given ag grants-in-
aid to the Bombay State for the deve-
lopment of technical training during
1958-80 so far; and
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(b) the heads on which it is t0 be
utiliged?

The Deputy Minister of Labour
(Shri Abid Al): (a) A sum of
Rs. 25735 lakhs has been provided in
the Revised Estimates to be given as
grant-in-aid to Bombay during 1859-
60 for the development of Technical
Training. The aid will be actually
adjusted towards the end of the finan-
cial year against the Ways and Means
Advances.

(b) For the training of Craftsmen.

Code of Discipline

1011. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of complaints re-
ceived by Government since January.
1959 from cmployers charging the
labourers for violation of the Codc of
Discipline; and

(b) the action taken on all those
complaints?

The Deputy Minister of Labour
(S8hri Abid Al): (a) 155.

(b) @) violgtions were brought to
the notice of the parties and/or settle-
ments brought about in 40 cases;

(ii) 45 cases, being in State Sphere
were referred to the respective State
Governments for action;

(iii) No action was called for in 37
cases as these were originally addres-
sed to State Governments or other
authorities and copies were forward-
ed to the Ministry.

(iv) 2 complaints were against
unions not covered by tie Code;

(v) In 3 cases the subject matters
of the complaints were under 2djudi-
cation;

(vi) 4 complaints were not substan-
tiated on enquiry;

(vii) 24 complaints are under in-
wvestigation,

Accounts of the Liguidated Company

1012. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 1127 on the
20th August, 1959 and state:

(a) whether the liquidator of Janta-
Motor Service Corporation, Limited
has flled the required statements and
returns within the time mentioned in
the default notices issued to him; and

(b) if not, whether he has beem
prosecuted?

The Minister of Commerce (Shri
Kanungo): (a) Yes, but they wecre
returned for reconciliation of the dis-
crepencies noticed in them. The re-
turns were not thereafter resubmitted.

(b) Steps are being taken to prose-
cuile him.

Vacancies Notified in Orissa State

1013. Shri Panigrahi: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of vacancies
notified in public and private sector
industries during the year 1958-59 in
Orissa State; and

(b) the number of mines closed
down in Orissa during this period?

The Deputy Minister of Labour
(Shri Abid Al): (a) Number of
vacancies notified to Employment
Exchanges during April, 1958—March
1959:

Public sector 11,390.
Private sector 2,683
Total 14,073

(b) Complete information is not
available.

Indian Property in East Pakistan

1014. Shri DP. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 1140 on the 20th August, 1859 and
state:

(a) the action taken sc far on the
memorandum received from the
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Indian owners of movable and
immovable properties in Fast Pakistan;

(b) the progress made in getting
the demands conceded by the Pakis-
tan Government; and

(c) when it is likely to be settled
finally?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Board of
Revenue, Government of East Pakis-
tan have now replied that the affected
landlords should represent their cases
initiaily to the Revenue Officers or
Collectors in the Districts where their
properties are situated and prefer
their appeals, where necessary, with
the Board of Revenue which is also
a Revenue court. They have further
promised to continue to give visa
facilities to absentee landlords to visit
East Pakistan in all genuine cases.

The Indian Deputy High Commis-
sioner has also requested these Indian
landlords to furnish him with full
details of rejection of cases so that
he can pursue the matter with the
Government of Pakistan. He has also
advised them on the desirability of
opening non-resident or blocked
accounts in scheduled banks in accord-
ance with the regulations of the State
Bank of Pakistan.

(¢) The negotiations are continuing
and we cannot say when the question
will be settled.

Small Engineering Goods

1015. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps {aken by the Develop-
ment Council to explore markets for
Indian small engincering goods in
foreign countries during 1959 so far;
and

(b) the result achieved so far?

The Minister of Industry (Shri
Manubhat Shah): (a) The Develop-
ment Councils constituted under the
provisions of the Industries (Develop-

ment and Regulation) Aot have set up
Export Promotioh Commitiees to
examine the possibilities of promoting
exports including the exploration of
foreign markets for Indian manufac-
tured goods.

(b) As these Export Promotion
Committees were formed recently it is
too early to make any assessment of
the results achieved by them.

Steamer Service between Gos and
Bombay

1017. Shri D. C, Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 1396 on the 24th August, 1959 and
state the latest position in regard to
introduction of steamer services bét-
ween Goa and Bombay?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): There has been no change in
the position.

Wage Maps for Bombay and Kanpur

1018, Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 1399 on the
24th August, 1959 and state the further
progress made so far in drawing up
experimental wage maps for Bombay
and Kanpur?

The Deputy Minister of Labour
(Shri Abid All): Collection of infor-
mation under the Wage Census
Scheme is over. Detailed pre-tabula-
tion checking of data is in progress.

Faridabad Township

1019. Shri D, C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state the
loans and grants proposed to be given
to Faridabad Township during 1959-
60?7

The Deputy Minister of Rehabilita~
tion (Shri P. 8, Naskar):

Loans: Rs. 21 lakhs.
Grants; Rs. 28.85 lakhs.
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Iron and Manganese Ores

Shri Panigrahi:
1021 Shri Achar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of iron and
manganese ores lying in various ports
of India for export as on the Ist
November, 1959; and

(b) how much of it is in the State
Trading Corporation account and how
much in the Private account?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(&) and (b). A statement indicating

208 (Ai) LSD-3.

the information as far as available is
laid on the Table. [See Appendix II,
annexure No. 82.]

Irregular Land Allotments in Punjab

1022 Shri Ram Krishan Gupta:
* Y Shri Daljit Singh:

Will the Minister of Rehabilitatioa
and Minority Affatrs be pleased to
refer to the reply given to Unstarred
Question No. 545 on the 11th August,
1959 and state:

(a) whether Government have since
examined the report of the Enquiry
Officer appointed to investigate the
complaints of irregular land allotments
in Punfab; and

(b) if so, the results thereof?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) and (b).
The report is still under examination.

Accommodation for Central
Government Offices

1023. Shri Ram Krishan Gapta:
Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question
No. 548 on the 11th August, 1859 and
state at what stage is the scheme for
the construction of five more build-
ings to provide accommodation to the
Central Government Offices in the
Capital?

The Minister of Works, Housing and
Supply (Shrl K. C. Reddy): The esti-
mate for construction of an office
building on the site of bungalow No. 1,
Queen Victoria Road, will be sanc-
tioned shortly. The proposals for
construction of the other four build-
ings are not likely to be finalised
during the remaining period of the

" “Second Five Year Plan.

Tea Guarantee Fund

1024, Shri Ram Krishan Gupta:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 2173 on the 4th September, 1959
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and  state whether Government have
considered the scheme to establish a
Tea Guarantee Fund under the aegis
of the Tea Board in respect of Work-
ing Cuapital Loans?

The Minister of Commerce (Shri
Kanungo): Pending consideration of
a scheme by the Tea Board under
which tea gardens of the middle group
could be given machinery by the Tea
Board on hire-purchase basis, the pro-
posal for the establishment of a Tea
Guarantee Fund has been deferred.

Fair Prices for Paper

1025. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 1150
on the 20th August, 1959 and state:

(a) whether Government have since
considered the report received from
Tariff Commission regarding the fixa-
tion of fair prices to be charged by
wholesale dealers and retailers for
paper manufactured in India; and

(b) it so, the result thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, 8ir.

(b) Government Resolution accept-
ing the recommendations of the Tariff
Commission has been published in the
Gazette of India on the 4th December,
1839.

Export of Groundnut Oil and Oil
Cakes to Burma

Shri Ram Krishan Gupta:
1026. { Shri Ajit Singh Sarhadi:
Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is a great demand
for Indian groundnut oil and oil cakes
in Burma;

(b) it so, the nature of steps taken
to increase export of these commodi-
ties to Burma; and

(¢) the result thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) There is demand for Indian
groundnut oil but not for groundnut
oil cake in Burma.

(b) Incentive has been provided to
shippers by granting export quotas for
groundnut oilcake, on the basiz of
performance in regard to export of
groundnut oil.

(c) 6,300 tons of groundnut oil
valued at Rs. 95 lakhs were exported
to Burma in January-August 1959,
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Industrial Extension Centres

1028, [ Sbri R. C. Majht:
\_ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Industrial Extension Centres ure not
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able to meet the demands of the entre-
preneurs for technical guidance and
assistance for setting up and running
small industries; and

(b) if so, what steps are being taken
to improve their service?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Extension Centres give technical
guidance and assistance to small scale
units in their area. The working of
these centres is constantly under
review and steps are taken from time
to time to expand and improve the
service, wherever necessary.

Central Evaluation and Implementation
Commiittee

[ Shri S, C. Samanta:
\_Shri Subodh Hansda:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Ques-
tion No. 544 on the 1ith August, 1959
and state:

1029.

(a) whether the meeting of the
Central Eva'uation and Implementa-
tion Committee was held on the 13th
August, 1959 as scheduled; and

(b) if so, what were the main topics
discussed?

The Deputy Minister of Labour
(Shri Abid Alf): (a) Yes.

(b) (1) A review of the working of
the Code of Discipline and of the
Central/State Implementation Machi-
neries;

(2) Report on an enquiry into the
strike in Premier Automobiles Ltd.,
Bombay under Code of Discipline;
-

(3) Cases of infringement of the
Code of Discipline in certain estab-
lishments;

(4) Analysis of appcals relating to
industrial disputes decided by
Supreme Court during 1957 and 1958;

(5) Constitution of = tripartite
scresping machinery to scrutinise

appeals to High Courts/Supreme Gourt
and progress of out-of-court settle-
ment of industrial disputes pending in
thesze Courts.
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Indo-Pakistan Border Incidents

Shri D. C. Sharma:
1038. Shri Prakash Vir Shastri:
Shri Supakar:

Will the Prime Minister be pleased
to lay a sta.ement on the Table
showing:

(a) the details of the Indo-Pakis-
tan border incidents which have
taken place since the last statement
was laid on the Table by him on the
3rd August, 1959;

(b) the extent of loss in life and
property suffered; and

(c) the sleps taken by Govern-
ment in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebhru): (a) and (b). A stalement is
laid on the Table of the House. [See
Appendix II, annexure No. 84].

(c) Each incident was taken up
with Pakistan local authorides and
some serious cases were also taken
up with the Pakistan Central Gov-
ernment.

A Chief Secretaries’ Conference was
held on the 17th and 18th August,
1959, one of the purposes of which
was to devise means to prevent border
incidents in the Eastern Zone. A
Minister-level Conference to settle
border questions on the Indo-East

Pakistan border was held between:

15th and 22nd October, 1959. There
have been no border incidents in the
Eastern Zone since this Conference.

A Minister-level Conference to dis-
cuss border questions on the Indo-
Pakistan border is due to be held
shortly.

Travancore Minerals (P) Ltd.,
Manavalakurichi

1034. Shri Thanulingam Nadar: Will
the Prime Min’:-ter be pleased to state:

(a) whether it is a fact that the
Board of Directors of the Travancore
Minerals (Private) Ltd. at Manavala-
kurichi, Xannia Kumari District,
Madras State, have decided to close

down the third shift in ths abeve
factory; and

{b) if so, whether Government are
aware that this decigion will cause
greater loss to Government and at the
same time throw out a large number
of labourers out of employment?

The Prime Minister and Minister of
External Affairg (Shl Jawaharisl
Nehru): (a) Yes.

(b) The third shift in Minavala-
kurichi factory was introduced as a
temporary measure in October 1958,
in order to meet an increase in the
internal demand of monazite. The
demand is now considerably reduced.
Monazite export is banned as matter
of policy. There is also no demand
for ilmenite produced by this factory
as it is of low grade, and stocks are
accumulating. In view of thisg it was
not considereq desirable to continue
production of monazite or productien
of ilmenite in place of monazite in the
third shift. The Board of Directors
after g careful consideration of all the
factors decided to close the third shift
from 1st November, 1859. The closture
involved retrenchment of 80 workers
who were employed on the specific
understanding that their appointments
were purely temporary. The closure
of the third shift has resulted in &
savineg of Rs. 7,500 per month to the
company.
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1087. Bhri D, C. Sharma: Will the
Minister of Rehabilitation and Minority
Affsirs be pleased to refer to the reply
given to Starred Question No. 189 on
the 6th August, 1959 and stale the
latest position in regard to the trans-
fer to the Delhi Municipal Corporation
of civic services in respect of markets
and shopping centres constructed in
Delhi by the Central Government for
displaced persons?

The Deputy Minister of Rehabilita.
tien (Shri P. S. Naskar): The infor-
mation is being collected and will be
laid on the Table of the Sabha.

Youth Plan Clubs

1038. Shri D. C. Sharma: Will the
Minister of Planning be please to refer
to the reply given to Starred Ques-
tion No. 191 on the 6th August, 1959
and state the further progress made
in implementing the scheme of Youth
Plan Clubs?

The Deputy Minister of Planning
(Shri 8. N. Mishra): The scheme has
been sanctioned on an experimental
basis for Delhi only. For the present,
it is proposed to continue the scheme
on the existing pattern upto the end
of the current financial year.

These clubs numbering 15—10 in the
urban areas and 5 in the rural areas—
organise a number of activities includ-
ing Plan publicity, lectures, seminars,
exhibitions, games, excursions and
study tours, etc. This has resulted in
greater consciousness among the peo-
ple of the area about the Plan pro-
grammes, and the need for ac‘ive pub-
Ii¢ cooperation and participation.

Violation of Indfan Air Space on Goa
Border

1039. 8hri D. C. SB8harma: Will the
Prime Minister be pleased to state:

(a) the number of aircrafts which
have violated the air space on Goa
Border since August, 1958, and

(&) the action taken in the matter?
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The Prime Minister and Mimister of
Bxteraal Affairs (Shri Jawaharlal
Nebru: (a) Three.

(b) Though of a technical nature
these are serious violations of our air
space. Government have still under
study the complex features which
these continued violations present.
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Central Hospital, Asansol

1041. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the construction of ad-
ditional wards in the Centray Hospita),
Asansol, has been completed; and

(b) if so, whether the staff in the
Hospital has been augmented to attend
to the increased bed strength?

The Deputy Minister of Labour

(Shri Abid All): (a) No.

(b). Yes, to meet the increasing
number of inpatients which is gene-
rally much above the bed strength.

Retrenchment in Indian Rare Earths,
Alwaye

rsnn Narayanankatty Menons
1042.4{ Shri Punnoose:
Shri Vidya Charan Shukla:

Will the Prime Minister be pleased
to state:

(a) whether Government have re-
ceived any representations regarding
the retrenchment in the Indian Rare
Earths, Alwaye;

(b) if so, the nature of representa-
tions received; and

(c) the aciion Government have
taken on them?

The P:ime Minister and Minister of
External Affairs (8hrl Jawaharlal
Nehru): (a) and (b). Yes. The Indian
Rare Earths Workerzs Union and the
Indian Rare Earths Employees As-
sociation raised an industrial dispute
regarding retrenchment in the Alwaye
Plant of the Company before the Con-
ciliation Officer (Central). The main
points of complaint made by the
Workers Union and the Employees As-
sociation were as follows:

(i) The principle of ‘last come,
first go’ was not followed.

(il) Notice under Section 9A of
the Industrial Disputes Act,
1947 was not given.

(iii) Reduction in various calege
ries was not in relation to the
work load and essentiality,
and was Quite arbitrary and
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gaverned by exizamequs con-
giderations.

Protests against retrenchment were
also received by Government from the
following Associations:

(i) Travancore-Cochin Chemicals,
Employees Association.

(ii) FACT Employees Association,
Eloor.

(c) The conciliation proceedings
held by the Conciiiauon Officer (Cen-
tral), Cochin, ended in faiwure. The
allegations regarding victimizaiuon and
the method of selection of personnel
for retrenchment were recenily en-
quired into on the spot by a senior
officer of the Government deputed
for the purpose and these were found
baseless. Every effort is being made
to find suitable jobs for the re-
trenched personnel. The Director
General of Resetilement and Em-
ployment has been asked to render
every assistance in this direction.
Messrs. Hindusian Insecticide (Pri-
vate) Limited, New Delhi, who have a
plant at Alwaye have also been re-
quested to consider these employees
for appointment in their plant. Messrs.
Indian Rare Earths Limited have
taken up the question of appointment
of these workers in the Atomic Energy
Establishment at Trombay.

Indian Traders in Tibet

1043. Shri Hem Raj: Will the Prime
Minister be pleased to state:

(a) the number of Indian Traders
who went to Tibet during 1959 from
the different States;

(b) the number of those who have
returned;

(¢) the amount of trade that was
transacted during 1857 andq 1958; and

(d) the amount of trade transacted
during 1959 so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) According to the infor-
mation received from different States,
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and wosxmn.mmw
went %0 Tibet during the current year,

(b) State Governments have re-
por.ed that all those who went have
come back. Information from UP. is
still awaited.

(c) During 1957 and 1958, the
amount of trade was as follows (value
in '000 rupees):

Export Import
1957 2,09,78 93,08
1958 1,77,00 1,85,00

(d) Till September, 1859, the value
of trade has been as follows (value
in ’'000 rupees).

Export — Rs. 74,22
Import — Rs, 85,97,

Average Eamin:s of Workers in In-
dustries

1044. Shri V. P. Nayar: Will the
Minister of Labour and Employment
be pleased to state the average week-
ly or monthly earnings of workers in
(1) Iron andq Sieecl industry (2) Sugar
industry  (3) Textile indusay (4)
Cement industry (5) Engineering in-
dustiry (6) Hotels (7) Shops and Esta-
blishments (8) Transport other than

Railways and (9) Railways in the
years 1950-51 to 1958-597-
The Deputy Minister of Labour

(Shri Abid Ali): A statement giving
the available information upto 1957
about the average annual earnings of
the workers is placed on the Table of
the Sabha. [See Appendix IL, annexure
No. 86]. Information relating to week-
1y or monthly earnings and regarding
earnings of workers in (1) Shops and
Establishments and (2) Transport
other than Railways is not available.

Import of Dye-stuffs

1045. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to give the monopoly of imports of
dye-stuffs to the State Trading Corpo-
ration; and
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(b) what are the iadices of prices
of the more important groups ef dye-
stuffs in 1958 as compared to 1856,
1857 and 1958?

The Minister af Imdustry (8hri
Manubhbai Shah): (a) No, Sir.

(b) No such precise statistics are
readily available.
Slum Clearance

Shri Aurobinde Ghosal:
Shri Madhusudan Rao:

Will the Minister of Works, Housing
and Supply be pleased to state:

1646.

(a) whether the Central Govern-
ment have granted any aid to the
S.ates for slum clearance during
1959-60; and

(b) the amount given State-wise?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). A statcment
giving the amounts of Central assis-
tance allocated to the Siates under
the Slum Clearance Scheme during
the year 1959-60 is laid on the Table.
{See Appendix 1I, annexure No. 87)

Mystery Box from Warsaw

1047 Shri Hem Barua:
* \ Shrimati Mafida Ahmed:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a
“mystery box" containing a human
skeleton arrived from Warsaw at
Bombay on the 30th October, 1959;
and

(b) if so, whether the matter has
been enquired into and the mystery
unveiled?

The Prime Minister and Minister of
External Aftairs (Shri Jawaha-lal
Nebru): (a) A box containing a set
of human bones was received from
Warsaw at Bombay on the 30th
Octaober, 1859.

(b) Police investigations are under
way in the matter.

Wage Pelicy for Public Undertakings

1048, Shri Ram Krishan Gupta:
Shri Daljit Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that Gav-
ernment propose to take measures to
evolve a comprehensive wage policy
for employees in public sector under-
takings; and

(b) if so, the nature and details of
the measures which are under consi-
deration?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The re-
commendation in the Second Five
Year Plan is that as far as possible
no disiinction should be made bet-
ween industrial employees in the
public and’ private sectors. No wage
policy exclusively for industrial em-
ployees in the public sector is under
contemplation As far as Government
employees are concerned wages will
be regulated in accordance with the
relevant recommendations of the Pay
Commission, as accepted by Govern-
ment.

India-Pakistan Agreement, 1950

1049, Shri Kalika Singh: Will the
Prime Minister be pleased to state:

(a) the extent of implementation of
India-Pakistan Agreement of the 8th
April, 1950 so far; and

(b) the period within which the re-
maining terms are likely to be imple-
mented?

The Prime Minister and Minister of
Externa] Affairs (Shxi Jawaharlal
Nehru): (a) and (b). The Prime
Ministers’ Agreement of 8th April.
1950 in addition to guaranteeing cer-
tain fundamental rights, such as
equality of citizenship, freedom of re-
ligion and worship, opportunities for
employment etc., to minorities in both
countries specifically provided that:

(i) Persons migrating from East
Pakistan to Assam, West



3877 Written Answers DECEMBER 7, 1959 Writtan Answers 3678

Bengal and Tripura and vice
versa should be assured free-
dom of movemea: and proiec-
tion in transit, ownership/
disposal of personal movable
and immovable property, pre-
vention from harassm.nt by
Custcms ete.,

(ii) State Governments of Assam,
Wesi Bengal ang Tripura and
Xast Paxistan shouid take
swiable measures to (a) re-
store nosmal conditions, (b)
prevent recurrence of dis-
ocder, (c) puaish offenders
against pe.sons and p.operty,
(d) recover abducted women,
\¢) prevent misch.evous pro-
paganda,
1y Central Governments shou.d
depuce a Minister each to re-
store confidence in disturbed
area, and
(1v, Minority Commissions should@
be se. up for Assam, West
Bengal and East Pakis.an.
{(u1) and (iv) above have already
been implemented. Breaches of (i) and
(ii) are regularly brought to the
uctice of Government of Pakistan
through diplomatic channels and are
aiso discussed at various Indo-Pakis-
tan Conferences. Implemzntation of
(i) and (ii) is a continuous process.

Industrial Estate at Arundhutinagar,
Tripura

1050. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
bz pleased to state:

(a) the total number of persons
employed, industry-wise and cadre-
wise, in the Industrial Estate at Arun-
dhutinagar, Tripura;

(b) whether the production units in
the Industrial Estate are being run
at profit, or loss or on no-profit, no-
loss basis; and

(c) whether Governm:nt have any
scheme for further expansion of these
units?

The Minister of Indus'ry (8hrl
Manubhai S8hah): (a) to (c' The
construction of the Indusirial Estate

at Arundhutinagar, Tripura, has just
been completed. No unit has yet baen
established in the Estate.

Loans to Displaced Persons in Tripura

1651, Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether the 8.D.0., Khowal,
Tripura, issued & notice to the Dis-
placed Persons on the 29th October,
1959 to the effect that if they did not
apply for agricultural or business loan
by the 31st October, 1859, they would
not be permitted to apply for any
loan afterwards;

(b) if so, whether the Central Gov-
ernment had instructed the S.D.O. to
issue such short notices; and

(c) whether such notices would
deprive a large number of Displaced
Persons from getting loans they are
entitled to?

The Deputy Minister of Rehabilita.
tion (Shri P. S. Naskar): (a) and (b).
Yes. Sub-Divisional Officer, Khowali,
issued the notice under instructions
from the Tripura Administration.

(c) No.

Tea Export to Japan

1052. Shri P. C. Borooah: Will the
Minist.r of Commerce and Industry
be pleased to state:

(a) the quantity of Indian tea
exported to Japan in 1858-59; and

(b) whether the scope for larger tea
exports to Japan has been assessed?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 97,361 1lbs.

(b) Japan herself is a substantial
producer of tea. Her production in
1958 amounted to about 164:43 million
1bs. Japan also exports tea (chiefly
green tea) to other countries. The
import of tea into Japan is governed
hy the fixation of fiscal guota which
in turn iz bascd on the availability of
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foreign exchange. In the circum-
stances, while the market for Indian
tea in Japan is limited, the Tea Board
has, however, been successful in indu-
cing one of the largest importers to
retail a special pack containing pure
Indian tea under a special brand.

Hire Purchase System

1053. Shri Ramakrishna Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how many machines out of the
2,900 supplied by National Small
Industries Corporation to small indus-
trialists on hire purchase system are
supplied to Andhra Pradesh and to
how many industrialists there; and

(b) how many out of the 2,000
applications for the 10,000 machines
to be supplied by the Corporation are
from Andhra Pradesh?

The Minister of Industry (Shri
Manubhai Shah): (a) 131 machines
have been supplied to 41 industrialists
in the Andhra Pradesh out of the
total of 2,899 machines supplied by
the National Small Industries Cor-
poration upto the 31st August, 1859.

(b) Out of 2,359 applications cover-
ing 9,675 machines accepted as on the
31st August, 1959, 100 applications
covering 418 machines pertained to
Andhra Pradesh.

Import Licences for Radio Parts

1054. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that import
licences havc been granted to all new
and old manufacturers of radio sets
during 1958 and 19859 so far;

(b) if so, whether the price of the
radio sets, manufactured out of the
imported material, has been fixed; and

(c) if not, the reason thercfor?

The Minister of Industry (Shri
Manubhai Shah): () Yes, Sir.

(b) and (c). It is observed from
the price returns received from the
leading manufacturers of radio
receivers from time to time that the
selling prices of the various brands
produced and marketed by them have
remained almost the same over the
past few years exc.pt for some minor
changes on account of the change of
models. The question of fixing the
price has not, therefore, been con-
sidered.

Suspension Bridge in N.E.EA,

1055. Shrimati Mafida Ahmed: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that twelve
persons were injured when a Suspen-
sion Bridge collapsed at a distance of
about twenty miles from Pasighat in
N.EF.A,; and

(b) if so, the details of the incident?

The Prime Minister and Minister of
External Affairs (Shrli Jawaharial
Nehru): (a) Yes.

(b) Political Officer Pasighat and
party consisting of 12 persons on tour
of Ramlebango area met with this
accident at 11-30 hours on 2nd Nov-
ember, 1959, due to snapping of wire
ropes of suspension bridge over Sille
river approximately twenty-two miles
from Pasighat on Pasighat-Ledum
Road. All the injured persons were
admitted to the Pasighat Hospital, and
th.ir general condition is good.

Industrial Estate at Warangal

1056. Shri Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the proposed Industrial
Estate for Warangal has been started
as scheduled; and

(b) if so, the nature of industries to
be set up in the Estate?

The Minis'er of Industry (8hrl
Manubhai Shah): (a) and (b). The
proposal to establish an Industrial
Estate at Warangal was not included
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in the original plan of the State Gov-
ermmment. They have constructed an
estate at Warangal and it has started
functioning. It ig likely that indus-
tries namely Agricultural Implements,
Cycle and Cycle parts, Auto spare
parts, Wire Nails and Panel pins,
Wood screws, Bolts, Nuts and Rivets,
Conduit Pipes, Builders Hardware,
and Electrical Accessories, will be
established in the Estate.

Workers in Sugar Industry

1057, Shri Madhusudan Rsao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 17 on
-the 16th November, 1958 and state:

(a) the names and addresses of 17
more factories which have started
implementing the recommendations of
Wage Board for the award of interim
relief to workers in sugar industry;
and

(b) the details, if any, regarding the
remaining factories?

The Deputy Minister of Labour
(Shri Abid Alf): (a) and (b). Intor-
mation regarding factories in Uttar
Pradesh is being collected. Informa-
tion in respect of factories in other
States is given below:

1. Factories reported as having started imple-
mentation

(1) waaurao Sugar Co.,
Daluda. Madhya
(2) Jaora Sugar Mills, Jaora. } Pradcsh
(3) The Deccan Sugar &
Abkari Co. Ltd., PPugalur
(4) The East India Distille-
ries & Sugar Factories
Ltd., Nellikuppam. Madras
(5) Madura Sugars & Allied
Products Ltd., Pandia-
rajapuram.

II. Factories which had not started
smplementation

*(1) Mohini Sugar  Mills,
Warisaliganj.
*(2) South ug
Mills Ltd., Bihta. Bihar
@G) 8. K. G. Sugar Mills
Ltd., Guraru.

@4) The Sugar Factory, Deabra. Madhya
Pradesh

.
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*(s) M/s. Jeypore SugarCo.,  Orima.
Ltd., Orissa.

6) M jit S Mills, ab,
© 34l Jageie Snanr Mil, @

Factories marked * are since report-
ed to have started implementation.

@The case of one sugar factory has
been referred to the Wage Beoard for
clarification.

Vacanciegs Notified iIn Andhra Pradesh

1058. Shri Madhusudan Rao: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total number of vacancies
notified in public and private sector.
during 1958-59 for the Andhra Pra-
desh;

(b) the number of new industries
started during the period; and

(c) the number of industries closec
down during the period?

The Deputy Minister of Labour (Shr
Abid Ali):

(1) Public sector . . . 19,692
Private sector . . 79"
ToTtaL . . 20,48

(b) and ¢c). Complete informatior

is not available.

Circles in the C.P.W.D.

1659. Shri Tangamani: Will th
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number and names of circle:
in the Central Public Works Depart
ment as on 1lst October, 1959;

(b) the names of Divisions unde
each of the circles;

(c) the names of sub-Divisions wi
their headquarters under each Divi
sion; and

(@) the sections under each sub
Division?
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The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
and (b). A statement showing the
names of circles and divisions under
each of them is laid on the Table.
[See Appendix II, Annexure No. 88.}

(c) and (d). The names of Sub-
Divisions with their Headquarters and
the Sections under them will be col-
lected from Circle Offices spread all
over the country and will be laid on
the Table of the House as early as
possible.

Hydro-electric Generating Units

1060. Shri Jadhav: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that Hydro-
electric Generating Units for district
and local supply are being manufac-
tured in the country;

(c) if so, where they are being
manufactured;

(¢) how many such units have been
actually working; and

(d) whether Government have
assessed the demand and supply of
such units?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir. A pro-
posal has, however, been receivcd
from a private firm for a licence for
taking up the¢ manufacture of sma:l
size hydro-electric generating units
and it is under consideration.

(b) and (¢). Do not arise.

(d) No, Sir. The possibility of
development of electric power through
such units is being explored but in
nature of things, it is limited.

Powerlooms in Bombay State

1061. Shri Jadhav: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Starred
Question No. 838 on the 3rd Marcn,
1959 and state:

(a) whether the census of the
. powerlooms in the State of Bombay

which 4re running without proper
permits has since been undertaken;
and

(b) if so, what is the number of
such powerlooms giving the break-up
of their location?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The census
has not been fully completed.

Celling Fans in Government Quarters
at Delhi

1062. Shri Ram Garib: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 3230
on the 18th April, 1959 and state:

(a) whether the question of pro-
viding two roomed Government
quarters at Delhi with the second ceil-
ing fan has been re-examined;

(b) if so, the decision arrived at;

(c) whcther Government also pro-
pose to instal a ceiling fan in the
Government quarters meant for Class
IV officers; and

(d) if so, how long it will take to
complete the whole work?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). The proposal is still wunder"
examination, in consultation with the
Central Public Works Department who
are worl.ing out its financial impli-
cations.

(c) and (d). No. The proposal has
been deferred mainly on account of
the prevailing financial stringency.

Government Colonies in Delhi

1063. Shri Ram Garib: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government have
decided to provide pipes for exhaust-
ing dirty water and rain water from
the upper storey flats in the newly
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built Government Colonies for Gov-
ermment employees in Delhi ag has
been done in Vinay Nagar to avoid
inconvenience caused to the residents;

(b) whether Government have

received any representations from the
residents;

(c) if so, what is the action taken
th:reon;

(d) whether the ventilators provid-
ed above the doors of the quarters
are proposed to be fitted with iron
rods to avoid thefts etc.; and

(e) if so, how long it will take to
provide these two amenities in the
Government quarters?

The Depu'y Minister of Works,
Housing and Supply (Shrl Anil K.
Chanda): (a) Yes.

(b) and (¢). Yes. The residents
of ‘E’ type ground floor flats in
Lakshmibai Nagar and Sarojini Nagar
have asked for the provision of rain-
water pipes. The request is now
under consideration. The residents of
the work-charged staff quarters have
complained that the balconies do not
have proper slopes towards the spouts.
Steps to improve the slopes, wherever
necessary, are being taken.

(d) Yes. Iron rods will be provided
in ventilators of bungalows and
ground-floor flats of different types,
except quarters of Class IV and work-
charged staff, since ventilators in the
flats of Class IV and work-charged
staff are small openings, fitted with
wire gauze, and therefore, there is no
danger of thefts.

(e) The work of providing iron
rods in ventilators in ground-floor
flats of various typ:zs, and of improve-
ment in slopes of balconies of work-~
charged staff quarters in Netaji Nagar,
is expected to be completed by
December, 1960.

Ganhati Industrial Estate

1084. Shri Basumatari: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the progress made in the Indus-

trial Estate at Gauhati (Assam) since
its establishment; and

(b) what major industries have been
staried thcre and since when?

The Minister of Industry (Shri
Manubhat Shah): (a) and (b). The
scheme of Industrial Estate at Gauhati
(Assam) costing Rs. 25-5 lakhs was
approved on 26th June, 1856. This
Industrial Estate has been completed
and has started functioning. All the
52 sheds proposed to be constructed
in the Estate have been completed
and allotted. Power supply is avail-
able in the Estate. Five factories are
report . d to have started production.
No major industries are expected to
s‘art in the Industrial Estate as the
estates are meant for development of
Small-Scale Industries,

Small-Scale Handloom Industries in
Orissa

1065. Shri P, G. Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of small-scale hand-
loom industries started in Orissa on
co-operative basis during the year
1958, district-wise; and

(b) the total amount sanctioned by
way of loans and grants for the deve-
lopment of such industries?

The Minister of Commerce (Shri
Kanungo): (a) The information is
being collected and will be laid on
the Table of the House.

(b) The {following amounts were
sanctioned to the Orissa State Gov-
ernment in 1958-59 for expenditure on

the handloom industry:

Loan Rs. 2,47,000
Grant Rs. 9,04,000
Grant Rs. 3,00,000

(for meeting arrear rebate claims).
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. PAPERS LAID ON THE TABLE

PAYMENTS AGREEMENT BETWEEN INDIA
AND PAKISTAN

The Minister of Industry (Shri
Manubhai Shah): With your p-rmis-
sion, I beg to lay on the Table a copy
of the limited payments agreement
between the Governments of India and
Pakistan s gned in Karachi on the 3rd
December 1959. [See Appendix II,
Annexure No. 89].

NOTIFICATIONS UNDER INDUSsTRIES (DEVE-
LOPMENT AND REGULATION) Acr

Shri Mannbhal Shah: On behalf of
Shri Kanungo, I beg to lay on the
Table a copy of each of the following
Notifications issued under section 15 of
the Industries (Development and
Regulation) Act, 1951:—

(i) S8.0. No. 2541 dated the 16th
November 1959;

(ii) S.O. No. 2593 dated the 18th
November 1959. (Placed in
Library, See No. LT-1759/59].

ReporTs oF THE TARIFF COMMISSION,
GOVERNMENT RESOLUTIONS, STATE-
MENTS ETC.

Shri Manubhai Shah: I beg to lay
on the Table, under sub-sect'on (2)
of Section 18 of the Tariff Commission
Act, 1951, a copy of each of the follow-
ing papers:

(i) Report (1959) of the Tarift
Commission on the Fair Ex-
works and Fair Selling prices
of paper and paper boards.

(ii) Government Resolution No.
Ch(1)-41(79)/59 dated the 27th
November 1958. [Placed in
Library, See No. LT-1780/59].

(iii Statement exp’aining the rea-
sons why a copy of each of the
documents at (i) and (ii)
above could not be laid on the
Table within the period pre-
scribed in the said sub-section.
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(iv)

(v)

(vi)

(vii)
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Report (1859) of the Tariff
Commission on the continu-
ance of protection to the
Machine Screw industry.

Government Resolution No.
18(1)-T.R./58 dated the 1st
December 1959,

Notification No. 18(1)-T.R./
59 dated the 1st December
1959,

Statement explaining the
reasons why a copy each of
the documents at (iv) to (vi)
above could not be laid on the
Table within the period pre-
scr.bed in  the said sub.
section. [Placed in Library,
See No. LT-1781/58].

(viii) Report (1959) of the Tariff

(ix)

(x)

(xi)

(xii)

(xi'i) Statement

Commission on the continu-
ance of protection to the
Cotton and Hair Belting indus-
try.

Government Resolution No.
8(1)-T.R./59 dated the 2nd
December 1959.

Statement explaining the rea-
sons why a copy of each of
the documents at (viii) and
(ix) above cou'd not be laid
on the Table w thin the period
prescribed in the said sub-
section. [Placed in Library,
See No. LT-1762/59].

Report (1959) of the Tariff
Commission on the continu-
ance of protection to the Auto.
mobile Leaf Spring industry.

Government Resolution No.
21(3)-T.R./59 dated the 27th
November 1859,

explaining the
reasons why a copy each of
the documents at (xi) and
(xii) above could rot ba
laid on the Table within

the period prescribed in
the said sub-section. [Placed
in Library,

See No. LT-
1763/58], .
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Table

[Shri Manubhai Shah]

(xiv) Report (1959) of the Tariff
Commission on the continu-
ance of protection to the Non-
Ferrous Metals industry.

{(xv) Government Resolution No.
22(1)-T.R./59 dated the 4th
December 1959, [Placed in
Library, See No. LT-1764/59]).

(xvi) Report (1959) of the Tariff
Commission on the continu-
ance of protection to the
Stearic Acid and Oleic Acid
industry.

{xvii) Government Resolution No,
2(1)-T.R./59 dated the 30th
November 1959. [Placed in
Library, See No. LT-1765/59].

NOTIFICATION re¢: AMENDMENTS TO NON-
FErRrOUs METALS (CONTROL) ORDER

Shri Manubhai Shah: I beg to lay
on the Table, under sub-section (8)
of Section 3 of the Essential Commo-
dities Act, 1955, a copy of Notification
No. S.0. 2698 dated the 4th December
1959, making certain amendments to
the Non-Ferrous Metals (Control)
Order, 1958. ([Placed in Library, See
No. LT-1766/591.

CONCLUSIONS OF 17TH SESSION OF
INpIAN LaABOUR CONFERENCE

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
Table, a copy of statement showing
summary of the main conclusions of
the Seventeenth Session of the Indian
Labour Conierence held at Madras in
July, 1959. [See Appendix II, Annex-
ure No. 90].

AMENDMENTS TO EMPLOYEES’ PRovI-
DENT FUNDS SCHEME

Shri Abid Ali: I beg to lay on the
Table, under sub-section (2) of Sec-
tion 7 of the Employees’ Provident
Funds Act, 1952, a copy of Notification
No. G.S.R. 1307 dated the 28th Novem-
ber, 1959, making certain further
amendments to the Employees’ Provi-

Married Women's

Property (Extension)
Bl

dent Funds Scheme, 1952. [Placed in
Library, See No. LT-1768/59].

12.03 hrs,

MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Condurt of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 3rd December 1959, agreed
without any amendment to
the Andhra Pradesh and Mad-
ras (A'teration of Boundaries)
Bill, 1959, which was passed
by the Lok Sabha at its sitting
held on the 23rd November
1959°.

(i) ‘In accordance with the pro-
visions of rule 87 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a
copy of the Married Women's
Property (Extension) Bill
1959, which has been passed
by the Rajya Sabha at its sit-
ting held on the 30th Novem-
ber 1959'.

12.03% hrs.

MARRIED WOMEN'S PROPERTY
(EXTENSION) BILL

Secretary: Sir, I lay on the Table
of the House -.the Married Women’s
Property (Extension) Bill, 19859, as
passed by Rajya Sabha,
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12.04 hrs.

»
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INCREASE IN RENT OF HOUSES IN UTTAR
PRADESH

Shri 8. M. Banerjee (Kanpur):
Under Rule 197, I beg to call the
attention of the Minister of Works,
Housing and Supply to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

The decision of the Central Gov-
ernment to increase the rent
of the houses constructed in
several cities of Uttar Pradesh.

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): Under the Subsidised In-
dustrial Housing Scheme, the Centre
giveg to the States full financial assist-
ance for the construction of houses for
eligible industrial workers. This assist-
ance takes the form of a $0% loan
and a 50% subsidy and the State Gov-
ernment becomes the owner of these
houses. In calculating the rent pay-
able by an eligible worker, the capital
cost of the house is reduced by the
amount representing the subsidy, with
the result that the eligible worker
pays to the State Government, a sub-
sidised rent which is considerably less
than the economic rent of the house
From this rent realised f{rom the
workers, the State Governments re-
pay the loan to the Centre in a period
not exceeding 25 years. The allot-
ment of the houses ar¢ made by the
State Governments.

2. Under this Scheme, the U.P, Gov-
ernment have sanctioned in several
cities, the construction of some 25,588
houses, a good many of which have
already been completed. According
1o the latest flgures received from the
State Government, the number of
ineligible persons in occupation of
these houses is as follows:—

(1) Inthe occupation of Central
Government (including De-

fece) employees . . 4,327
{(2) In the occupation of State
employecs . . . 1,462
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(3) Inthe occupation of other
incligible persons . . 1,128

TorAL . . 6,917

3. The Scheme specifically prescribes
the category of workers who are to be
housed in these tenements and are
hence eligible for the subsidised rents.
Un-Aer it, only such workers are enti-
tied to subsidised tenements as come
within the meaning of Section 2(1)
of the Factories Act or are employed
in mines—other than coal or mica
mines—within the meaning of Section
2(h) of the Mines Act, Under Rule 6
of the Scheme, employees of the Cen-
tral or State Governments are not
eligible for aid, even if they are gov-
erned by these two Acts. Employees
of statutory bodies, corporations, or
companies—owned in part or in full
by Central or State Governments—if
liable to income-tax are, however,
eligible for assistance under the
scheme,

4. Sometimes the State Governments
find it difficult, for a variety of rea-
sons, immediately to rent out these
tenements to the eligible industrial
workers, In such cases, the State
Governments may, with the concur~
rence of the Cecntral Government,
either divert the houses for a tempo-
rary period to ineligible persons or—
if they think that the houses will not
be occupied by the eligible workers—
to buy them outright by refunding the
loan and subsidy given to them by the
Central Government. In the latter
case, the houses cease to be governed
by the Scheme and the State Govern-
ments can utilise them in whichever
manner they think best, The U.P.
Government have evidently decided ta
retain the houses within the scope of
the Scheme, but have let some of them
out temporarily to ineligible persons.
For any period, however, during which
the houses are in the occupation of
ineligible persons, the State Govern-
ments have to pay to the Central Gov-
ernment the difference between the
economic and the subsidised rent. In
this particular instance, the U.P. Gov-
ernment have finally decided that the
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difference be recovered from the ineli-
gible persons. 'There is. of course, no
question of the eligil»le industrial
workers paying anything more than
the subsidised rents,

Shri 8. M. Banerjee rose—

Mr. Speaker: Hon. Members may
go through the statement first.

Shri S. M. Banerjee: You will
remember that I had given notice of
an adjournment motion on this subject,
because people are going to be evict-
ed.

Mr. Speaker: People are not going
to be victimised. Whoever has been
there will be in possession of the
houses.

Shri S. M. Banerjee: It is a clear
case of discrimination ag between
worker and worker.

Mr. Speaker: I am not going to
allow a general discussion on this. The
hon. Member is interested in the work-
ers. I therefore allowed him to call
the attention of the Minister to this
by means of notice. Whether the
workers have been asked to pay some-
thing more than what was originally
intended is a different thing, It is clear
from the hon, Minister’s statement that
if the workers have not cared to
occupy particular houses and they
have to be allotted to some others, a
higher rent is charged. The hon.
Member seems to be taking interest
in them also.

Shri Braj Raj Singh (Firozabad)
rose—

Mr. Speaker: Hon, Members will
read the statement and ask questions
later on, if necessary.

12.08 hrs,
BUSINESS ADVISORY COMMITTEE

FORTY-SIXTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narain Sinha):z
I beg to move:

“That this House agrees with
the Forty-sixth Report of the
Business Advisory Committee
presented to the House on the ¢th
December 1859”, .

Mr. Speaker: The question is:

“That this House agrees with
the Forty-sixth Report of the
Business  Advisory Committee
presented to the House on the
4th December 1959,

The motion was adopted.

12.09 hrs.
DOWRY PROHIBITION BILL—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the motion moved by Shri Hajarnavis
on the 3rd December 1959, namely: —

“That the Bill to prohibit giving
or laking of dowry, as reported by
the Joint Committee, be taken into
consideration”.

Five hours had been allotted for this
Bill. The time taken for general dis-
cussion is 2 hours 10 minutes. Has the
motion for consideration been put to
vote?

Sardar Hukam Singh (Bhatinda):
No. The discussion on the motion for
consideration was not over on the last
day.

Shrimati Parvathi Krishnan
(Coimbatore): Mr, Speaker, Sir, this
Bill is certainly a welcome measure,
However, it has disturbed me to hear
the various . . .
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Mr. Speaker: How many hon. Mem-
berg would like to participate? There
are only 50 minutes left. How long
does the hon. Minister want to reply?

The Deputy Minister of Law (Shri
Hajarnavis): Not more than twenty
minutes.

Mr, Speaker: Therefore, 30 minutes
are left; I will give 10 minutes to each
Member, Three Members can parti-
cipate, (Interryption).

Shrimati Parvathi Krishnan.

oW o (@A) weae
AR 1§ 9 &8 #9g @90 famy s

Shrimati Parvathi Krishnan: The
speeches that have been made on the
floor of this House show how much
opposition we are going to face outside
to the enactment of this measure;
because we find that in the name of so-
cailed ancient customs, in the name
of the fact that marriage is supposed
10 be a sacrament according to the
Hindu traditions, Hindu religion and
Hindu social customs and so on, a large
number of Members led by Pandit
Thakur Das Bhargava have been
opposing this measure. They say that
if this is donec, then the people in
Punjab would be up in arms against
the putting an end- to the system of
giving and taking of dowry and so on.

What strikes me is that in the name
of marriage being a sacrament and not
a contract they want to perpetuate one
of the most abominable social evils in
this country and they want to make
marriage something that deteriorates
into nothing more or less than a worse
contract, We know how over so many
years this whole system of dowry has
really developed into what is common-
ly known as the oppression of the
women in our society., We know so
many tales which have been told in
geason and out of season; and those
stories are told by those very peovle
who today try to oppose this Bill, We
have also heard how bridegrooms look
for very rich brides in order to be
able to go abroad and pursue their
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studies or in order to see that they
have a comfortable life from the time
of their marriage or in order that
the parents may make money out of
their marriages; how very often a
wife is discarded very soon after the
marriage because although she might
have brought with her a considera-
ble amount of money and property, it
may be she is dark or not good-look-
ing or temperamentally unsuited,
whatever the reason may be. It ia
always something of that sort. They
are discarded and this dowry-holder,
that is, the birdegroom, is able to go
his own merry way in life, whereus
the wife has to suffer a prefty mise-
rable life, discarded as she has been
by her husband and social conditions
in gur country being what they are.

A number of hon. Members of this
House have been accosting many of
us In the lobby or other places and
asking: ‘Why you people are s© up-
set about this dowry? Do you rcalise
that I have a daughter aged 19 and
now I have to seek a bridegroem?
If you seek to have a measure like
this how is she to be married? Is she
to be in my hands unmarried?, and
so on. So, it shows how all of them
imagine that without this institution
of dowry, without being able to bar-
gain over it, this question of marriage
cannot be turned into a sordid ron-
tract rather fhan a social contract.
They are talking all this hot because
they arc thinking of tReir daughters
getting married. Of course they do
not say, '‘Our sons won't get it.
They try to do it the other way. They
probably think that being ladies we
would be sympathetic to them if it
is said that their daughters would be
left high and dry and abandoned
because this system of dowry is being
made illegat,

This is the extraordinary argument
that we have been hearing on the floor
of this House time and again, Oof
course, it is covered over by all the
high-sounding phrases of ancient cus-
toms, cultural heritage and so on. A
parody is made of the very heritage
of which we should be proud. These
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things kave grown as a result of vari-
ous social institutions and various eco-
nomic factors, These very things to-
day are upheld as something to be
proud of and something to be defend-
ed. I am really aghast at the Members
of Parliament who after so many
years in Parliament and after so many
years in public life, having themselves
come across many occasions where you
find that because of the dowry system
families have broken up, because
of the dowry system our women-
folk are doomed to such miserable
life, come here and put forward
this sort of argument. It is for
this reason that we maintain that it
is not only by this piece of paper, it
is not only by putting this piece of
legislation on the statute-book that this
evil system is to be eradicated, but
a jolt has got to be given to the social
conscience of our people and we have
got to arouse the social consciousness
of our people in order to see that this

system is done away with once and for
all.

There are, of course, others who try
to cover it by saying that if 1 love my
daughter and if I have affection for
her why should I not give her some-
thing on the occasion of her marriage.
Well and good. They can certainly do
it, The main point about this question
of dowry is that this should not be
made a condition of marriage. It
shou'd not be that the bridegroom and
his people come and say: ‘Look here,
father of the daughter, see to it that
the marriage of your daughter costs
so much or so much.’” This is exactly
what we object to.

Similarly, if the bridegroom wishes
to give any present to the bride, cer-
tainly, nobody is going to come in the
way. But, certainly, we do not want
the bride’s father to say, “You cannot
marry my daughter unless you give
a present of such and such or so much
jewellery’. This is really what it
means, All this sort of arguing and
quibbling really is to cover up the re-
actionary outlook that, unfortunately,
so manv of our people seem to have.
Whenever it is a question of social
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reform we find all our culture and
heritage being trotted out only teo
cover up all these backward customs
and these abhorrent social customs that
continue,

For instance, we heard one of the
hon. Members saying that it is at the
time of marriage that we like to give
our daughter furniture, cooking uten-
sils etc., to set her up in a flat etc.
Let them do it by all means, But
why should it be precisely as part of
the marriage that it should be done?
Nowadays we have got a number of
women coming forward and taking up
professions, joining the Administrative
Services or taking up jobs in various
fields of work. At that time do not
the parents come forward? Do they
not go with their children, their
daughters, to the very cities where
they may be going to work; do
they not go there and take houses
on rent and see that the daugh-
ters are settled there so that
they are able to do their work pro-
perly; do they not see that they are
comfortab'y settled? Of course, all
this comes out of natural affection. At
the time of marriage also all this can
come out of natural affection.

But what we object to and the rea-
son for which we support this Bill is
that we want it should not be made
a condition of marriage. If the
parents wish to give their daughter
something they can do it at any time
from birth till the time of her death.
There is nothing to stop that. There
is no law to stop it at any time. Cer-
tainly, no husband or anyone will
come in the way of the father giving
his daughter what he wishes to give.

Similarly, where it is a question of
exchange of gifts between the hus-
band and wife, I do not think that
in our country there is a single per-
son who will come and say to the
husband, ‘vou have no business to
make a presentation to your wife' or
vice versa. So, this kind of argument,
if you will excuse my saying so, is
purely and infinitely reactionary and
I think it should be brushed aside
with the most scant respect, realising
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at the same time that it is dangerous
smough and has to be put out of our
dbcial system. That will have to be
dlone by the various organisations that
@xist today for such work. But, cer-
fainly, Government will also have a
oertain amount of responsibility.

This brings me also to the larger
and astonishing amendment of Pandit
Thakur Das Bhargava for whom I
have got the deepest respect. He is
after all an able and experienced
mwyer. Hig argument—from what
Jttle I could follow his Hindj—un-
fortunately T am a stranger to that
language—from what little I could
follow, he seems to indicate that it
would be a very good thing if people
were to be allowed to give dowry
according to their income, This is
an extraordinary state of things. That
means that he wants to say: those who
Rave got money and who want to pay,
let them pay as much as they want,
In other words, he wants to legalise
dowry on the same slab system as the
income-tax and we will have the same
sort of evasion here also. It is the
most extraordinary suggestion. The
whole purpose of this Bill is to pre-
vent the giving of dowry and to pre-
wvent this type of horse-trading that
goes on all the time. He wants it to
be legalised and to be made into a
complete business altogether. Why
mot he then suggest an amendment or
legislation? There is the Companies
Act. There are the other Acts. Like
that, this may also be made a sort of
a public limited company for the giv-
ing of dowry and so on.

Another suggestion was that people
should be allowed to give as much
dowry as they like. Those who have
will give and those who do not have
will not give. If that is the thing, then
we may pass a resolution here saying
that. The Third Five Year Plan is
being discussed and we may then sug-
gest that an amount should be allo-
cated for giving gubsidy for people who
wish to give dowry. Then we will not
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have all these various cases of parent
getung into difficulties by selling the
property or the wives having to suffef
when they go to their in-laws' houses
and when they do not bring sufficient
dowry. Another thing was the man-
ner in which the people were talk-
ing about it. It is as though in our
country, when marriage takes place,
both the bridegroom and the bride
are absolutely mature and adult peo-
ple who are able to judge things for
themselves. It is really to cover up
the desire to continue this type of
system that they say these things.
That is why, in supporting this Bill,
I want to emphasise once again how
important it is. It should be just a
piece of legislation that is being put
on the statute book and then lefs
there to be a dead letter of the law
as happens in the case of many social
reform measures. There should be a
powerful movement behind in order
to see that the social consciousness of
people is aroused and at the same
time the economic and social rights
of women have got to be safeguarded
and extended if the system of
dowry is to die a death which it
so well deserves. Because we feel that
this is a piece of legislation that is
going to be very difficult to implement,
we have proposed that this offence
should be made cognisable. I know
that there are a number of arguments
that can be put forward against this.
We have of course to admit an argu.
ment that if this is done the police
which is already corrupt will become
more corrupt and dowry will be going
to the policemen rather than to the
bridegroom. But to begin with, the
policemen also are fathers. They are
also part of our social system and they
also suffer from taking dowry. Just
because we have corruption among the
police—it is an accepted fact—it does
not mean that every single person in
our country who is in the police ser-
vice is corrupt. It is not that the
police which is responsible for keep-
ing the law and order, is going to
rush in every case when there is some
dowry. Far from it. We would like
these things to be made cognisable
while at the same time safeguarding
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against the police harassment by mak-
ing the District Magistrate or some-
one responsible for having an equiry
instituted. This sort of frightening
and nightmarish details, trotted out by
people that the police will come just
at the time when the wedding cere-
mony is taking place and put their
hands on the father-in-law’s shoulders
and say: ‘you come out'—I do not
think this is what is going to happen.
Certainly it is up to all of us, upto the
social reformers and the Government
also 10 see that this sort of thing does
not take place. When the offence is
made cognisable, there should be
safeguards against this sort of haras-
‘'sment. In the name of this type of
‘harassment, in a veiled manner, people
want to defend the whole system of
giving and taking of dowry.

In conclusion, I would like to say
that the main task after {he passing of
this measure with such amendments
as we feel necessary is to see that
public attention is focussed on this
question. We all know how the
Sarada Act was passed., Even today
child marriages are taking place and
our social consciousness is not aroused
against this, Personally, T am not
very complacent that with the passing
of this measure, a great step forward
would have been taken overnight and
this social evil is going to be rooted
out. I do feel that as a result of the
passing of this measure, we will be
taking one step to root out this evil
but certainly it is not the passing of
this measure alone but the actions that
we take in implementing the measure
that will really help to root out this
evil and help the Indian womanhood
to come into its own.

Shrimati Manjula Devi (Gopal-
para): Mr. Speaker, I whole-hcartedly
support this Bill. I have gone through
the Joint Committee’s report and I find
no clear definition of ‘dowry'. 1T think
it may lead to confusion. 1 under-
‘stand from the hon. Minister’s state-
ment that voluntary gift of any kind
'is  excluded Ifrom the word ‘dowry’.
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I think there should bé a clearer
demarcatin between conditional de.
mands and voluntary gift. Due to lack
of clear definition, there is so much
criticism in the House and if the defi-
nition is clearer, the hon. Members
would hesitate to oppose this Bill.

This Bill should give full freedom
for giving stridhan because it is a
voluntary gift of the parents to the
daughters. In our zeal for social re~
form, we should not overlook the
women’s economic independence and
scceurity in life, Because there is no
clear dcfinition of the word ‘dowry’ a
lot of injustice has been done to
women. I know of a case where the
father of the bride gave 2 lakhs and
the father-in.law of the bride had
taken that amount, After the death
of the father-in-law, the girl was
compelled to file a case. The father
who had given the amount had said
that the amount was given for the
benefit of his daughter and the daught-
er herself gave a statement to that
effect. But the verdict of the court
was that the person who had received
this money on behalf ot the danghter.
in-law had not given a written state-
ment that the money belonged to the
daughter or it was meant for the
bride’s welfare. It is very strange.
One who takes money with the inten-
tion of depriving the girl of her
money would not go and say that it ie
for her. So he got no share in the
gift from her father.

It is true, Sir, we have to respect
the Hindu custom and the daughter
nhas to be given as Salankrita kanya.
There is also the welfare of the child-
ren before the parents and the anxiety
of the parents to look after the wel.
fare of the children. But that does
not mean that the relations of the
bride or the bridegroom should have
a conditional demand of money for
marriage,

We have now very few joint fami-
lies. New establishments have, there-
fore, to be set up lor the daughters
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and it is natural for the parents to see
to that question. So we have to
make it clear about voluntary gift of
money before we define the word
“dowry”. Excesses of gifts are natu.
rally controlled by the economic pres-
sure. There are the gift tax and the
wealth tax to control it.

Then, 1 feel that to make this Bill
a more practical one it should be made
a cognizable offence. I will tell you
an instance, When I was the Chairman
of the Education Board in Assam we
specified certain areas as compulsory
areas for compulsory education. We
also said that those parents who failed
to send their children to school were
to be fined Rs. 500. But it was just a
mere scrap of paper; it was not effec-
tive because the offence was not made
cognizable. I feel, therefore, that this
offence should be made cognizable o
make it morc effective.

Regarding child marriages, the orga-
nisation to which I belong, the Mahila
Samiti of Assam, had gone into this
question. There were several cases
where we prevented child marriages,
but our cffort was not very eflective
because we had to face a barrage of
questions, we had even to face abuses
from the parents and the concernel
families, the reason being that we
seemed to have interefered with the
family custom and tradition of the
country. If that offence also had been
made cognizable, I think it woull
have becn more effective and our social
reforms would have taken a consoli-
dated form of reformation.

Sir, marriages are celebrated in
pomp and splendour, but the true sense
of happiness is, of course, not very
evident because most of the marriages
are marred with the conditional de-
mands from different parties, mosily
#rom the bridegroom’s party. 1 have
seen heart-breaking scenes and instan.
ces which have broken the marriages
resulting in untold misery to the
married daughter. There are also in-
stances where the father of the girl
had to sell his all to give his daughter
in marriage.
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Therefore, it is for the voluntavy
organisations to build up the society,
to decide if the time has come for
this Bill and to remove this social -vil
from society. The Act, of course, only
paves the way, but it is for us to en-
lighten the mind of the people through
our voluntary efforts.

Sir, 1 welcome the Bill from all
points of view. I hope that those hon.
Members of this House who have mis-
understood the purpose of the Bill, and
who have not got a clear idea of the
definition of the word “dowry” which
excludes voluntary gifts and only in.
cludes the conditional demands, will
withdraw their objections and oppo-
sition to this Bill.
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wWrer 9T § IEHT I9 ERT VAT A
Tw geT wEa §

7% Wt wgv AT e mEr Y o vk
geq 47 WIUH § 0% Fg9e §, 97 IR 2
i A TR A | AR TR AT &Y AT T
{48 & WETHEA UL R IR AIwE
T ) gy fewrera w6 Sfeg ) gawy
Y gAY TS T & 7 a) i serdes
qge FT ATH AF §F @ FT N9 F1
Ta faFar smar @ ) fow <@ & fraeiy
&7 AW VFF & fad FF a3 714 §
I @ g9 e § v fora® ggf an-
forewdl ¥ FewY Gur g g 9w §1T Y
MEAT & QAT FH ¥ AF
faelt 1 7 ¥ ) ¥ g et wTed

F ey uEy §fr ag oty WA &

f=d 79w
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o O fror i v § 0 wgT
& fr o Hdrrrer 35 § Swwr vy
wifgd | g7 AT A & wafad @
At W gt F W o eI M ™
T 7 Ty § & Ty gurafiay
RUgE W § 1 A g w7 7 WA T
§ v wg s s wga qfera & frag
e #9117 A SrEt g o adt
& 7 A7 facge & &Y W9 1 WA
XY awy § ggy T owww €
BT ¥ awy ¥ ooy ¥ yew AT
fear sT & SR gw T WRY
& 1 ot @9 faar wrar 1 GEET A1
forar oY WY Y gafed oy wifem
& f5 a9 @ ww sdgaw 9@
s # @ 7 @) aga qfeww @
T |

W warar qg Y @aw & 0%
Y AHIN B T 997 GFAT § + FET
wrar & f5 oty g qaewr s
gwAr &\ FIAY @1t qovew Ay
et | ¥® wwes 7 & qfsa 5.3 Tiw
o & 9gwa g1 wites 91T 47 aFaT
&Y aFdT § AT 9FET A &1 gEr |
wE F ATHT qFEHT T AT § WX
q IIT AT {FRHT F FFAT &
gafoe § o ag wsdr g (s dw
MTCIRIIHIFT FT qg FI0FG ¢1 1%
9 ¥ AT¢ W wIgere &F anwy @al |
# a1 Jrgdr o fa gas snfaafye
WTHT &AYAY ST WX W AHAT §
fa gardt agiwar 33 adaa g oadi
g fF qg 9v7 o afd % fuas
qFGAT FT FIAT §, AT WAT W qG
wama § & wgfeat & 99 507 qqm
¥ & ag qewr T @94 §, 94 av g9
g F FT{T HT A H7 €@ &
Al AT | iww e wwmy € fw
" § gy woqa T § R s W
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I wrg wofr =fym 1 N gea
# 7g wgF qarted g fF gae) wwrta-

Ffqer sTEY FAT A |

YT GHA qg AT AT FET v
2 fr gferg  ag FTH 4G FT FERAT
g a8 aATa gAFT aga weAN grar
& W A gfee gF FaEE |/
£ g & 1 @y fas N Wik waAy
® grgd & faw §r A F—aril
ag IAh! W AgT THE WAT~—gH IFAE
w7 & gz o AR § gnd T
w3 | st ady w7 o7 wr g g
a & gfae 93 sarer 4ayr T
farar @ gawar | oft g A dfwe
&ez ag i fF gw fRdY @Yo wTa-
ATEAGT BT AT TG L T BT ZHTAS
T fF q g9 AW & WHaAl ®Y IF 60
FT R 1

gl orar & fv ardr & aw@ |
FT gAIR agt gFET & frars = wmar
I FUT g9 XW FWAT ¥ FEEC W
g€ HIT QA faTaT #7138 #§ FT QAT
9§ ¥ ag a1 fd w.f% g 3
¢, 7g at g wli =1 fygear aq Y&
¢, o1 Az WIS AT P ¥ g gy
glar 1 w9 figgeaT™ $1 ofr, SaET
W, SHAT 419 ¥ 4 § gAT § Wi
ag g7 @eTw A1y g 9 fR g
FATS T ATLT &T T § 1 I T8
Fovdt @ew adl &r T & 1 gw =l
27 & f5 aTHr AT FrTar ar suE
qrq Gar o T | R s gedr Y
qi FYEH g AT TH ST 9 IG« W4
T &t 72 Ao (97 Tonw ¥ §r adi
qravmustigid ) Far e
gifgdt § 9g SR W7 1 Fa &
oft #Y a9 FWQ § a7 agT g T &7
AT 1 T oy afsdy ot
wTy %X, WOl AgAT %7 g R IR
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oy ¥ v f5w g &, Wi foanr
¥ N IEETAE HT W &, 9 W
xel wzar § M 39 f@a w1 gAay
AT-AA H IAEAT AR AR ax
T e |

7 o551 ¥ 919 4 g9 faa w1 andqy
LEGA- 3

Awdt e @ (Fra)
Ay A1, § 9 fawr w1 oA w7
¥ foqg afr g g 1 Tx faw o gdfter
qga fedl & &% s @t 4 sEd
faezn w1 FE g™ § a4 qiaeT
forgsr w1 dar afy & 1 gfsa &Y,
g7 |30, §I FT IH IT6 T AW §
I IFT TAF FTWT F6 IIAT AT
g 1R gl g smTEer @
fF wey anT W & 0 3H wey ¥
e o frear ma W o g W fr
HET AAET § 1 UF 8T R A4
LEieGiE Rt Cioil Coll BE-C i Gl e
AT ( TG T KIT 4 FT AT 49T |
g 7w war 5 gare wiag §
o Frag 3 F 15 qgF Fr > foa,
a1 fif 49T [UA T T IgHY
FATE g AT EF WAM Y 7 gafaw
§ Ay qard & ¥ fag A g wd
g stx and FU F Fgw 7 g
SET FY AT B q9TF I F 75
ag wraEs § v e favew Fqs
T W A zm fam w1 facgy wwdq
FETE 1 qF ww § i qq wog swway
wgiwr AwT &9 faw & 9@ wIE
A guw! At ¥ ary fear s
WX a3 9 %@ w99 A1 uadr §,
gy gars fear s ) fage &
o ¥ Tl faeew & Fror gadr
ginst § & wreleal o o a7 sy
frerk § 1 wwfl wEeY & & QwA
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T ¥ e @it §, o oy wrardy faeewy
& 5T OF A1efre aw ¥ wEew gy
¥ WY IHE gV gar § Wk
NHTT agq dt wglwar wy geht oftaw
AT w7 AT § @ gEiAT F oW
fawr &1 v wA o gwd
Lacis

Mr, Speaker: Shrimati Renu
Chakravartty: 1 am giving epportu-
nities to all ladies.

Shrimati Renu Chakravartty (Basir-
hat): Mr. Speaker, Sir, I just want to
answer certain points which have been
raised in the cougse of the debate gince
I was associated closely with the
work of the Joint Committee. 1 am
not going to answer such guestions as
what is the use of passing an infructu-
ous law, etc. All social laws, unless
they are backed by an awakened
social conscience and a strong publie
opinion, naturally remain infructuous
to a very large extent. We have seen
that in the case of the Untouchability
(Removal of Disabilities) Act and in
s0 many other social laws, but yet, 1
think this House is of the opinion that
it is nccessary to back up social con.
sciousness and social movements with
legislation. Therefore, how far these
measures will be actually implemented
or not will depend largely upon us.

The second point which has been
raised is wheher we are not changing
the old traditions and custom.s in the
sense that after all the father or
mother would like to provide for the
daughter or, in some cases, the son,
as the case may be and that therefore,
at the time of marriage, money OT
some provision by way of property,
ete. should be allowed. 1 think that
a new concept will have to be evolved
by us. Now, for those people who
give dowry—in 8 majority of cases
dowry Is given really in the case of
a daughter—~their affection for the
daughter remains from the time she is
born to the time she dies. I would
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like to provide for my daughter actu-
ally right through her life. Why
should I wait for the time of the mar-
riage? What happens is, in a majo-
rity of cases, when a young bride goes
to the house of the bridegroom, most
of the property—money, cash, jewel-
lery eic.—is actually in the control of
the father-in-law or somebody else in
the husband’s family. Often times, the
daughter-in-law is not even able to
see the jewellery later on, if she needs
it. As the children are born and as
their education proceeds, I would like
to provide for my daughters. I would
likc to help her at every stage. Why
should there be this concept that only
at the time of marriage, I will settle
Rs. 25,000 or Rs. 50,0007 The whole
idea is that dowry is being extorted
at the time of the marriage.

In our State, people insure for the
education of the son and for the dowry
of the daughter at the time of mar-
riage. How far people can really
humiliate the father and the mother
of the bride has really to be seen and
to be believed. That is why this cus-
tom of paying a dowry at the daught-
er's marriage has come into being.
Does 1t mean that we should not give
nice clothes or a few items of Jewecl-
Jery to the daughter? Certainly not.
Sir, 1 agree with your interpretation
of this definition of dowry. Actually
the entire thing hinges on the “con-
sideration for betrothal or marriage”.
It is not as if even a pie which is
given or a small present which is given
will fall under the purview of the
law and be penalised. Rather you
can pass on a lakh of rupecs, but still
it will be difficult for you to prove
whether it is “in consideration” or
not. The loophole will remain.
When we passed the Suppression of
Immoral Traffic Act, many of us ob-
jected to the provision that prosti-
tution will be punishable only
when it is for “the gain of any
other person”. It has been difficult
and it continues to be difficult in &
court of law to prove ‘hat
it is actually for the gain of any other
person. Similarly, we feel that this
particular definition will allow people
20 get away, because it will be very
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difficult to prove that it is “in consi-
deration of marriage”. But still we
have adopted this clause in this form
for the simple reason that we do not
want to legalise dowry up to a certain
extent in any form. If we say that
cash, jewellery, etc. given by custom
are excluded, then people will say,
“This is what I am giving according
to custom”; people in the area know
it is being given as dowry, but it will
pass muster. People will say, “It is
written in the law that up to
Rs, 2,000 we can give. This is the cus-
tomary thing which we are giving”.
So, in spite of the fact that there will
be other loopholes, we do not want
this loophole to remain, viz, if cus-
tomary gifts, etc. up to Rs. 2,000 are
kept outside the definition of dowry,
it becomes legalised dowry. That is
why we have adopted this clause in
this form, although we know there are
difficulties and many people will try
to get away, proving that it is not in
consideration of the marriage.

Then, I am still doubtful about one
point. In our State, and [ think it is
true of other States also, apart from
cash and property, one of the most
prevalent forms of dowry is the
amount of gold which is to be given
to the daughter. It js not actually
that this is given out of affection. In
our State, it is extorted; it is part of
the bride price. viz,, you have to give
so many tolas of gold for the marriage.
It is an understood thing. If it is
given by the father to the daughter,
I have my doubts if that will be con-

sidered as dowry, under its present
definition.

Shri P. K. Deo (Kalahandi): It can-
not be considered as dowry.

Shrimati Renu Chakravartty: That
is also my doubt. Especially in the
villages, this is one of the most pre-
valent forms, because they do not give
so much of furniture, utensils, etc. I
am talking not of the rich families,
but average middle-class families,
They extort gold, because gold is the
medium of wealth., They demand it

in the form of jewellery for the
daughter.
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Mr. Speaker: If it is proved that it
is also in eonsideration of the marriage,
it will come under dowry.

Shri P. R, Patel (Mechsana): If the
father gives it to the daughter, it is
mot given by one party to the other.

Shrimati Renu Chakravartty: I
have no legal brain, but I feel that
this is not covered under the deflni-
sion of dowry.

Shri Naushir Bharucha (East Khan-
desh): There are half a dozen other
loopholes like that.

Mr. Speaker: Evidently it was
thought that under clause 6, it becomes
the property of the woman.

Shrimati Renu Chakravartty: There,
the provision is made that in the case
of this illegal act of having given
dowry, the dowry cannot be eaten
away by anybody else, but must be
kept in trust for the benefit of the
daughter. That is another matter,

Shri Achar (Mangalore): I think it
is in consideration of the betrothal or
marriage and so it will come within
the definition of dowry.

Shri P, R. Patel: No.

Shrimati Renu Chakravartty: One
point which T would like my lawyer
friends to clarify is, if it is given by
the same party, if the bride’s father
gives to the bride, is it or is it not
dowry? I am raising this point
because this is one of the most pre-
valent forms of dowry.

Pandit Thakur Das Bhargava raised
the point as to why mahr has been
excluded. We considered it in the
Joint Committee and we have exclud-
ed it because, as far as we can make
out, mahr is not something that is
directly exchanged at the time of
marriage or out of consideration for
marriage, but is a contract which
ecomes into operation if there is a dis-
solution of marriage. If the marriage
goes astray, then mahr comes into ope-
ration. If that is the meaning, T would
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like to exclude it, because it is not
given as a vonsideration of the sctuwl
marriage, but it is only a provismn
coming into operation if there is & dis-
solution of the marriage.

Shri C. R. Pattabhi Raman (Kum-
bakonam): It must be earmarked and
set apart.

Shrimati Renu Chakravartty: It is
not always set apart. It is only am
insurance for the continuance of the
marriage.

The other point is regarding the
stringent punishment provided, We
have felt that social evils are such that
it is very difficult to detect them. It
is very difficult to get them punished
in a court of law, because we have to
prove it is in consideration, etc. Then
again, if it is only a question of paying
fine and getting away with ii, many
rich people do not care for it. My
own opinion is that we must put the
people to shame. I would not mind
even if you take away the fine and
say, there will be only the punish-
ment of imprisonment for 2 days; but
let it be imprisonment. That is my
point.

Pandit Thakur Das Bhargava: Then
the bride skhall be punished.

Shrimati Renu Chakravartty: For
that it has to be proved whether the
bride’s or bridegroom’s father....

Pandit Thakur Das Bhargava: But
you said that even if her mother gives
gold, she shall be punished.

18 brs.

Shrimati Renu Chakravartty: Then,
of course, the bride shall be punished.
But in most cases, they will be young
girls and they will not be punished
because parents pay., In my opinion,
the question of punishment has to be
exemplary.

Then I come to one of the moot
questions of this Bill-—-whether you are
going to make it cognizable or not. Of
course, the question has been raised
and it has been pointed out—there is
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no doubt about it—that keepers of the
law are mainly the breakers of the
law, that is, the police. Nobody trusts
them. Not even the Home Ministry
trusts the police, Therefore, they do
not want to make it cognizable. But
il you do not make it cognizable, it is
ag good as not having it. Of course,
there are a few social organisations
which will come forward to take up
these cases. But we have got to rea-
lise that by itself, it will not solve
the problem. So, if necessary, if one
is not prepared to entrust the police
with this, we must have a special
branch for this, like the Vigilance
Dijvision. Let there be a special
branch for the implementation of all
social laws. But, unless you make it
cognizable, there is no use of passing
this Bill.

1 would also suggest that we should
consider in all seriousness the amend-
ment of Shri Nathwani how and in
what form a complaint will be taken
cognizance of. He has even made it
clear that the enquiries should not be
made by persons bclow the rank of a
Deputy Superintendent of Police. 1
would urge on the Law Minister to
consider and accept this amendment.
Because, unless you make it cogni-
zable, there is no use of passing this
Bill, even in its present form. If you
make it cognizable, 1 know that there
will be cases of harassment. That is
also a correct criticism. But, then, at
least for complaints. let us make it
cognizable. Let us amend it in such a
way that the Magistrate may take
cognizance of the complaint and ask
the DSP. to go into the matter,
Though there are several other amend-
ments, I would urge this House to
give consideration to amendment No.
46 of Shri Nathwani. This, I think,
would meet some of the points that
we raised here.

Let us all remember that it is an
evil which is deep rooted in our coun-
try. In my State, if you look into the
advertisements in any newspaper, you
will find that even for working
women, B.As, and B.Ts. dowry has to
be paid if they are to get married. The
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evil sometimes permeates to such wm
extent, specially in such States as ours,
where even working women find that
unless they offer dowry it is not pos-
sible for them to get married,

Shri P. R. Patel: There may be
other reasons.

Shrimati Renu Chakravartty: There
v+, be other reasons also, but this is
a fact. We ourselves know that girls
in our State cannot be married, and
middle class and lower middle class
families are put to a lot of suffering
because of that. I know it very well,
because I have gone from family to
family and house to house and I have
seen it myseif. And although this
evil cannot be eradicated until social
conscience is developed in this country
and towards that end to help and
strengthen the rousing public opinion,
this Bill should be passed into a law.

Mr. Speaker: I now call the Minis-
ter. I will give opportunity to those
who could not participate now during
the clause by clause consideration.

Shri Maniyangadan (Kottayam): I
want to make a stalement. My hon.
friend, Shri Narayanankutty Menon
said in his speech that this Act could
not be implemented, or that it is not
intended to be implemented,
because. ...

Mr. Speaker: Is it a question of
personal explanation?

Shri Maniyangadan: Not a personal
explanation.

Mr. Speaker: That is all right. The
hon. Member will have another
opportunity.

Shri Maniyangadan; We are not
moving any amendment or anything,
because this does not require any
amendment. My hon. friend said that
the Travancore Christian Succession
Act should be amended i this Act is
to be implemented. I am only sub-
mitting that there is’ no necessity for
that. Under the Travancore Christian
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{Shri Manymgadan}
Succession Act, Stridhanam is defined
A8

“gany money or ornament or pro-
perty paid by the father or mother
o? the girl to the girl or, on her
behalf, to her husband or the
husband's father”.

So, if Stridhanam is paid, it is her
property, and section 8 of the Act
makes it clear that it is her absolute
property, she can claim it at any time
and there is no bar of limitation. If
that property is given in that way, or
promised to be paid in that way, she
will have no right to the property of
her father. If there is no such pro-
mise, then she is entitled to her pater-
nal property, as in the case of any
other son, and so there is no necessity
of amending the Travancore Christian
Succession Act for the purpose of this
Act. 1If there is only a promise, it is
specifically mentioned in the Act that
that will be a charge on the property.
So, there is absolutely no necessity to
amend the Travancore Christian
Succession Act.

Mr. Speaker:
under discussion.

It is not a matter

Shri Narayanankutty Menon
(Mukandapuram): It is only a differ-
ence of outlook.

Mr. Speaker: Mahr is exempted;
likewise, acts done under the Christian
Succession Act are also exempted.

Shri Hajarnavis: 1 thank the hon.
Members who have supported this
measure and I share with them some
of the apprehensions which have been
felt about whether by this Bill we will
be able to eradicate this evil and per-
nicious system completely.

At this stage, the criticism which
has been made on the Bill can be
divided under the following heads.
First of all, the definition of the word
“dowry” has been criticised. Here 1a
detailed answer to criticisms on this
score, I will leave till we come to dis-
cuss the Bill clause by clause. Regard-
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ing the apprehension which has been
felt by the hon. Member, Shrimati
Renu Chakravartty, about any goMd or
any other property given to the bride
being treated as dowry——and th's
apprehension was voiced at the earlier
stage also—I gave my reply then and
I do it now, and that is this. Even
such a case falls within the definition,
because if you read the definition, you
will find:

“ ‘dowry’ means any property or
valuable security given or agreed
_to be given, whether directly or
indirectly, to one party to a mar-
riage”

that is to say, the bridegroom

“or to any other person on
behalf of such party....”

Now, the expression “any other per—
son” has the widest amplitude, and it
includes everyone except the bride-
groom. So, the definition reads:

“to one party to a marriage or
to any other person on behalf of
such party”.

Shri P. R. Patel: “By the other
party".

Shri Hajarnavis: I hope I shall not
be interrupted when I am explaining.
The payment has to be made by one:
party to a marriage. Now, it may be
made to the bridegroom himself, he is
a party to the marriage or “to any
other person on behalf of such party”.

Shri P. R. Patel: “by the other
party”,

Mr. Speaker: Hon. Member should
hear instead of interrupting.

Shri Hajarnavis: The expression
“any other person” would include
everyone except the bridegroom him.
self. Therefore, if the gold or pro-
perty is paid to the bride on behalf
of the bridegroom, that is to say, the
destination of that property is the
bridegroom himself, then I submit he
is within the section. But I might
make it clear that we are considering,
if possible, whether this section, or



3719 Dowry

shis definition, may not be re-arranged
so that the whole thing may be made
clear.

Shrit P. R, Patel: Is it not governed
By the word “other party”?

Mr. Speaker: The hon. Member has
repeated it a dozen times. The hon.
Minister must be allowed to go on.

Shri Hajarnavis: To that my answer
would be this. It is a rather unusual
case, that the bride herself pays, but
suppose somebody on behalf of the
bride pays—her father or guardian.
That payment is made_on behalf of
the bride. Now, that payment may be
made either directly to the bride-
groom, or it may be made to some per-
son on behalf of the bridegroom. That
person may be the bride herself. [f
this is not a voluntary gift to the bride
but something which shall ultimately
find its way to the bridegroom, then
this is dowry. I do not find any limi-
tation on the expression “any other
person” so that it will exclude from
its connotation the word ‘“bride”. It
may be the bride’s father pays to her,
but the real destination, or the real
recipient of that property may be the
bridegroom himsclf. So far as the
definition of the words “any other
person” is concerned. the hon. Mem-
bers will recall the very famous Privy
Council case in which it was decided
that “any person” would mean “every
person”., There is no limitation so for
as the words go. In order to make
that clear, at the stage of the Joint
Committee, we used the words directly
or indirectly. Again, as I said, we are
further examining the matter as 1o
whether that definition cannot be
re-arranged so that even if the pay-
ment is made or if the property is
handed over to the bride herself, such
a case would be covered by the deflni-
tion. We are examining the question
whether the words may not make it
clear. At this stage, I leave the point
at that.

So far as dower is concerned, I am
grateful to the hon. Member who has
explained what exactly dower is. The
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real intention of this Bill is to protect
the weaker section of society, that is
to say, the bride or her parents or
guardians who are unable to marry her
because they do not have money and
such money ought not to be extorted"
out of them. In order to prevent this
evil custom, we are trying to place
this measure on the statute-book
Dower is something entirely different.
It is either prompt dower, or deferred’
dower. Prompt dower is always &
small sum, deferred dower is very
large. That is intended as a protection
of the weaker section of society,.
namely, Muslim women. It is easy for
a Muslim marriage to be dissoived
on three words being spoken by the:
husband: ‘Talak, talak, talak’, the-
marriage is at an end. So that, the
woman is completely at the mercy of
her husband. In order to put a fetter
upon this right, which may be lightly
exercised, they say, in such a case, the-
woman shall be entitled to deferred’
dower. Therefore, I submit, dowry ms
understood in other communities, and’
mahar as understood among Muslims:
are entirely different. It would be
quite in keeping with the spirit of’
the Bill for the right of dower to be
protected to the Muslim women rather-
than to be taken away.

I have already made it clear that
where voluntary gifts are made either
by the parents or relations in any
form in any extent, they are not
dowry. I will only be quoting the-
words of Shrimati Renu Chakravartty
when I say that what we intend to-
prohibit is extortion of property out
of unwilling hands of the parents.
Whoever wants and is willing to give
is free to give. Which one of us, on
the occasion when girls from our fami-
lies are married, would not like to give
as a token of our affection something
which we can give, which we are in a
position to give? Therefore, I am con-
sidering the question and I am leaving-
it to the House whether any explana-
tion such as Pandit Thakur Das Bhar-
gava has suggested may not be neces-
sary.

I have made this clear and to any-
lawyer who is acquainted with the-
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‘dectrine of consideration, it will be
-¢lear that unless the money paid is the
consideration for marriage, I am repeat-
ing what fell from you the other day,
unless the money or property passed
as consideration for the marriage, the
mere passing of money is not within
the section at all. Since this measure
has to be cast in a legal form, I submit
we were right in using the word con-
sideration.

Though we have agreed with Shri-
mati Renu Chakravartty on most of
the matters, I cannot agree with her
in her suggestion that the offence
should be made cognisable. I have
listeneqd with deep emotion to the
moving speech by the hon. lady Mem-
ber Shrimati Ila Palchoudhuri yester-
day in which she said how a marriage
ceremony would be blighted by either
a person who intended to blackmail
the parties or the policeman who has
more enthusiasm than discretion. First
of all, let us understand the manner
in which the penal provisions of this
Bill are going to take effect. Before a
man is brought to book, the offence
must be proved., It is not intended
that a mere prosecution itself will act
as a punishment, because the prosecu-
tion itself may be without reasonable
or probable cause. It may be because
some one wants to blackmail a person;
it may be that the police have got
information which is not quite correct.
So, the prosecution is nothing. Any
one who undertakes an unjustified
prosecution will have to explain and
probably will have also to be liable
for damages as to why the thoroughly
unjustified  prosecution has been
undertaken.

But, the question is, how is this
offence going to be proved. Unless the
offcnce is proved, there will be no
punishment. There would be absolute
necessity to get the evidence on record
which the court would accept as
reliable evidence before finding the
accused guilty, Who are the parties in
whose possession the evidence will be?
Unless that person is willing to go not
wonly to the police, but before the
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magistirate and also sudbjéct hinsself to
cross-examination, there is no pessi-
bility of any offender under this Act
being brought to book. By merely
making it cognisable, all that we do is,
the police by themselves, on a mere
complaint being made, without the
interposition of the magistrate, would
be able to carry on investigation. But,
as I said, unless there are persons who
are willing to give evidence on oath
before the magistrate, which shall be
tested by cross-examination, there
shall be no possibility of obtaining a
conviction under this Act. How will
it help if the offence is merely made
cognisable? If*there is no evidence, if
there is no person who is willing to
make a complaint, how will the police,
even if the offence is made cognisable,
be able to proceed?

Shri Naushir Bharucha: Powers of
investigation, the police have got.

Shri Hajarnavis: Even if investiga-
tion is made, investigation must dis-
close evidence. Evidence would mean
persons who are willing to give evi-
dence. Unless they are there, what
is going to happen to the case?

There is another thing. The differ-
ence between the proposal of those
who advocate making the offence
cognisable and the Bill as it stands
at present, is very thin. Under the
Code of Criminal Procedure, as soon
as a complaint is made to a magis-
trate, the magistrate has got to exa-
mine the complainant on oath and
then cither issue m summons or a
warrant to the accused. The magis-
trate can, instead of issuing sum-
mons or warrant, also send it to the
police for enquiry if the magistrate
thinks that an investigation is neces-
sary. That is not ruled out at all. I
believe that is section 202 which per-
mits the magistrate receiving a com-
plaint to forward that complaint to
the police for enquiry and investi-
gation.

Shri Raghubir Sahai (Badaun): Or
he may examine one or two witnesses
himself.
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St fajarmevis; Police investiga-
tion is ‘not completely ruled out; but
it is undertaken under the oontrol
and supervision of a court—a very
salutary protection, the House will
agree. Therefore, I submit, on this
particular point, I am not in a posi-~
tion to accept at this stage, before
the effect of the Act is seen, that the
offence should be made cognisable. I
share the view which was expressed
so forcefully and eloquently by Shri-
mati Ila Palchoudhuri.

As regards the offence being punish-
able with both the punishments, we
ourselves when we made the propo-
sal said, that the punishment should
be alternative. On this particular
matter, we have no views. But, my
personal reaction is, it would be bet-
ter to leave the discretion to the
magistrate who can always fit the
purishment to the dimensions of the
offence. It may be at the most a
technical offence, and if there is a
technical offence, then the Magistrate
will visit it with a light punishment.
Therefore, on this particular matter,
1 will leave it to the wisdom of the
House as to whether both punishments
should be made compulsory, or alter-
native punishment should stand.

Then there is the question of the
giver being punished. Here also 1
submit we shall abide by the decision
of the House as to whether a person
who hag been forced to give should
be subjected to the penal provisions
of this Act. It has been likened to
payment of bribery. I do not think
the' two things are quite the same,
that there is anything parallel bet-
ween the two things. The bribe-
giver does something which is inhe-
rently wrong; he is trying to tempt
an officer to deviate from the straight
path of his official duty, trying to gain
a favour to which he is not entitled
by means which are unethical, which
are immoral, which are illegal, and
therefore the bribe-giver is also res-
ponsible as much as the bribe-taker.
But here we are dealing with a cus-
~Aom which has obtained for hundreds

. of years in this country. A man has
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got to find a husband for his daughter
or ward and if necessary pay tae
money. He does it because he is
forced to do it, and therefore that
case may be differentiated. But I say
again that I will leave this matter to
the House to determine whether the
clause in that form should remain or
not.

I move.
Mr. Speaker: The question is:

“That the Bill to prohibit the
giving or taking of dowry as re-
ported by the Joint Committee,
be taken into consideration.”

The motion was adopted.
Clause 2 —(Definition of “dowry”).

Mr. Speaker: Now we will take up
the amendments.

Shri Jadhav (Malegaon): I beg to
move:
Page 1. —
after line 18, add—
‘Explanation II.—Cus'comar-y

presentation of Mangalsutram and
clothes to the bride or bridegroom
worth one hundred rupees shall
not be treated as dowry.'! (49).

Shri P. R. Patel: I beg to move:
(1) Page 1, line 13,—

after ‘marriage” where it occurs
for the first time, insert “within
a year”. (2).

(2) Page 1,—
after line 18, add—

“Explangtion II.—If the value
of the property or valuable secu-
rity exceeds two thousand rupees,
the court may presume that it
was ‘given or agmed to be gwen
as dowry' ™. (3). N
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Pandit Thak Bhargava: I beg the husband to the wife o wvice
“ move:— wr Das versa shall be regarded as dowry:
“Provided further that any
(1) Page 1,— presents of ornametity or  other

Jor clause 2, substituie—

“2. In this Act, ‘dowry’ means
sny property or valuable security
given or agreed to be given to
the bride, her parents or guard-
ian or any other person on her
side by the bridegroom, his
parents or guardian or any other
person on his side or to the bride-
groom, his parents or guardian or
any other person on his side by
the bride, her parents or guard-
ian or any other person on her
side for the purpose of bringing
about the marriage or by way of
consideration for the marriage,
but does not include any settle-
ment or gift of any property
“from one spouse to the other or
any dower or mahr among Mus-
. Yims.

Explanation—Any presents of
ornaments or other articles custo-
mary on the occasion of the mar-
riage by friends and relations of
the spouse will not be regarded
as dowry unless they are made
far the purpose of bringing about
martiage or as consideration for
the marriage.” (15).

(2) Page 1, line 9,—

articles by friends or relations of
the spouse not given for the pur-
pose of procuring a consideration
for such marriage will be regard-
ed as dowry, nor shall any en-
tertainment on the occasion of
marriage by any person be re-
garded as dowry.” (19).

(6) Page 1,—
for clause 2, substitute—

“2. In this Act, ‘dowry’ means
any property or valuable security
given or agreed to be given to the
bride, her parents or guardian or

© any other person an her side by

the bridegroom, his parents or
guardian or any other person on
his side or to the bridegroom,
his parents or guardian or any
other person on his side by the
hbride, her parents or guardian or
any other person on her side for
the purpose of bringing about the
marriage or by way of considera-
tion for the marriage, beyond the
reasonable financial competence
of the person giving or agreeing
to give, but does not include any
settlement or gift of any property
from one spouse to the other or

omit “whether directly or in direct- any dower or mahr among Mus-
y”. (18). lims.

Explanation—Any presents of -
ornaments or other articles cus-
tomary on the occasion of the
marriage by friends and relations

(3) Page 1, lines 14 and 15—

Omit “but does not include dower
or mahr in the case of persons to
whom the Muslim Personal Law

(Shariat) applies.” (17).
(4) Page 1, line 15,—
add at the end—

‘“or any settlement or gift of
any property from one spouse to
the other.” (18).

(5) Page 1, after line 15, add—

“Provided that no property
given or agreed to be given by

of the spouse will not be regard-
ed as dowry unless they are made
for the purpose of bringing about
marriage or as consideration for
the marriage.” (67).

(7) Page 1, line 12—

after “party” insert—

“beyond the reasonable finan-
cial competence of the other
party or any other person on be-

‘hal? of such othar party™. (68).
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Shrimati Parvathi KXrishnas: I beg
{o move:

Page 1, —

for lines 8 to 15, substitute—

“2. In this Act, ‘dowry’ means
any property or valuable security
given or agreed to be given by
the parents or guardigns af the
bride or groom or any other per-
son on their behalf either to the
bride or groom or to his parents,
guardians or to any other person
on their behalf either at the
marriage or before or after the
marriage as considergtion for bet-
rothal or marriage of the said
parties.’ (7).

Shri Nathwani (Sorath): I beg to
move:

(1) Page 1, line 10,—

after “party to a” insert “betrothal
or” (39).

(2) Page 1, line 10,—
omit “on behalf of such party” (48).

Shri Manabendra Shah
Garhwal): I beg to move:

(Tehri

Page 1 lines 14 and 15—

for “dower or mahr in the case of
persons to whom the Muslim Personal
Law (Shariat) applies”.

substitute—

“any presents made at the time
of the marriage in the form of
cash, oarnaments, clothes and
articles not exceeding in wvalue in
the aggregate,—

{(a) in the case of persons pay-
ing income-tax up to 2 per
cent. of their wealth; an

(b) in other cases up to five

hundred rupees” (72).
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Shri Bhakt Darshan: I beg to move:
Page 1, line 8,—
after “security” insert—

“whose value exceeds flve
hundred rupees.” (23).

Mr. Speaker: All these amendments
are before the House. I will give
first chance to those who have -not
spoken so far.

Shri D. C. Sharma (Gurdaspur): I
wish to oppose this, Sir. .

Mr. Speaker: Shri Jadhav.

ot www ;. we wgEE, 99 @
faw & oy g O F6g § | qgeT -
o FATA R WT & | FEQ AT @ T
gk v ) Sfe T g oy
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TR T E 6 qR g7 Y qr e
|1 A ¥ T AT ) T qFEAT
% o 5 faetr o7 T a2 & AT weey
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[ wvex] -
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1828 hrs.
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Mr. Deputy-Speaker; The hon. Mi-
nister wants to move an amendment
to clause 2. Therefore, let us hear
him first. If he is going to substitute
clause 2, then, perhaps, some of the

amendmentg might be dropped and
might not be pressed.

Shri Hajarnavis: I shall be meeting
largely the wishes of Pandit Thakur
Das Bhargava end Shrimati Parvathi
Krishnan.

I beg to move:

Page 1,—

for clause 2, substitute—

2. Definition of “dowry”.—In
this Act, “dowry” means any
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property or valuable sgecurity
given or agreed to be given—

(a) by one party to a marviage
to the other party to the
marriage; or

(b) by the parents of either
party to a marriage or by
any other person, to either
party to the marriage or to
any other person on behalf

of either party;

at or before or after the mar-
riage as consideration for the
betrothal or marriage of the said
parties, but does not include
dower or mahr in the case of per-
sons to whom the Muslim Person-
al Law (Shariat) applies.

Explanation I.—For the removal
of doubts, it is hereby declarect
that any presents made at the
time of a marriage to either party
to the marriage in the form of
cash, ornaments, clothes or other
articles, which by custom or usage
are made at the time of a marriage
by any person to either party to
the marriage, shall not be deemed
to be dowry within the meaning
of this section, unless they are
made as consideration for the bet-
rothal or marriage of the sald
parties.

Explanation II—The expression
*‘valuable security” has the same
meaning as in section 30 of the
Indian Penal Code. (45 of 1860)."
(82).

Shri Naushir Bharucha: I gubmit

that a material change should not be
ingerted by Government in the most
material clause in the whole Bill
when that clause itself is under con-
sideration. This is the only clause in
the whole Bill which requires very
careful analysis. But we find that
at the last minute, a materia] change
js being made, and we have no oppor-
tunity to consider the change,

Mr, Deputy-Speaker: If a very
strong demand is made on behalf of °
the Members, and the hon. Minister



3733 Deowry

[Mr, Deputy-fSpenicer]
is going 4 midet them 0 & cettaifl énk-
tent, then should I ask him not to do
so?

Shri Naushir Bharuslsi: I am not
suggesting that he should not make a
change.

Mr. Députy-Speaker: I shall see
that copies of this amendment are
distribtrted just now, and the Mem-
bers can have a look ints it. Mean-
while, we shall proceed with the dis-
cussion.

Shrimati Parvathi Krishaan: How
can we discuss it without having that
amendment in hand? It would be
much better if the discussion of this
particular clause is held over.

Mr. Doputy-Speaker: Hon, Mem-
bers may discuss their own amend-
ments which they have moved, and
meanwhile, study this also.

Shri P. R. Patel: The most import-
ant part of the Bill is the one relating
to the definition.

Shri Naushir Bharncha: Why not
hold over the Bill till tomorrow?

Shri P. R. Patel: When the defini-
tion is changed, it betomes a new
Bill, Therefore, the hon, Minister
mey withdraw the present Bill and
introduce a new Bill.

Shri Hajarnavis: This is not a new
Bill; this is not a new definition at
all.

Shrimati Parvathi Krishnan: This
is a new definition.

Mr. Deputy-Speaker: If hon. Mem-
bers have moved certain amendments,
and the hon. Minister is trying to
accept some of them and meet them
half way, it would not be something
very strange to Members who have
already moved those amendments.

Shrimati Parvathi Krishnan; If any
of us want to oppose this amendment,
how can we do so unless we have the
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amendment in our hands? Unless
we are able to read it, how cani we
express our opinion on that amend-
meht?

Mr Deputy-Speskér: 'The hon.
Member has moved certtin amehd-
ments and the hon. Minister says that
he is trying to meet imati Parva-
thi Krishnan's dem .

Shrimati Parvathi Krishaan: I may
not oppose, but I would liké to be in
a position tb judge that 80, unless
we have the amendment in our
hands, how can we judge it?

Mr. Deputy-Speaker: I shall see
that copies of the amendments are
given to hon. Members.

Shrimati Parvathi Krishnan: May
we discuss this, after those copies are
circulated?

Shri Naushir Bharucha: In  that
case, I shall move formally that the
consideration of the Bill be held over
til] tomorrow.

Mr, Deputy-Speaker: It is for the
House to decide.

Shrimati Parvathi Krishnan: The
definition is the crux of the Bill.

Pandit Thakur Das Bhargava: The
amendment which is now being made
is not a new one. The hon. Minister
has already submitted before the
House, at the suggestion of the
Speaker, that voluntary gifts are ex-
cluded. That is all that has been
done. There is nothing else.

Shri Hajarnavis: May I just give
the gist of the amendment? So far as
the first part is concerned, if Shrimati
Parvathi Krishnan were to refer to
her own amendment, she will find
that there is absolutely no difference
between her amendment and mine,
except that for the¢ words ‘bride anmd
bridegroom’, I have used the words
‘eithet pirty’. I ¥he is ¢pbuved to
that amendment, then, T have nething
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say; 1 shall be prepared to with-
raw my amendment.

Shiimati Parvathl Krishnan: I was
not saying that 1 am opposing any
pert of it, but only this, namely that
it is very difficult to follow the whole
amendment when it is just read out
like this. After all, we have to study
it first.

Shri Hajarmavis: So far as the first
part is concerned, it is the same as
the hon. Member's amendment, ex-
cept that we have used the words
‘either party’ instead of the words
‘bride and bridegroom’.

Shrimati Parvathi Krishnan: If the
hon. Minister could read it part by
part, and sentence by sentence, then
it would be all right. We have not
been able to follow the long Explana-
tion which follows the definition.

Shri Hajarnavis: I shall read it out
again. It reads thus:

“In this Act, ‘dowry’ means any
property or valuable security given
or agreed to be given......

This is from the old Bill itself—

“(a) by one party to a marriage
10 the other party to the marriage;
or........ ”,

—this is also in the original defini-
tion, and this has remained unchang-
ed even after the Bill has emerged
from the Joint Committee. ‘Then, it
reads:

‘(b) by the parents of either

—this has been taken from the hon.
Member's amendment.

“....to a marriage or by any
other parson,...."”

—this is also taken from the hon.
Member's amendment—

“....to either party to the mar-
riage....”
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We have used the words ‘either
party’ instead of using the words
‘bride or bridegroom’.

“....or to any other person on
behalf of either party;”.

Except for the  expression
party’ instead of ‘bride or
groom’, this is more or less the same.
as the hon. Member's amendment.

‘either
bride-

Shrimati Parvathi Krixtinan: Thén,
after that, the Explanation follows.
That is also part of the amendment.’

Shri Hajarnavis: If the hon. Memi-
ber sees the amendmeéent moved by’
Pandit Thakur Das Bhargava, ghe
will see that it is almost the same as-’
this. It reads thus:

“Explanation I—For the removal
of doubts, it is hereby declared that
any presents made at the time of
a marriage to either party to the
marriage in the form of cash,

Shrimati Parvathi Krishnan: That
covers ‘ornaments’ also?

Shri Hajarmavis: The Explanation
reads thus:

“....clothes or other articles,
which by custom or usage are
made at the time of a marriage by
any person to either party to the
marriage, shall not be deemed to
be dowry within the meaning of
this section, unless they are made
as consideration for the betrothal
or marriage of the said parties.”.

Shri Naushir Bharucha: Does the
hon. Member want to include that
also in his amendment?

Shri Jadhav: We do not want that.

Mr. Deputy-Speaker:
ready stated that I shall ask the
office to distribute these copies;
meanwhile, we shall take up i
other clduseés,

1 have al-
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Some Hon. Members: That would
be better,

Mr. Deputy-Speaker: Meanwhile;

hon. Members who are very much
interested in this may study this.

Pandit Thakur Das Bhargava:
There are other amendments also
which are before you; and by the
time this amendment comes, let
those be discussed.

Shri Hajarnavis: We may discuss
it, but the voting may be deferred
till the very last.

Mr. Deputy-Speaker: This is what
the hon. Members want, They say
that they are not able to discuss it
unless they have seen the amendment
itself. This is their demand. So, 1
shall ask the office to see that copies
of this amendment may be distribut-
ed to hon. Members.

Pandit Thakur Das Bhargava:
All this is included in my amend-
ment, except for one small point,

Mr. Deputy-Speaker: I think what
I have stated would satisty hon,
Members, because objections are
being taken. Meanwhile, we shall
take up clause 3.

Shri P. R. Patel: How is it possible
to discuss the other clauses? The
whole Bill consists of only seven or
eight clauses. The main clause is
the one relating to the definition of
dowry. Whatever punishment and
other things are provided for in the
other clauses will depend upon this.
The main question is about the defi-
nition of dowry,

Mr. Deputy-Speaker: So far as the
wvoting is concerned, 1 shall put the
clauses in the order in which they
are; but, meanwhile, we can discuss
clause 3. Where is the harm in dis-
cussing it? I shall not put clause 3
to vote before clause 2.

Shri Naushir Bharucha: Then, the
discussion would be very unreal.
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Mr. Deputy-Speaker: I do not know
how it would be very unreal, when
it is said that this amendment is the'
same as have been moved by other
hon. Members. Hon, Members have
seen them; they have studied them,
and they are taking part in the dis-
cussion, and still, it is said that it
would be very unreal; I do not appre-
ciate ‘that point.

I will hold over this clause. Mean-
while, we will take up clause 8.

Clause $— (Penalty for giving or
taking dowry)

Mr. Deputy-Speaker: Hon, Mem-'
bers who wish to move their amend-
ments may do so.

Shri P. R. Patel: I beg to move:
(1) Page 2, line 1, .
omit “gives or” <(4).
(2) Page 2,—

for lines 3 and 4, substitute—

“with fine which may extend
to twenty times the amount of
dowry”. (B).

Pandit Thakur Das Bhargava: [
beg to move;

(1) Page 2,—

for lines 3 and 4, substitute—

“with fine which may amount
to five times of the value of
such dowry or two thousand
rupees whichever sum is
higher and shall also be liable
to imprisonment for a period of
one month.” (20).

(2) Page 2,—
after line 4, add—

“(2) Out of the amount rea-
lised as fine, the court shall be
competent to award such sums,
as it considers suitable, to theé
aggrieved person to make up
the financial loss imcurred, as _
a result of giving o? the dowry -
and prosecution of the case.”
(70y. .



3739 Dowry AGRAHAYANA 16, 1881 (SAKA) Prohibition Bill 3740
Shrt Bhakt Darshan: 1 Ddeg to Shri Manabendra Shak: 1 beg to
move: move:
(1) Page 2, line 2— Page 2—
omit “giving or” (25) ’ for clause 3, substitute—
“3. If any person after the
(2) Page 2, line $— commencement of this Act—
omi¢ ‘imprisonment which (8) takes dowry, he shall
aml:: :::::‘ d to(;g monthe, and have to forfeit money in cash

Shri Nathwani: I beg to move:
(1) Page 2, line 3,—

for “and also” substitute ‘‘or”
(41).

(2) Page 2, line 4,—

after “rupees® insert

with both”. (42).

or

Shri Balmiki (Bulandshshr—Reser-
ved—Sch. Castes): 1 beg to move:
(1) Page 2,—

(i) line 3, for "six months”
substitute "three months”; and

(ii) line 4, for “five thousand

rupees” substitute ‘“two thou-
sand rupees” (64) .
(2) Page 2,—
after line 4, add—
“(2) If any person is guilty

of ‘Bakher’ or ‘Aag Dhunvan’
he shall be punishable with
imprisonment which may ex-
tend to two months and also
with fine which may extend to
one thousand rupees,

(8) If any person takes or
abets the t¢aking of bride-
price, he shall be punishable
with imprisonment which may
extend to three months and
also with fine which may ex-
tend to fwo thousand rupees.”
(65).

equivalent to its value, to the
State,

(b) abets in giving or tak-
ing dowry, he shall be
punishable with -simple im-
prisonment which may ex-
tend to six months, or with
fine which may extend to
two thousand rupees, or with
both.” (60).

Mr. Deputy-Speaker: All these
amendments are before the House.
Hon. Members who have not spoken
so far may speak now.

Shri P. R. Patel: My amendments
are Nos. 4 and 5. 1 would deal with
the attempt made in the Bill to
penalise the giver of dowry. To
prove that a dowry is given, there
must be some evidence. The evid-
ence would come either from the giver
or the taker, because there cannot be
any documents regarding the pay-
ment or receipt of dowry. If we are
going to penalise the giver, how are
we going to get evidence? Further-
more, we have to consider the socia!
circumstances too.

In our society, some people are
obliged to give dowry. They are not
willing to give dowry but because of
the social custom, because they have
to find a suitable husband for their
daughter, they are obliged to give
dowry. In one way, it i3 exploitation
by the other party. Would it be
desirable to punish a man who is ex-
ploited or obliged to give dowry? That
is also a matter to be considered.

Then again, we want to send these
people to jail compulsorily because

the penal clause is that there should |

>



3741 Dowry

[Shri P. R. Patel]

be a jail sentence plus some fine.
Some months back, we pasdéd the
Probation of Offenders Bill. At that
time, many of us .said that by send-
ing a man to jail, the man is mnot
reformed. That was Yor offences of
a criminal nature. We said that ex-
«<ept in the case of sentences of heavy
punishment like capital punishment
<or imprisonment for life, they should
not be sent to jail. Now here pay-
ment of dowry is not a criminal
offenicé. It is a social evil. We are
punishing a man for committing a
social evil. ‘Would it be desirable to
send such a man to jail and put him
in the company of criminals? After
al}, it is & social evil. I} is not desir-
able to send him to jail. Instead, he
may be fined and the fine may be
twenty times the amount of dowry.
Suppose he has paid Rs. 5000. The
fine may be Rs. 1 lakh. I think that
would be sufficient punishment and
it would set an example.

Mr. Deputy-Speaker: If that amount
is not paid, he shall have to go to
the same criminals.

Shri P. R. Patel: If he would
prefer to go to jail rather than pay
the fine, that is a different gquestion.
But it is fhot desirable that for this
social evil, a man should be sent to
jail.

Furthermore, the dowry system has
arisen due to the social status of per-
sons. Dowry is exacted by a person
who has got some social status in the
society. If we look into history, what
do we find? People who have been
zamindars, amins or patils under
British rule or under the ’Muslim
rule, had achieved a certain status.
Bechuse bf that status, they were able
to exsitt dowry. Now the position
has chiangéd. Now there is a mnew
social status. 1 hope my hon. friends
here will agree with me, and pardon
me if 1 am very frank on this point:
the social status now is that of the
poiitibh dué tb people being MPs,
MLAs and being influential members
of thg ruling party. 1 daresay that

DECEMBER 7, 1959 Prohibition Bill
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dowry amounts increase with the ié:
crease in position. The aew position
occupied by people demands dowry.

As I said, after all, this is a social
evil. 1 am convinced that wt cannot
cure this disease by any amount of
legistation. 1 4m against do%ry. In
my whole life, I have peiformed
marriages of my children, my sons
and my daughters. I have never
exactetl or atked for & dbwiy.

Shri Braj Raj Slngh (Firozabad):
No such persmal explanation was
necessary.

Shri P. R. Patel: As I said, no
amount of legislation will cure this
disease. It will rather increase the
tendency. So I submit that we better
punish such persons by a fine; let it
be a heavy flne, but let not those
persons be sent to jail where they
will not be reformed, where they will
rather learn some bad things from the
criminals. Therefore, sentencing
people to imprisonment for the
offence would not be desirable in the
interest of the soclety at ldrge and
the country at large.

Y wwx witw . IuwE AEnRw,
& forq daveey & e & &, @
gawar & A4 SRy ¥ "I qiew
¥ gw fagra &1 @HT F7 F TGA
Tl IAGam dagaa & oA
ey @ B & AT aguat Wt edftgTe
#FT FT 1 A IART  FE FETEAT
g

4 awmar § fr g a0 F W=
gy o ¥ faahy whoe seg0 X
74 7@ W aw fer 0 & 9T W
o @ Afwedwr a1 £ N gag
it wfyw dwr ¥ e W 9w
A woft g | SR R fgen
& §, T W ¥ vy arrere § 1 e
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o ST & Wk qg wien § fe
¥ gy & e @ fam oemAT o
it won v wdsy aiy § S
et ax fare waw § < 8, fee
sqagr< foegr a7 Tgr &, W IR Ira
a7 fFaar qurc @ FMET @
W R, kW T g ey o ¥ #
fefe st ot & Prdat dzar g
fr afz & wfr aF 9 9T7 & g
o9 deg o, T fard wd fv ot
WA ¥w weg ¥ ager o few § I
fr gra % S@ wE ar gAY aAT
*1 feen g gw, a@ aga w9
iy

T FEA & WEEHE @@
& fagq, dar f§ ¥ fax @9 dew
A XY, W EH @RI ] A AT
wfor w37 o § awwar g fr wEw
faery w1 AT &Y T O oA
S agor 2} At wlem § a| wr A
WA X oIEE T AT ¥, quny &Y
afdfeafs ot g T § =
Qar , FA9aT § SR qaT T & 7T
afaarfige € IW £t T 1 2w a7
FAATA JEHT <g X7 9wy ¥ T
A oy wF ¥ I waAr e, A
T WA 1 taaATy FAT ) qwAT § o
w9 Iw =i w5 A SEAw g
W E A A wEEAT g—og W I
TET WA FraT § WiwA wgr qE
t—ug xg wgfs moa @ 3,
W wifrw e grar ¢, wife ofc-
feafedt & o @Y w3 ag @y g
R W @ ) xw gl F wax
TV €0 WA ¥ T 9 wE w9y
dex aft fear & g& O 23w
¢ fe wf o gk o g g e
whw % @ R E ag Noarh ¥
w ¥ 7 frath w1 gwfad o oo
& WAy W weear i g ¥
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IawY Wy fwe ¥ wedyw vt @y &
o gaftgq wT awy §

O A AN @ IRE X T,
& guwr Wt awda o A § fw
w§ w7 ® S & garia gk aqen
2¢ Y sqacar 71 we ¥ e 1€ fnernd
X ATATE A G 1 ggT I I Fww
¢ mt & forad Q0w faer o Y
3 Fafw o9t vz & T woe fody
geqr &7 WX @, fedt forerae safer
o e & dfacde &t g fow T
A ofY & oY aTw ¥ gferm gy oA
#Q e wTC gEeHT AT | AN
& ¥ wAa ¥ Fag dgre At §, S
i IR WX der § w4y, KT £
qawaT § fF o g9 tw wgE WY
TG sqragIioar &1 wrAv AT Wy §
oY o9 W WY AT ST gl
& g T9 ara T aeirar ¥ faare
st gvn fe gw fva gee & @
waq & adqd | o gqfag & qaaar
& f 9 g TRy o T § 9w 9%
3w ¥ sgr fgar o3 ) v WaT ®
art A, gy afa & a1y § < weafai
CARARTAR LS RE R TG el £
T A A AErw AT afgd
afFy g fog 9FC ¥ A ¥ FEW
F ITX F7 aad ¥, v T ¥ W
*H J w7 g ¥ W1 o $T Y
@ FAfa ® g2 wT 5% &, gAY
sqagcFaT & Ak ¥ §g wowg &)
& qarar g f& & 7 o s e §
T X AT ¥ W a7 3 arfe fafy
ot e, oY <§ waT Y qra|Ar w1
AT FT §, IT ) HT FC GF |
3 W@ am N e w6 e we
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[ waer dum]
™ WY & Www § WX g
w yeyy w0 g )

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, the ‘Bill as it stands is,
to put it very gently, lame and some
of the amendments which have been
proposed seek to make it more in-
effective than it should be. I believe
clause 3 should stand as it is, and
thers should be no amendment to it.

In the first place, it is very diffi-
cult to distinguish between a social
erims and any other kind of crime. 1
think a new category of crimes is
being introduced today. In the cate-
gory of crimes social crime is the
highest kind of crime. You should
not have one kind of punishment for
social crimes and another for other
crimes. That argument is not very
good and does not deserve considera-
tion.

Some persons have taken up their
stand on the law of evidence. The
law of evidence as it is will apply to
all kinds of crimes, to all kinds of
deviations from the law of this
country. You cannot have one law
of evidence for this and another for
others. The law must take its own
course. If you think the law of evid-
ence will not do much good here you
must change the law of evidence. It
is not wise trying to minimise the
effect of the laws taking shelter
behind the law of evidence. There-
fore, 1 say this clause should stand
as it is. .

Three kinds of offenders h#ive been
described in this clause and #11 these
kinds of persons deserve punishment,
no lenient or gentlemanly kind of
punishment as has been tried to be
put forward by some of my hon.
friends, a punishment in keeping with
their social status and ofher kinds of
things. All these mre wide off the
mark. 1 would say the giver of the
dowry, the person who takea the
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dowry and the person who abets the
giving or taking” of the dowry, all
these three types.of perscns should
be looked down upon as social mis-
creants. They should be punished as
severely as possible.

There are some persons who think
that whatever they say is gospel
truth and whatever others say is not
proper and rightt They may have
that kind of egotistical opinion about
themselves; and 1 have no - grouse
against them. But I should think
this punishment of 6 months and also
fine should be kept as it is. ’

Sometimes public opinion dictates
to us what kind of legislation we
should adopt. Sometimes our legis-
lation has got to be in advance of
public opinion; "and sometimes our
legislation has to give direction to
public opinion. 1 think this legisla-
tion is fulfilling all the 3 purposes of
social legislation. It is giving the
right kind of direction to public
opinion. It is also honouring public
opinion. It is also ¢trying to do
something which is in the light of
public opinion which prevails. There-
fore, it should stand as it is. If we
try to take away anything from the
scope of the punishment in terms of
imprisonment or fine, I think, we will
be making this Bill a toothless Bill
and it will not be able to do anything.

It wouldq be like passing a resolu-
tion at a public meeting. Some per-
sons have spoken as if we were pass-
ing a resolution at a public meeting.
There should be some difference
between the passing of a resolution at
a public gathering and the passing of
a law on the floor of this House. I
believe we legislators should do
something to put an end to this evil.
I think our support of this Bill should
be whole-hearted and unambiguous.
Unless it is so, this Bill will lose all
its effectiveness. I would request my
hon. friends who have moved these
amendments to withdraw them in the.
light of public opinion which they
know— and I also know-—and let
this clause stand as it is. Lo
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o W : Fyrewm A, ¥ faw
#Y 9T 3 T §F @ wHeAe e LY
A sy el § ) woNE o Y W
Lo i

‘Page 2,—
(1) line 3, for “six months”
substitute “three months”; and

(i) line 4, for “five thousand
rupees” substitute “two thou-
sand rupees".

Page 2—
after line 4, add—

“(2) ¥ any person is guiity
of ‘Bakher’ of ‘Aag Dhunvan’
he shall be -punishable with
imprisonment which may ex-
tend to two months and also

with fine which may extend to
one thousand rupees.”

AR YT F IR A awTF
anr ¥ fpfrew & devea faar mar
% WX F /G

O WA W | O W W 6N
argar g 7 :

ot ATCHIE; : w999 |
®R () wawR ¥

“(3) If any person takes or
abets the taking of bride-price, he
shall be punishable with imprison-
ment which may extend to three
months and also with fine which
may extend to two thousand
rupees.”

ag et I GBS T4T Y AT FH ¥ 7
Z¥ A¥T WA F oyAr TUT § IARS
AT A T A Y 1 T F R g
Frvq7 oF aga & wAF T ¢ famw
iy gd §fegadar ot &,
T ofx @1 STy @Y AT AW ¥ AW
sa% faeg &\ 99 T & T wy Tew

AGRAHAYANA 18, 1881 (SAKA) Prohibition Bill 3748

Iy ¢ N ax waAw g wny
£ -
ww & @ TAre ot wer Ay g |
AT TIN5 fae o orow o wfew
w73 ¥ aY re o w7 oF A v £
At garw ¥ e € ¥y wrdr Wy
B9 FTA & gTT GHT €T g%, o 480
3 %7, Y ag A A i o oy WY
T @Y, GaT agt gy awar | oW aw Ww
AT F R WIT ATELE qF THC 67
AT A Y, UF Y1 w1 ofeqy; axfifany
foraz 7 g, sud ey gafaat w15
* ¥ AAAT 4%7 q E), AW aw WA

fre & fam aw €T F, feadt oF

AAE W &, 39y §g A€ ) qwar |

vardE wAEY 7 gw fawr #y ag7 7
AAT § 1 7 §IET qr fie ST e ¥
w7 ¥ Xu faw & wy gEr e, ¥R
o afesra &7 gaTR WV wway § 99
¥ ok gok fary g fad vt §
fir & urwr & w7 qWTT ATEAT E, AN
RIS & T TF TV XX & 719 8,
afFF AraT & A §T FHIT & A0,
oA

g AF TH TG X7 aHE §, T@
uF adY $afa @ fordy o & arar snfiew
o T A, gt W & weT
®T FFRT P q1fRq | WHelY § g A
W @ wfrrE g e et wf e
e (g¥) g e g
HA TSy ¥ A0 ag KA Ay
&t ¥fie gt mr A wiww @, F afeat
§ ot #r A wAaT g o & A 9
wreren g fir X €7 equaar A g
qgsTAr W feay wr g A &
AT ATY qF | WEqETAT ® FIC G
dver aga s faar ar o & AR
arf & T wT R W e XA
F Al wer qray @ 1 9 A ¥ ot WO
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[y wredtvel]
wwwy IR M wreaT §oag ug ot
wgm ¢ fr gurt 3w §F mfa) w1 o
oy @ Y Ty e W N A
W IfE Tt |/ W Aw TR
FofeY & W | W AW F W
gy T ¥ -
puEy e A, e afay”
(wa¥ 3%)

Iy w7 faaramT & IeAT IR I
2 oy, oy ¥ wifaw, ar Iy ofw
oy fgd | T AT AN AR,
o WX I A Ay A,
WfwT g a9 § ag waww § fw
T fan ® wee} e o Sftaw
T Je7y O§y wig fE § feehi g &
WART A TEAT T | AL 3 X qrefrr
ww ¥, A7) ¥ wee Mt wr 9 s
wwmway T ey mrd:

ey AR W RILAT weET W
sAvefc aonY w3 garet wfeday o
(wT)

14 hrs.

R X AT wF WAL Y, L
T FH AR Y, FT 9 TH
wTH qTHT gY, g 24X I OW FH ArEAT
IO e W AT W AW F
o ff <t 3), fry T % A F AT
99 e F Y, ag & AQ  wRA TwEqy,
afwn & wg wew g & e ogg
oW war 74 qr, 5 afoy & Fw |
T Iy RIS
Frwrg ¥fer Iu DY ¥ ewiw e
we qifegt w1 geny fagiy A @
Gz € | wT @ e gew A% W
Tt & fe ot nfort are 7O F $& gt}
g X¥ g99T & fawmrs wEew T w7
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9, $1¢ WETE A IS T, ¥ 194 AW
T W ay o Afer F wgn
e & feowrelt faoddt Q@ v &
A A A wy, AT gy
S g wew I & | Afwr i
¥) .Y 1O g $aw I3AT &, AW
woqTat % waw IITAT § ) T W E

. WY § IV T H WY v o

0 3, TCH wwwar g e o adw T
AT QTAT &Y AT F w7 Forw ATy
& T AT § afireae wrafagt

3@ frar § Al doerY § w1 w77
NIEERF @ wEw g e m E
q=T, TR AT & HTT A%

. ORI I wRrem sy

wrw W e ag Tw ¥ e w7 A1
frr AR FTAT FE A WA
wA 7 2 Kfwq wq axv 5 IJaF w=T @
aTg © T dar A AT T Jegw
W AW & ATgAw WIT qrqAfaSy |
%9 avE B a9 KW q7gH Tav Ady grav
fe a7 @ T o1 a1 & g faQa
T g% a7 7% § qaaar g v 1 wd
& A gwar § W7 g® Ué 7 a0
et & g AT A § AwAT & 4
W AR A g3 arg A F A e
gagd WUF AHA 97 [T ATEAT
g —

“Strong public opinion shouid be
created in condemnation of the
degrading practice of dowry, and
young men who soil their fingers
with such ill-gotten gold should be
ex-communicated from  society.
Parents of girls should cease to be

. dazzled by English degrees
and should not hesitate to touch
outside their little castes and pro-
vinces to secure true, gallant young-
men for their daugheters.”

W ST T AT 5 § R aw

§Ofy ¥ fasg aom Tww #%, wEe
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far g ofers  wdifrga d2r wca
XETy W Tl gawr BE v frwa

e & 1 kY cuw fog Sl o

A WeTr % Agea Prar § WK F JaRr
W wrrREaT & AT Al v W
R W dqiga gra g S § i wkw
s Wt I #Y afcamr § wiiwer
T H AT AT §F qaq AHGT AFAT
%% ¥ Explanation H (iii) & 9
feur gar 3 —

“(iii) Bride-price i.e. payment of
..money to the fathe¢r or guardian of
-the bride for giving her in mar-
. riage.”

T4 W & a7 A § e waAy
‘gPAT 9 UF TEV F1 G 8 § a9 B
ag faarg A qwan E ol 75 A {0
WA OF Qv g W F A
g f& @ g ¥ gl o7 At ow 3 9w
W AF fordc ear & ag {1 IA L QU
€ forae B wravr qar g ) A7 q IwEr
WY ¥ 7 sgafaa QO AT argar
¢ atfs Wi qaw F i 9w T
AN TG F g A aOF { IEET
faiw frar nmi & L 97 wHA gaar A
NEC TG TYC AT X F AGPIA F
w7 § 3% wey o 5 7w ag W
Ty WY gEE AR WA | & ol et
foms fo arfy wgw o AL, AT
fo g w1 v g | F aWAATE WR AR
wnn ¢ fe &N wgeg S e aga
gy Fowd § ag AT vt Y o< fage
* & g Wik ey gadt A A w
[TAA §& WK Ifa awwd g3 @ faw
# gt ¥rILy wr qfeamar € 74 § ag
ATEH ATEH &7 ) Jad guTET §F B
IR 1 § g § o ag o
# ofoamar | A1y | gwIY Ay ®
L ACUE S

“ofyaT _EQO T ATEY @7 A g fadrd o
“w w ¥ A g amdy o waay faecy
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a7 4 wgegfar v goi Wy Wfgar
qafa <& a1t safea aroEm.AgwT |

A fuar gt a7 wa s § ag g faa-
% Faaifge aff ¥ aftew ag gt WY
A AU 1 AT A e faaras &
AT F gt FAIX §F wwew fony
o qfgg 7w A fred &0 '

JATETAR NEAS : W IA® (TG €
qiamfz s g FTvgE?

oft e Y - TTID FY AT TiT-
HTaY ¥ RAETC TF AET Awq A 36K
Bt adl TAiTE 53 WK TTEw @Y
# ot gz § v fafeq g § X
A " ¥ 3ad ug /Wi Ay
FrAq ¥ FX €HET A TIO o qfvarar
i wifge &7 & fad wIAT qAT{T
few ¥ 1 & wrgar g 5 wAr Agfqw AV
APTAT wy W w7 F Afwa FY e
R 9pW W w& W AAT ¥ wialr
IV O gy § I9% fag v wawr
HART &7 FLA ) AETA & 1 A1 ATHT-
forew Teq1d 39 F AT HG v &Y &
g AT F IAHT WIT FrE F NAY ATFEA
A A w0 T R E 3 i N yrfeew
feardY ¥ay § W @ g frardY 2T
g f5 qge @Y IR SgT wW  wAR
arr A § Wifs sz IR N aw § e
T FAA F aries o fawa w7@
¢ faa wil wid aff + ey @w
IX T FAHAATCS T TR AT 5K TF
A€ e 7 e 1 =g § e et
wafrafaw WY TG AT | XG E
aes gfeers Wfifaga ¥, agi qg A
F&) & fir W OX waw B 6 @FT
AT Y @ |} T S g e 9w
gz &% faqre § ey 70 A AR
Lo 1

TY AC W BT @ § A
o ¥ N A #r wr wd & faa
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ot ¢ g QD gAT T JIRIAT
¥ & fog s fewr g 1 ag Siw
f& ug qw wrfar a §, dfe wH

TN W gaRar wifgd 1 & awwen §

fi& arnfae Q19 & fad gofy wsdy g

A ¥Y weca A § | xafed I wwdz

#4 ¥ fiear § =® ¢ 90 o7 wer
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Shri Achar: Mr. Deputy-Speaker,
Sir, I do not think it would be just
or equitable to make the giver a
criminal. Under the present social
«conditions 1 feel it to be unjust to
punish a person who gives dowry just
to see that a daughter or any other
ward whom he leves is married. Of
course, appeals were made that our
social conscience must be improved
and this evil—no doubt, everybody
concedes it is an evil—should '~ be
eradicated; but let us for a minute
remember our present social condi-
tions, let us sympathise with the posi-
tion of a loving father who is anxious
to see that his daughter is well
settled. :

I am not for a moment approving
the attitude taken up especially by
our educated young men. Our first
duty js to see that their attitude
<hanges. . Unfqortunately, more than
the so-called uneducated people, the
villagers, it is our well educated per-
‘sons who -take medical degrees, -engi-
neering degrees—law gratuates are
not very much wanted now—who
«demand the ‘highest prize.

It is but quite natural that a good
father 'wants to see that his daughter
is well settled. He has got his wor-
ries, he has got his problems. 1t is
so difficult to find a suitable husbana.
‘Should we add one more worry of
this punishment? 1 find not only fine
but imprisonment also. My hon.
friend, Shri Patel, appealed, at least
make it only fine. 1 would go a step
further .and say, let us not add to
the worries of loving fathers 'in the
matter of settling their daughters.

‘1 have my own great fear whether
this Act, even if passed, would be a
dead-letter—that is a different aspect
of the question—but it would be a
step In the right move. Even if it
becomes a dead-letter, it would be at
least helpful to have public opinion
created against this evil; that much
good this Act may do. But let us
not do any harm and let us sympa-
thise with these parents who want to
settle their children by getting good
husbands.

Let us first try to eradicate that
evil, that mental attitude of our
young persons. Then it would be
proper to punish the father or the
relation of the girl who wants " to
settle his ward or daughter. I am
afraid, Sir, this step to make this a
crime 18 not proper under the present
social conditions. So 1 support the
amendment brought by my hon.
friend, Shri Bhakt Darshan and
others who say that the giver should
not be punished.

Pandit Thakur Das Bhargava: Sir,
I do not want to say anything more
so far as my amendment relating to
the giver of the dwory is concerned;
my hon. friends Shri Patel and Shri
Achar have given very good reasons
and 1 support those reasons. But I
am clear about one thing in my mind,
that so far as clause 3 is concerned at
least the bride and the bridegroom
will be sent to jail if not in each and
every case at least in 75 per cent of
the cases. After all, money is to be
given either to the bride or the bride-
groom or to some other person om
their behalf. According to the defini-
tion the money must be given to the
bride or the bridegroom-—these ape
the parties to the marriage—or to
some other person either on behalf
of the bride or the bridegroom.

Shri Nathwani: If it ia given direct-
ly to the father of the bride or
bridggroom, then what will happen?

Pandit Thakur Das Bhargava: 1 am
coming to that. Suppose it is given
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d rectly to the father, even then if
he is the father of a graduate or an
educated person the law must assume
that the bridegroom or the bride

knew about it. He might have vetted

it or abetted it. It was for his benefit.
What did he do? Did he say: “I
disown my father”? Therefore, in
every case it must be a presumption
that if the young man or the young
woman says that he or she is not
going 1o take the dowry or give the
dowry the parents will think a
hundred times before giving or taking
1. In the other case, if it 1s received
by some other person on behalf of the
bride or bridegroom, the other person
is only an agent. In such a case will
the agent only be guilty and not the
principal who knows it? In many
cases it will be taken that they are
also abettors and, therefore, both will
be sent to jail.

My hon. friend was asking as to
what will happen af it is by the father
or mother of the girl or the father or
mother of the  bridegroom, whether
they will not be sent to jail. If all
the tour are sent to jail it will be still
more tragic. So far as the giver is
concerned 1 have always rebelled
against a law 1n which there is a
dacoity committed at a house and you
go and punish the owner of the house
on whom the dacoity has been com-
mitted in the first instance and then
go to find out the dacoits. So far as
the giver 1s concerned, he is  the
person on whom the extortion has
been made. He is also being sent to
jail. So far as the taker is concern-
ed, he demands it, he initiatcs it, he
needs it. Therefore, he certainly does
extort and to that extent he is guilty.
The bridegroom 1s a party. The
bridegroom knows that the money is
being received for his being sent to
England—young graduates want to go
to England at the cost of the father
of the bride. If that is so, if both are
sent to jail there i1s some sense in it.

I am sure bride would not like it,
the father of the bride would not like
it. In hundreds of cases it will
happen that when the father of the
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bride gives evidence he will say that
he has never given any dowry. Unless
there is, therefore, documentary proof
it will be difficult to prove that the
money was given. When the giver
says that he has not given and the
taker says that he has not taken, in
my humble opinion, as a matter of
fact, 1n thc very nature of this sort
of crimes, it will be very difficult to
detect such erimes and very difficult
to bring the guilt home to the person
charged with the offence. In the case
of marital laws, because the husband
and wife are there, I have not seen a
single case having gone to the court
so far.

Mr. Deputy-Speaker: If the jail
manual s revised and a provision is
made that such offenders should be
kept together, would he have any
objection?

Pandit Thakur Das Bhargava: It
will be, I think, more just, more con-
siderate, more humance. Anyhow, now
to say that in this case they must be
sent to jail and no other punishment
is enough is also, as a matter of fact,
not to consider the human aspect of
the whole thing. 1 have no sympathy
with the person who gives dowry or
who takes dowry; it is a wrong
against  society. But, at the same
time, 1 do not want that in every case
the persons concerned should be sent
ta iail.

The next question is, what should
be the punishment? 1 have given an
amendment to the effect that five
times the amount of dowry should be
the amount of fine against the taker
of the dowry. I also want that in
proper cases when the case is very
grave, even the court should be
empowered to sentence the taker to
some imprisonment, a month or so.

I have put in one more amendment
based on the principle of section 545
of the Criminal Procedure Code.
Under that section, the court is given
the power to give some sort of relief
to the person injured. Again, the
court is given the power to reward
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the person who brings a case, in cer-
tain respects, by giving him cost of
prosecution, etc. Here, the great
difficulty will be, who is to be pro-
secuted. 1 want to make certain
points clear, So far as Government
servants are concerned, the Govern-
ment should see that, as in the case
of bigamy, all Government servants
are informed by an order that any
person aghinst whom it is proved that
dowry was taken or given, that person
will be penalised by the Government
of India so that all the public servants
will be saved from this evil Second-
ly, all graduates when taking degrees
should be enjoined not to take or give
dowry. Thirdly, the Congress and
other political parties are there, and
in their oath, or when they sign the
pledge, something to the effect that
dowries should not be given or taken
should be mentioned. These are the
ways in which we can bring this evil
to an end. Otherwise, nothing will be
done. Also, it will be very difficult
to bring the offending people to court.
In fact, I have put in an amendment
that social organisations recognised by
the Government should be given the
authorities to bring such cases to court.
Their expenses may be paid. If fincs
are realised those organisations may
be given something out of them by
way of expenses. These are the ways
in which we may be able to do some-
thing in this direction. The social
organisations will not be activated by
malicious motives. They will act in
public intercst, and they will come
forward in the matter of prosecuting
the offending people. If there 1s any
success, they will take credit, and
their expenses in this regard can be
paid out of fine. These are the ways
in which we can do something to
check this evil. Otherwise, my own
fear is that whatever Bills we may
pass, it will be most difficult to imple-
ment them.

With your permission, I shall make
one point béfore I sit down. The
giving or taking of dowry between
the husband and wife—even between
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them—is prohibited, in the sense that
even presents are not allowed. That
means, we are coming to a state of
things which is unthought of and
which can never be imagined. If that
is done, then it means that under
clause 6, if the wife gives something
to the husband, again it should come
back to the wife. 1f the dowry is
given to any person other than wife,
it will remain where it is, if it is
given to the wife by the husband, it
will remain with the wife; but, if the
wife gives something to her husband,
it will come back to her! What 1s
the meaning? Further, why should
the bridegroom be sent to jail? My
submission is, either we make these
provisions properly, or, at least we
should not send the bridegroom to
jail, specially when even under clause
6 the dowry will come back to the
wife.
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g
Shri Manabendra Shah: I would

first like to deal in clause 3 regarding
the persons who are to be penalised.
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In the clause, punishmen! is to be
awarded to the giver also. I am
afraid that the House has not really
appreciated the word ‘giver’, hecause,
as far as I know, from what I have
heard from the various hon. Mem-
bers' specches, they were primarily
emphasising the bride’s side but not
the boy's side. In our hiily areas, it
is not the bride’s side which gives
the money but it is the boy’s side that
gives the money. Therefore, just to
safeguard the interests of the bride
would be wrong. In clause 6. the
bride has been safeguarded. There-
fore, if the boy’s side is to be penalis-
ed, you are penalising him twice or
doubly. He is penalised first by
giving the moncy, and then after
getting the bride into the family, you
are again sending him to prison.
Therefore, I am afraid that the word
‘giver’ has really not been appreciat-
<d. and that 1< probably because tha
facts of the situation all over India
werce not available to the Joint Com-
mittee. By clause 6, it is more or less
conceded that the girl is something
other than the family member of the
family to which she has gonc, because
when vou give a thing to a girl, you
have created’ a stridhan.  According
to the law, he has given the money
to a third person; and you give it to
a person who again is declared as a
third person. So, you have created
a war in the family itself and
strengthened the division between the
bride and the rest of the House by
penalising them in the manner pres-
cribed in clause 6.

This is a social law and not a
criminal Jaw. 8o, I cannot understand
how a person should be definitely put
to prison and may be fined. It should
be the other way round. You fine
him, but do not put him into prison
just because he has given money. So,
1 personally think that the word
“gives” should be removed from this
<lause and the penal portion of the
clause should also be amended, so that
fine is more important than imprison-
ment. That is what I have endeavour-
ed to do in my amendment.
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Shri C. D. Pande (Naini Tal): 1
would like to ask your indulgence if
I go beyond the scope of this parti-
cular clause, because I was not here
and I wanted to oppose the whole
Bill. Of course, I am opposed to
dowry being extorted by people in
consideration of the marriage of their
sons. But if we go in for a legisla-
tion of this type, we shall be making
an inroad into the very sanciity of
marriage institutions and cause annoy-
ance to the people. After all, the
prople who talk with great flamboy-
ancy, about th~ “progress” they want
to make do not know the pcople’s
mind I am constrained to say that
this 1s not the right approach for this
type of legislatiui.

1 am afraid this Parhament will be
making itself a laughing-stock before
the country, because either you are
keen to observe the provisions of this
legislation or you want 1o ignore
them. Except for the fact that there
is the phrase *in consideration of
marrage’’, dowry may mean (ven the
presentation of a fountain pen, a wrist
watch., a few suris, cte, and a man
who has got malictous motives against
the parents will certainly go and
report about it. Even social organi-
sations will be dominated by such
persons who have spoken here this
afternoon. They think whatever has
been the Hindu custom, anything that
has been done in the past, is bad.
Therefore, 1 do not entrust such things
in the hands of any social organisa-
tions. It will be a sort of blackmail
instrument in the hands of the people
who are opposed to the parents, not
on account of dowry, but on any other
account. When this type of Bill was
introduced long ago by private Mem-
bers, we thought it would never come.
But really I am surprised that the
House has succumbed to the propa-
ganda of the so-called progessive
element in the country. The country
bers, we thought it would never come.
as there have been many social legis-
lations, this also will be a dead
letter ’
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Shrimati Renu Chakravartty: On
which clause is the hon, Member
speaking?

Shri C. D. Pande: I have asked the
indulgence of the Chair if I go beyond
the scope of this House. I oppose the
whole Bill and this clause also.

Shrimati Parvathi Krishnan: Then
he can speak 1 the third reading and
not take our precious time now.

Shri C. D, Pande: A lady Member
said, people spend so much. Are you
against dowry being given or are you
against dowry being extorted? There
is a great sentiment in the country
that people who are extortionists,
who want that their son should be
purchased by the bride’s father,
should be brought to book. There
should be a machinery for that. But
can anybody give me a machinery by
which the real culprit can be brought
to book? In most cases, the real
culprit is the bridcgroom’s father or
his brother or he himself. I think no
other party is the culprit. It will be
a crime to prosecute the  Dbride's
mother or father, because thcy are
weak, dependent party. In fact, they
are the party who are anxious to get
their daughters married and as such
the victims of extortion. In this coun-
try, girls want to get married. Even
a lady Member of this House was
saying the other day that she could
not get married, because she was
darker in colour. So, every girl wants
to get married and parcnts are
worried for their marriage.

Shrimati Renu Chakravartty: Let
them get married, but why should
there be dowry?

Shri C. D. Pande: Does a present
amount to dowry?

Mr. Deputy-Speaker: The hon.
Member shall address the Chair.

Shri C. D, Pande: If there is any
machinery to make a distinction
between a gift given in consideration
and a gift given as a gift, then it is
all right. Otherwise, you may pass
thig legislation, but the country will
net observe it. It will be a sort of

AGRAHAYANA 16, 1881 (SAKA) Prokibition Bill 3764

social harassment to the people and
it will not add to the healthy practice
in the society. Society realises that
everybody has got a daughter and
everybody has got a son. On the
whole it adjusts. I have a daughter to
get married. In my part of the coun-
try, there is no dowry, but we do
spend money. We give presents,
ornaments, utensils, etc. Any of my
opponents can say, “You have given
Rs. 3,000 in your daughter’s marriage",
harass me and create unpleasantness.

Shri D. C. Sharma: We will protect
you.

Shri C. D. Pande: You think you
are a social legislator and it gives
credit to you. But the Parliament will
be failing in its duty in not giving
proper consideration to their matter.
The question is not what you think
to be proper, but what the country
thinks to be proper. Sir, this is all
I have got to say.

Shri Jogendra Sen (Mandi): Sir, I
have listened with rapt attention to
the discussion on this very important
social legislation. I had thought that
this was so obvious to us all that
there would not have been the differ-
ence of opinion which one has noticed
from the very beginning of this dis-
cussion. I am not going, in the short
time at my disposal, to contradict or
support the various views expressed
I am going to be very brief and I am
going to support the Bill. In doing so,
I am going to support my hon. friend
from Tehri Garhwal in what he said
about the hill people.

In most parts of the hills, it is
difficult for the prospective bride-
groom to find a bride and a custom
prevails whereby a considerable sum
of money has to be paid before he
can find a bride. In sqme case he
does personal service also. I will give
the instance of a part of Himachal
Pradesh—Mandi district——where this
custom had persisted for many years,
but later was abolished by law. But
I have my doubts whether it has made
that progress which we would like
it to make.
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So, the two things which are pre-
valent in the country are Tiky where
the bridegroom is sold and Barina
where the bride is sold.

I personally feel that this Bill is
perhaps not as strong as it should be.
There is a good ground for making
the offence cognizable, because an old
custom like this, I think, is not likely
to e abolished with the passing of
thus rather mild legislation. But then,
on the other hand, as we have had
no legislation at all during all these
centuries. We have seen that this
custom or practice is a blot on our
culture and civilisation. Therefore, it
is better to have a Jcgislation which
has no clause io make it cognizable
than nothing at all. It has its own
undesirable featurcs, as  some hon.
Members have pointedg out. But in
the legislation in force in the former
Mandi State which I have just men-
tioned—I1 feel that was also the view
of the people in that area—to make it
cognizable was not very desirable.
But unless you do so, some time or
another, it will be very difficult to
tackle this question.

If I might ment:ion briefly, it has
its roots in tradition, but not in the
ancient tradition. It is that part of
the tradition which, if we were to
abolish, I do not think, we will lose
anything. 1 am one of those who
believe very strongly in tradition. I
think our country has some good
traditions and by forgetting them in
some respects we would be losing our
soul. If some undesirable traditions
have grafted themselves things on our
ancient culture, I think they should
be discarded as soon as it can be done.
But 1 am one of those who feel even
after passing this legislation, this very
good legislation, a legislation which
should have come many years ago,
but better ]Jate than never, it will not
be so effective if our social bodies—
nay why should I confine it to social
Associations. 1 should say, each
individual—each individual who has
daughters to tarry, who has sons to
marry, does not follow the spirit of
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it With dus respect I would say that
the peraon who has to give money far
the prospective son-in-law is not se
much to be pitied at. I am taking a
general view. There may be some
very hard cases, but the same man
who had to pay money for the mat-
riage of his daughter, when he has te
marry his own son, he iz not at all
hesitant to take money. I think the
only way this can be reformed is by
those daughters, which we all hgve,
trying to withstand the temptation,
and sometimes e¢ven the harassment of
not giving in to the demands of un-
desirable parties. Some hon. Member
has mentioned that this pernicious
practicc amounts to trading in horses.
I agree, in fact 1 think it is a trade
in human beings. We trade in human
beings. We trade in innocent girls
and boys. Why should we not be
frank about it? It is so, and it can
be abolished, if we are firm and say:
we are not going to give or take
anything for our daughters or sons.
Nature has given us children to rear
and not to sell! It is no doubt true
that sometimes it is because we want
our daughters to be placed much
higher in life, in much better circum-
stances than perhaps otherwise would
be available. I can understand that,
but I do not have any sympathy for
it. My sympathies are with those
poor people, or may be even rich
people who have to pay large dowries,
Rich people will have to pay a lakh;
sometlimes not one lakh but lakhs,
whereas a poorman has to pay a few
hundreds or even less. Their case is
pitiable. Both of them are the
victims of a pernicious custom.

Kanyadan is a sacred thing in our
shastras. 1 am one of those who
believe that matters relating to
shastras  should remain outside the
pale of legislation. That is my per-
sonal view, But I am not a supporter
of Kanyadan as described in the
shastras, Kanyadan, however laud-
able the object might heve been if
the centuries gone by, hut today to
have pride in the knowledge that it
has come from the shastras, is not a
Just pride. :
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The hon. Law Minister has stated
that voluntary gifts will not be pre-
vented by thig Bill. I will be the last
Pperson to say that any gifts that we
are likely to give to the children
should be prevented. It is very satis-
fying to feel that there is no such in-
tension in the Bill, The thing
which is being prevented by the
Bill is the selling of boys and girls.
I am very pleased to know that Gov-
ernment has had the courage to come
forward with this important Bill. By
this step the corner-stone of the
change which, I hope, will come in
our country in the years to come has
been laid. If we do not lay the
foundations today, in spite of what-
ever the State and society may intend
to do, 1 am afraid, we will not be
able {o make much progress.

There is no doubt that the educated
people can be left to themselves. They
demand or take money, because theyv
are placed in the difficult position of
giving money also. There is no doubt
that it will be difficult for some time
to persuade those parents who are in
the habit of making moncy out of
their daughters or sons, as the case
may be, in different parts of the coun-
try, or to persuade even those who
want to get a bride or bride~-groom
at any cost, that this is a good legis-
lation. But there are so many modern
pieces of legislation like the Hindu
Code and the Sarda Act etc. which
suffer from the same handicap. It is
the duty of such people who believe
in the reforms to try to get whatever
they can through legislation. The
rest will have to be done by the social
reformers, in fact by each and every
individual,

I would say the parents of those
who have daughters should have a
union which will say that it will not
give dowry in any ghape or farm.
But the difficulty of such a Union
would be that while they would ltke
to join it as parents of the daughters,
many would not like to join it as
parents of the sons. Therefore, un-
less we can withstamd ¢he sempta-

tion of taking money for our boys, or
girls as the case may be, I think it is
going to be a very long time before
we can introduce this healthy reform.

Mr. Deputy-Speaker: The hon.
Member should conclude.

Shri Jogendra Sen: I will conclude
in one minute. .

As regards presents, they are given
all over the world. I think in every
country in the world presents are
given to boys and girls at their mar-
riage. And it is not the intention of
this measure to stop it. What is in-
tended to be stopped is the bartering
of children. Naturally, 'the custom
can only go completely when, of
course, our boys and girls will be
able to find their own husbands and
wives, and that will take a long
time to come.

So, it is the duty of all the legisla-
tures in the country to enact such
measures. I would differ from my
hon. friend, who just spoke, that
Parliament will not be doing its duty.
I would say that Parliament would
be failing in its duty if it did not lay
the foundation stone of this much
desired reform by passing legislation,
which is long overdue,
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fggaa w9 "y a1 e de,
I FHATA ¥ W9F F) g ALY 7a@v )
wgR W aTQT 4 ¢ % I geart ¥
qaifgwiial &, 99 deqrRt F -
ofeq} &, 97 deamdt # Fraafon
¥ waen 4, 99 yemal & fasg ww
farar A fie S & wrer fvq 9

gl A T FA AT gEEW
¢ F|@F aer T aT ag I
TIGT N v 7 qgEw 5y gew
o fs gwTer Ff freww &) wfaam §
g ¥ wawie fawr § wrh §, Faer
*F A9 I qOZ WE AR § oA
T TR | AW AW
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Wiy w2w 7 o fagr 9w A wwE
FFT H WA WA AT AT R E
N WY Jg T 9 g gamw a ¥
AT #7197 W} WA wEN | qH
A § 5w gaa & g gu o Aaw
gaAaT qIfea ¥ qIeT a4 19 W F
FrEwz WY, 1 w2t {1 faww |
FIA aF § WY I W AGAT LA
fer g ... .

ot Fo To QI¥ : TZ HF FE
FT graggam?

st =ftAToEor TR W9 W A
F1 gz g¥ Afad « F ag ¥ A
vz1 g fF omg d 3k wad | w7
98T A Fy ST AT ST 4T )

ag gt war g fe S e @ 2
ag @i F 7 3 ¢, 39 AT A
& oy grat & fog oF AHR FEA
g wtfeEd 1 Fg @ sETE-a g
2 fsa dw fe w8 v gt
F #g fF w97 o 779 ¥ § T
£q gWar 1 fqarTor g AT A% AT §
T ATH g &Y ag T ¥ fzmy qEw
aifgd ar  afew o @ A §
gz §HAT 9T § 5 w7 g9 agl s
FarF AT #Y Efaws ¥ §sq §, WX
§ fqama & @ gt agg & wwAT
gy Q@ N fF oA & W 7 ]
warer 54T 0T 1@ e F 9
T AT ATX A &Y FH TG FIHAT HT 0K TEY
£ §ET| %F WG Fwedi R}
gy & e 33wy smfaaas T A
wfgd | WX ITH T@ AT W AT
e gE A E dd § @
o A1T OF g AT W qav gy
M | I YW HA wg wvAeT

qfere & gr@T < gy AT, TEw
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ufgwre-dy & oy AT 1 9w g
qow W Ry gfew @, fow a<z B Ag
w7 wY , ag vl ¥ fadr g€
TR 2 TE W sEfAees
gar foar e @ ot didi &, T AT
fazfe rfag &Y smam w4 7 Sy fagle
g, Sa%r GidY o Strar O 1 39
ey | =rgan g o wwar ar fv
1 grdtw gy & FI gre faan
Jrar | owgt A faagm gwrst
avs GwAS § fF S FY wraeawan §,
THH] TG ®9% qFA S, qF I8
FATT @ 1 gaAwm ;N fw

Shri Jadhav: Why should there be
a Penal Code?

sft dargw @ 2 TRA F e
Imai ag 3% fear A@fea For %52
@A g faage N
gfag  *1 Fawz foee 7 §, T@ar
faqra  garAl § 1 AT gae €,
g% farq e fagr st 1 T o gATS
s Fazat ¥ g0 g HaEE )
faw P At w0 Y Y wean &, IaET
& SN AT HeEY X & AT § )
fow G gt 7 P frw war €
fewrraw w3 F oF AEIT AT T FAT
g fs9a s gar g feamd 1 g
¥ gadr sw T faw § 2 wew
WA ARy gwETFrqard | Jgiaw
ffs fEmt &1 g & faw faw
gral 8 fam fasm W
% &1 zaAe A iafge sfaam
TR IR A T A9 F qare @
TH T FT HAT TAH & AAFHT G
w Y Adl war sfgw  afew aw=
Tt &1 #fY fagr o Irfgr wf qEr
wh FA S Y femr d o Q& wxad
o frar gaTaY A, AAT AT it wgrd,
g A< & &R A & g @ AW
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# o gEl 9EW #Y fqurT e &
AT Y 9 9 ®YT &I
qrEaEEE ARG A1 T AT F FA
qH FT JFT T | I ATES AY Fenl
Faq AN ET & 5 2w ag yrAa & %
T THL HT AL FT T FIF § f7,
T AT FY T FE F fAQ uw FA
T ZAT Y KB AGY I, T F AN
g Al &1 |a, gz $597 fae a7l
AT | THAY AT A X/ AT FT F1A
9T FT 4§ € T 93 THEA § e
fawear aifag g1, 1€ a0 ALY & o
g TF WILET FA AT &AAT gAT € )
IYFT AT TF Graew § a8 Wt oOF 0F
T FeX N AWEATE | TAR AL
TRt & 9" FHA Frared § afeT gaR
1 gar 7 et g oA fom sew
¥ AT FAT GATAT AGT 47 HTHAY A4TSA-
faarg Qmar, agsR@ M qU A @
L Eo i G

14°58 hrs.

[PANDET THARKUR DaAs BHARGAVA in

the Chair]
Shrimati Renu Chakravartty: It is

not cognisable.

oft sfareaw e ;. Frfadas
gR F ol quigxH omgh, wF
99 A% § | HIUH F IHA ® 9
AT AT FEAA FEArfEE w3 2]
g & A9y oF Agf q%ard |

g ard A7 fasre 9t f§ wR
AHZ ZT R AIAT €79 7 Troe) s S|t
5 R aea a1F F7r F33 &, o weaw
gar

wyrafa wgieg, wa § AT 3 H
FR AT g  qF o fF 5g fam
7R am A farm A s R G
€ wra O N fow F o
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7 A7 W I g A wIaR Nid w3
feat ot qr frq g Q@ FAT |« 9%
T g (1) 9w wAY dwid
fauigs AT mrargR ag K 74014

& F7 ga A & aIX§ Frafry M
ft 1 37§ Fiqgrar &g ak e

w1 A1z FCH FATHZ BQA AT E A

A gard 1+ wtasia I\ T 44,

aft gl f& Ax A% YA I aAF

fgare g 27 % faq 94 7 a0
w1 3 G AfeT I F wIF 252 (q)

1 Ay Ariv  faa & mprw @

g " Farard, ag A gafeagronad,
gg r 3qr 7 ot 1€ w37 & fay
e A fr g fegarandid zq
% Srg & A1y AT F 98 AN A R qw
g v martwr T gr 7€ § g9 a9
§ Faieq AQUA TR FAOE (T4
fir =% wradry TN T FEr f""'ﬁTvT
® R WG UIF W WW GIA
&Y ATTE By o v 1A § vt A w1,

ZZT TF BT | FLTEF AGHT AT JrAav
2 fr fovfr g TN IoTAT I
& | AFFq oA a7 98 IR 1A IAS
a® a7 qzF{r @i fefr avg oA
BT FLF W), TGH A F A FOUR
fad  grm aC W RS 33 FT ard
FT ZAT 9T |F Iragqar 4 ag

FT FEAT ) TG AT H T F qF g
f& 7q3 ¥ ¥@ ¥ (@TE UF F177 T FT
i Wi waT 9+ gar fear ar
FAET T AFAT &, AT AT FIEAG
wrzeft §, ¢ F1LA & fqard o1 F A
&, WA wreAT F g aFAr F /& &
70T TR HC T AG TAT 7 FIIT
A SR TF LAY HT GIAAT  FLAT
q¥mr | gAfaq FI.900 w{EE, FAv
WA S A ARG FR W AT A §
“freg W' (givesof) ® W
e, T gz e AT | Y 6 AT
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t = vaw wafew g
NfE wex aIF & frqrg & A saar
AT §, a4y TALET AATE HA AT ,
T qred T I§ g a7 (et wrfad, vad
Uz Y AT arar §, ANy arT wda
saft avy i o7 arar @, @ gAF Wi
T AT F g A wwAT

=T e § i wryq qre AT 29
Jaggaac fazq aver adt &, fodr axg
¥ A 9T T eAr AL § AR A
Hrardr &, 77 A £ 7gq 1w AR
fart #¢7 & £33, AT *0 o7 19
HIT &Y 4T ¥ fa3 g fuer Y wragasar
AYAG T TEE AV § T A4 ST
£ 1 W R AT AT QAFAT wTES §
@ d #g Frgan ;‘ f¥ g7 FA4 F A
“fiveq mre”’ oreT §, TART ATT TFA AT
7z ®AF A A Srwvmr afga v
®T A9 & a1 AT it Fdr fF gy
(q) v F7Hghd A 2gg(n)
TETRAS 957 FIT F47 tgtélwr(
§T9 38T foer sye7 F1 ¢AT 1 4 A97AT
g IR FF aven § ag Fy awar war
ST & g4 faw wa vl FY gerfor
TATaT § N 2B x Fp a1 7 ¥ o Pl
®Y IFQAT VTR AXTT FrAA7 LY AG
Y 2T AT § A5 WAL EIAT &, AT UV
FLE, T Y FTF TF FTRT & ey
F7AT AT § AV 97 IF AT TS
& fad A 77 fqar 779 & 7w fqar
g & Ad fasar aoly == womr ¥
e ard A wanar e a7 aw Wy
qafer  arar fasg ‘?‘( wATfaa & 4

@I Nad go AT Far
H FEAT AEAT § 1 FYr waT vy & fw
g 77 wrgar frasfrgaan
gz o faar g —

*“and also with #ne -which may
‘extend to five thousand supess”.

LA

.
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Fedwz w4&Y T 7 AH W& qRaaa:
X e wrqAt J Qar § e e o
e Y gt § 51 oAt S s ek
og ary Sfaegs qu gy i ardr g F
tar ag qAtfeq AR 3§ waear
& wT ®, gwa #4% AdY fear war
T A Y AT FIE gAAAT R AT F
w1 qaT 2, ST aAfar w1 gagaT
T afar $3 ¥ wR g N 9§
qageT &, AT wcy ShrageTda
Fwar w¥x satar St wrg T g,
AT &Y I | TA KT T Al
g A7 dar A 1 wedr ) § wAHATE
fe 3w atg w1 afqaey 4faede o aaEm
tr-garfaq & + F qaam 3 fa dfage
£ g sretAAT  TgAT =fEd v ag
qAfen £1 @aT ®1 @ @ gafey
I OIAEq( FT IG FE, § 14T 2T F T4
& ar =&Y, IIT AT ¥ wrAw & w9r w47,
TV QT 7 AAF § A ETAT 3T o For
23 AR FI AT TIT AT
Lar IERT  qAT HLL 4w ZO040 AL
sfag ga@ar NI & a0 g7 & 47
forerr ot & M & AqAT (A AAATE
foe ud4z FA F ga @1 A
tfeatqs sv faega & arama aw
frqr &, ssgr &3 afY fear & Sar
g &R 7T § 47 &y gaq W
Srar A Wlgd .

“may extend to six months, or
with fine or with both”,

gfew N wtfes fao w1 &0 91 2l
T I 1 FH G FT ZH G
A€t ar § wfew gawr Feer fawar @
o

Rl F T H g § 5 W
T WY WY ST gL g 955 7
war § Iy EfER fmr w4
o faw w1 goifes w9 § gy fwar
¥ 1w
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15 hrs. P
Shri Braj Baj Singh rose—
Mr. Chairman: It is already 3

o'clock and we have to take up the
other motions at 3 p.m.

15.01 hrs.

MOTIONS RE: REPORTS OF HIN-
DUSTAN MACHINE TOOLS

Shri Tangamani (Madurai): 1 beg

to move:

(1) “That this House takes note
of the Annual Report of the

Hindustan Machine Tools
(Private) Limited for the
year 1857-58 Jaid on the

Table of the House on the
22nd September, 1958.”

(2) “That this House takes note
of the Annual Report of the
Hindustan Machine Tools
(Private) Limited for the
year 1958-59 laid on the Table
of the House on the 6th
August, 1959.”

1 do not find the Minister here.

The Dcputy Minister of Law (Shri
Hajarnavis): 1 am here.

Shri Tangamani: In giving notice
of this motion that the two reports
Nos, 5 and 6 be taken note of, I had
indicated the points on which I would
like to raise the discussion. 1 shall
mention these points, and, as far as
possible, confine myself to them.
They are:

(1) The over-fulfilment of the
original targets of produc-
tion of lathes, milling
machines and radial drills,

(2) Need for turther diversifica-
tion for the production of
cheaper lathes,

(3) Need to discontinue {He
royalty paid on the rismu-
factured lathes, !
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(4) Working of the scheme of
workers® participation in the
industry,

(5) Need to increase the number
of trainees for whom train-
ing is provided,

(6) Present financial position
of the company and the
future plans of development,

(7) Condition of workers, and

(8) Prospects of increased pro-
duction.

It is needless for me to explain at
this juncture how important it is to
have more and more of these machine
tool factories in this country. In the
annual report of the Ministry of
Commerce and Industry for the yecar
1958-56 we find the following pas-
sage;

“Machinery tools constitute a
basic industry and the level of
industrialisation js normally re-
cognised by the progress achieved
by this vital sector of industry.
It is imperative that for the gene-
ral progress of industrialisation,
production of machine tools
should be augmented at a much
more rapid pace.”

They do admit that the pace at
which we are now moving is not
rapid enough.

In the year 1857 about 18 units
were manufacturing machine tools to
graded standards and two more have
been added to this category from
January, 1958. The value of the pro-
duction, too, has gone up to Rs. 3-7
crores as against Rs. 2'8 crores in
1957. This is largely due to the pro-
duction in the Hindustan Machine
Tools.

Hindustan Machine Tools have
®een manufacturing not only high
precision lathes, but also have gone
into regular production of milling
machines of No. 2 and 3 size, and
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drilling machines No. 2 and 3 size
have also been manufactured.

Having said this, I would like to
pay a tribute to the workers and also
the management and the Ministry
for the over-fulfilment of the original
target of production of lathes, milling
machines and drilling machines. Ori-
ginally it was estimated that 400
machines would be manufactured by
the end of the Second Plan, ie,
1960-61, but we find that even three
years before the target, namely in
1957-58, the production was to the
tune of 402 machines, and in the year
1958-59 the production was 552. There
was a revised target of 600 machines
for the year 1958-59 but I must say
that it was a very ambitious program-
me. There was peak production dur-
ing December and January, and so
when the production fell down dur-
ing February and March, the oificer
concerned felt that it was largely
due to the non-co-operation of the
workers. 1 must pay a tribute to the
incentive and the initiative of the
officer concerned, and also to the
capacity of the workers,

I remember the Governor of <(he
Reserve Bank recently pointed out
how the efficiency of the workers in
this sector, particularly in Hindus-
tan Machine Tools, has been on the
increase from month to month and
year to year. In terms of workers,
originally one Swiss worker was
equivalent to 4'2 Indian workers,
and today one Swiss is equivalent to
1-75 Indian workers in this particular
area. One of these days we will be
able to prove that there is parity bet-
ween the Indian and the Swiss
worker in this sector.

Coming to the second point, as the
House is aware, in the year 1949 the
government of India entered into an
agreement with the Oerlikon Machine
Tool Works of Zurich, a Swiss firm,
for the manufacture of these machine
tools, and it was entimated that the
authorised capital would be about
Re. 12 crores and that each year
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Rs. 7 to Rs, 8 crores worth of machines
would be manufactured, and there
were certain arrangements also. We
must be grateful to the Swiss firm
for the help they have rendered to
us.

But I must say in this connection
that these high precision machine
tools which are known as H-22 which
have become a model and standard
so far as our country is conceined,
may not be very much in demand.
It was originally priced at Rs. 38.000;
subsequently it was reduced to
Rs. 33,000 and today it is priced at
Rs. 29,500. Even that may not be
within the reach of many people, and
Government must take measures  io
see that it is still further reduced.
The margin of profit in the balance-
sheet for the ycar 1957-58 will show
that it warrants a reduction in the
prices of cven these high  precision
lathes. In 1957-58 th¢ net profit, after
allowing for depreciation and  aivo
4.5 per cent interest on the loan ad-
vanced by the Government of India,
was in the nceighbourhood of R« 30
lakhs, and for 1958-59 jt was in the
neighbourhood of Rs. 33 lakhs.

Regarding diversification I am
happv to find that not only arc 14
types of high precision lathes being
manufactured, but now 44 types of
French Jathes are also being manu-
factuved, as also six types of milling
machines and ten types of radial
drills. In all there are 74 types of
machines which are now being manu-
factured in Hindustan Machine To»ls.
I remember that on 3.4.1959, in ans-
wer to Starred Question No. 1663, the
hon. Minister stated that an agree-
ment had been reached with this
French firm for the manufacture of
these cheaper varieties of lathes.
These lathes will be priced at Rs.
13,250 and this will be very much
below the landed cost of the French
equivalent. Again, today, in answer
to starred question No. 632, we were
told:

“There is an agreement with
the Italian firm for the manufac-
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ture of grinding machines. This
agreement was signed on 7-10-59,
and the selling price of 1hese
grinding machines will be iess
than the landed cost of the im-
ported equivalent, based on the
prelimfnary data of production.”.

And we - were told that the first
batch of production will begin by the
end of March, 1960. 1 expect that
both these types of machines will be
produced as we were promised.

I would like to know from the hon.
Minister whether as per the agree-
ment, the four or five employees who
were to be sent to Italy and France
have been sent for training.

Arising out of this diversification, I
must criticise Government for their
lack of vision, because in such a huge
concern as this, nothing will be possi-
ble without a proper foundry for the
factory., This urgenti necessity for
the foundry in this factory must have
been recognised. Now, we are told
that the foundry project is expccted
to be completed before the end of
1960-61. Considerable difficulties in-
voiving increase in cost were experi-
enced during this year by the com-
pany in the procurement of castings,
in the absence of a foundry of its
own, and in view of the increasing
volume of diversified production of
the factory. Work on the grey iron
foundry, which formed part of the
original sanctioned project could not
be started due to the foreign ex-
change difficulties. But foreign ex-
change difficulties may be just a
minor thing; when we have invested
so much money on the machin-tool
factory, Government should also
have started a foundry along with
it. It is now heartening to learn that
such a foundry factory will come into
operation before the end of 1960, I
would like to know how far the work
has gone on for the establishment of
this foundry factory.

I shall not say much about the
fourth point, because, as I have al-
already mentioned, we must be grate-
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ful to the Swiss firm for the way
they have helped us in the past. They
were participating in the equity capi-
tal; subsequently, the equity
capital has been purchased by Gov-
ernment, and now, the Government
of India, through the President, is
the shareholder.

About workers’ participation, there
was a series of questions this morn-
ing. Shri Nanda was pleased to say
that it was very difficult now to
make an estimate of the actual work
in these various workers' councils. I
believe if was in the Fifteenth Indian
Labour Conference held in Delhi in
July, 1957, that it was agreed by all
the parties concerned, that workers’
participation in industries must be
started on an experimental basis; and
fifty units were chosen, and HMTL
was one of the units chosen in the
public sector. When this scheme was
actually introduced in Bangalore on
30th June, 1958, the inauguration
ceremony was performed by Shri
Manubhai Shah himself. I must say
that this experiment apart from what
impressions he may have now, has
.succeeded to a large extent. After
this announcement was made, 1 hap-
pened to be in Bangalore, wnd I
visited this factory also; I found that
the morale of the workers there was
really very high. Although it is situat-
ed in Mysore, a number of skilled
workers have come from all over the
country. First class workers and ex-
cellent workers from Bengal and
Tamil Nad also are in this factory,
and they are now organised under a
trade union. In such a public sector
industry as this one, some concession
should be given to the workers. They
have organised themselves into one
union; and when the workers’ parti-
cipation came in, the workers' re-
presentative also was selected. And
we find from the sixth report, that
an agreement was signed on 2nd
Setember, 1958 with the employees’
union, defining the constitution of
the joint council of the management,
its scope and its functions. I am sorrv
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to say that though this agreement
defining the constitution of the joint
council of the management and 1is.
scope and functiong was signed on
2nd September, 1858, yet nothing
much has come out of this. It may
be due to a certain resistance on the
part of the management. It may be
that the workers are not in a posi-
tion to see the difference, or to 1eally
visualise the difference between a
trade union and a workers’ council,
Anyway, the meetings of these coun-
cils have not taken place, and we
are not in a position to know how
far it has advanced.

Now, a controversy has arisen as
to which union should be represent-
ed. I must say that if there is a
trade union which has got the support
of the majority of the workers, poli-
tics should not come into play either
at the level of the Ministry or at the
level of the officer in charge. I am
afraid that some such thing has come
into play, which has more or less
affected the atmosphere also. This
morning, I was happy to find Shri
Manubhai Shah telling us that the
matter is being referred to the Labour
Commissioner; and I know that the
Labour Commissioner will be able to
give only the figures of the respee~
tive unions; and the unions with
whom this particular agreement swas
cntered into in 1958 will again come
out as the representative union. When
once the representative character of
that union has been established. 1
hope Government will not have any
hesitation to negotiate with that
union and look into the various grie-
vances of the workers.

My next question is regarding the
question of training. In 1958, ¢here
were 458 trainees. Now, in 1959,
there are only 99 trainees. My point
is that there should be an increased
number of trainees, and training
should be given top priority. 1 know:
that the training programme for the
highly skilled workers for initially
manning the factory has been com-
pleted in September, 1958, but pro-
posalg for utilising the training centre
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for the Second and Third Five Year
Plans have been formulated by the
Government of India; a committce
was gset up for this purpose by the
Government of India, and their sug-
gestions have been approved, and 1
hope that ‘this training will continue,
and the numbéf of workers who will
be getting this training will be in-
creased, for, I now find that the
scope has been considerably increns-
ed, and instead of its being limited to
about 458 workers as in the past,
more than five hundred workers will
be regularly getting training under
this new scheme. I would like to
know whether this scheme has been
worked out, and also how many
workers are now undergoing training
there.

My next point is regarding tone
financial position of the comany. I
have already stated that Rs. 30 iakhs
net profits has resulted in 1958, and
Rs. 33 takhs net profits in 1959, after
allowing for depreciation and 4 per
cent interest on loans advanced by
the Government of India. The pro-
duction and the sales for thc year
under review were generally 40 per
cent higher than before, and net sur-
plus 50 per cent higher than in the
previous year. Of course, this sur-
plus has also got to he viewed in
the light of the reduced selling price
of the special types of lathes. It has
also got to be viewed in the light of
certain wage increase which was con-
ferred on the employees. Originallv,
for an unskilled worker, the monthly
wage was Rs. 52; then, it was in-
creased to Rs, 64; I believe, the pre-
sent wage or the basic wage plus
dearness allowance will be about
Rs. 70. Now, these two Increascs
have taken place, and after thcse
two increases in the wages, and the
two decreases in the selling prices of
these lathes, the unit has recorded a
ret profit of Rs. 33 lakhs, which is
Rs, 8 lakhs more than that of the pre-
vious year.

In this connection, I may mention
that there is now a clear case for the
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employees also getting higher wages.
Recently, the report of the second
Pay Commission has been  pub-
lished; the commission have stai-
ed that if 1949 is to be taken as the
base year, then the basic wage plus
dearness allowance, namely, Ithe
wage, for that year should be Rs. 70;
today, in 1858, the dearness allow-
ance which is payable on the basis of
1949 as the base year with 100, will
be Rs, 10, For the Class IV employees
of HMT, immediately a case arises
for an ad hoc increment of Re, 10 on
the basis of the Second Pay Commis-
sion’s Report.

My next point is about the condi-
tion of the workers. In 1957-58, this.
is what the Report says:

“The employee-management
relations, discipline and morale
of the workers during the year
continued to be maintained at a
high level and your Company
remained unaffected by the dis-
putes, strikes and unsettling
conditions prevalent during the
year in neighbouring large :cale
industries in the locality”.

In other words, there was a lot of
unrest in the public sector indus-
tries in that area, Bangalore, but
there has not only been peace and
harmony prevailing here but produc-
tion also increased. It was in this
period that multiple shift was intro-
duced and the workers who  were
numbering about 2000 were increas-
ed to the number of 2786. For the
year 1958-59, the Report says that
the position has been satisfactory
‘although towards the end of the vear,
conditions tended to be unsettled’.
This resulted in the failure to fulfil
the target of 600 machines.

I had occasion to mention something
about this already. Here is a rase of
workers who have helped Govern-
ment, who have helped the manage-
ment, to over-fulfil the target. In
1957-58, the relationship has been
very cordial. In 1958-59 also, em-
ployee-management relations were-
cordial and, as mentioned in the An-
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nual Report, peak production was
also reached in December and Jan-
uary. I think in December they turn-
.ed out 100 machines and in January,
the production was 63 machines. But
in February and March, the rate of
100 machines could not be main~
tained. The local officer was over-
ambitious, He wanted to reach tne
target of 600 machines, But ulti-
mately, only 552 machines could be
manufactured. Instead of being satis-
fied with the 552 machines that had
been manufactured, the officer, ambi-
tious that he was, thought that, bc-
cause of this unrest he could not ful-
fil the target—which was really an
ambitious one. This is an aspect of
the matter which I would like the
hon. Minister to take into considerua-
tion in viewing the industrial rela-
tions, so that harmony can prevail
In this area,

My last point is about the pros-
pects. The prospects are really very
bright. 1 have recceived reports say-
ing that the other unit—the private
sector-—was competing with this pub-
lic sector. with the result that pro-
duction in HMT was affected. Some
letters had appeared in the South
Indian Press to the effect that ex-
pensive lathes are manufactured so as
to benefit private interests who are
manufacturing cheap lathes. 1 do
not know how far it is true.

Now, I am happy that after our
agreement with the French firm, more
and more cheap lathes will be manu-
factured. I also find that Shri R. L.
Kirloskar who was one of the mem-
bers of the board of directors is no
longer a member there. But ¥ do not
know whether it is going to material-
ly affect the situation.

Shri Bimal Ghose (Barrackpore):
Why is he no longer there?

Shri Tangamani: 1 do not find his

name here. He was one of the dirce-
#ors,

Shri Bimal Ghese: In 1958-59°
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Shri A. C. Guba (Barasat): He was
there in 1858-58.

Shri Tangamani: He was there jn .
1958-59. But his name is not there
along with others in the last but one
page of the Annual Report.

Shri Narasimhan (Krishnagiri): No-
body will be a member for life.

Shri Tangamani: In the last but one
page, 1 find the nameg of Shri N, R.
Pillai, Shri E. W. Issacs, Shri L. K.
Jha, Shri K. Narayanaswamy, Shri
M. S. Thacker and Shri N. N,
Wanchoo, but not of Shri R. L,
Kirloskar.

Shri Bimal Ghose: He might have
been absent at that meceting.

Shri Tangamani: Anyway, [ take it
that he is no longer a director therc.
If he 1s, 1 may be corrected.

Mysore Kirloskar Limited are also
one of the machine tool factories pro-
ducing cheap lathes. They are one
of the concerns competing with HMT.

To recapitulate, the efforts made by
Government  for developing the
machine tool industry in the public
sector will be welcomed from our
side. Not only that. We are grate-
ful to the Swiss firm which helped us
to set up this machine tool factory.
But the original target was below ex-
pectations. They did not expecti to
manufacture 400 machines a Yyear.
But if the authorised caapital of Rs, 12
crores is properly subscribed, we will
be in a position to expand the capacity
of this factory in this area so0 that
when the time comes, the target will
not be 400 but will be more than 1000
machines per year.

Today the machines which have
been produced have been sold for
Rs. 2°02 crores. A three-fold increase
in production will be possible.

Then we must really see that the
Workers' Council which has been set
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up in this public sector must be made
success. Palitics shopld not come
nté the picture. Union-management
relationship was very cordial. Some-
Pow. it hes gone off at & tangent. It
be due to the over-ambition of
e local oficer concerned; probably
{ ay be due to the demands put
Drwarg by the workers. But today
_the case for increase of the workers'
‘gage is there.

G

According to the Report that Ras
?leen presented to us, there are orders
outstanding and nearly 200 machines
will have to be manufactured. So I
yould like to know how far, after

e agreement with the Italian firm
tnq with the French firm, we bave
gone into production, how much of
_Qheap lathes and how many cylindri-
cal grinding machines will be many-
(nctured during the current year and
,‘Jso the year 1960-61.

Mr. Chairman: Motion moved:

(1) “That thig House takes note
of the Annual Beport of the
Hindustan Machine Tools (Pri-
vate) Limited for the year 1857-
58, laid on the Tahle of the
House on the 22nd September,
1958”.

(2} “That this House takes note
ot the Annual Report of the
Hindustan Machine Tools (Pri-
vate) Limited for the year 1958-
59, laid on the Table of the
House on the 6th August 19598”.

Shri A. C. Guha: On reading the
Reports of the two years, it is appar-
ent that this Corporation has made
sufficient progress. The latest Re-
port. is the sixth Report and if the
progress already recorded is main-
tained, it is expected that in two or
three years' tinie, Government may
get some dividend out of the invest-
foent made in this Corparation. But
gven now, the finances of the Corpora-
sion sre not quite sound. In the
Xsar 19457-38, the amount of Develap-
ment sud Commissioning Expenditure
206(Ai) 1LSD—Y

4

Motiges. ve:  AGRAHAVANA 16, 1881 (SAKA)

Reports of 3768
Hindustan Machine Tools
written of was Rs. 22 lakhs. For
the year 1958-60, the figure is Rs. 30
lakhs, and the profif made is just
Ra. 32 lakhs. Next yesr, it may be
somewhat higher. So I do not ex-
pect next year also there will be any
dividend declared and a return for
the capital invested on it. But this
is the sixth year of running of the
Corporation and the Corporation
should have been able to declare aome
dividend and give some return to the
Government for the money invested
in it

I do not know what is the pesition
of Oerlikons now in the running of
this Corporation. Previously, our ex-
perience was that we did not receive
fair treatment. The agreement was
to be revised; has it been done'l 1
am surprlsed that the previous speakgr
who has moved this motion express-
ed gratefulness to the Swiss firm for
starting this Corporation. The Swiss
firm has got more than its due for
helping us in tbis Corporation and in
another undertaking for machine topls
on the gide of the Defence Ministry.

In this annual report I find two
items, the payment of royalty on qgk
of lathes and royaity on sale of mil-
ing machines, totalling RBs. 4,76,00p.
Has it been given to Oﬂhkozu ar to
some others?

There is another item, pagsage and
incidental expenses, Rs. 1,30,000.
Even after the sixth year of the Cor-
poration are we to get any foreign
assistance to pay their passage? Or,
is it for our own men being abroad
for turther training? To whom is this
passage given? To whom is this
royalty given? I hope the hon. Minig-
ter will explain. If it had been giv
to Oerlikons how long will it conti-
nue? The amount has been rather
increasing. Last year it was onlz
Rs. 4,33,000 and this year it
Rs. 4,78,000. So, as the sale of the
products of this Corporation mcreai
es, the proportion of royalty will
go on increasing. If so, for how mag
, years have we to pay this Toyalt
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What will be the amount™due for next
year and the year after? Govern-
ment may give us some idea of that
also.

1 do not understand why this Cor-
poration has taken a loan of Rs. 72
lakhs from the United Commercial
Bank and is paying interest. Last
year the interest paid was Rs. 381,000.
In addition to this, the Corporation
has taken a further loan of Rs. 167
lakhs from the Government of India.
{ think it is better that the Corpora-
tion takes loans from the Government
of India and not from others and
incur expenditure by way of paying
interest on loans to any commercial
bank. If a loan from the Govern-
ment of India is available why should
the Corporation take a loan also from
& commercial Bank and pay higher
rate of interest?

One good feature of this Corpora-
tion is that the prices of articles have
been reduced coniiderably. Now
they are selling quite cheaper than
the imported lathes and milling
machines of some quality and stand-
ard. That is an achievement on the
part of this nationalised industry.
The wages of the workers have also
been increased twice, I think. The
wages are now fairly on the good side
and the relations between the workers
and the management are good.

8hri Harish Chandra Mathur: Out-
Jput is good and prices are cheaper.

Shri A. C. Guha: There is the item
‘purchase of raw materials worth
‘about Rs. 1 crore. I do not know
‘whether the purchase is made by the
Corporation by open tenders, or is
there any purchasing agent for the
Corporation. I do not know whether
we are paying anything by way of
ecommisgion or discount for the pur-
chase of these raw materials as we
pay royalty on the sale of goods. On
the whole, the Corporation has been
doing quite well and I expect that
wpithin & few years’ time it will be
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- some dividend,

Another point I forgot to mentwh.
The numper of trainees has
down. At the same time I find ‘&
proposal for utilising thy trainfug
centre for training all the #He}d
workers required in the country dut-
ing the Second and Third Five Yebr
Plans that has been formulated by a
committee set up by the Governmant
and the proposal submitted has baen

- approved by the Government of l.ndu.

Why has the number of trainees goz}o
1 think up %o
1st March, 1958 the number was 438
and on the 31st March, 1959 it was onr;
99. Why is 1t so when there 1s proper
equipment and a well equipped work-

shop for training? Government

‘should not allow well equipped work-

shops to lie idle, they should be
utilised for training artisans from alt
over the country and proper seiec-
tion can be made from every State
according to the requirements of each
State so that the trainees may go and
start small factories of their own on
their own initiative or may be utilis-
ed in other industries. I expect that
the training facilities of this Corpora-
tion would be fully utilised.

I wish the Corporation good luck
and I hope it will be able to give a
proper return on the money invested
in it.

Shri N. R. Muniswamy (Vellore):
Mr. Chairman, Sir, at the outset I
congratulate the Ministry and the ad-
ministration on the magnificent work
which they have been doing during
the last 4 or 5 years. I also congratue
late the sponsor of this discussion for
providing us a chance to focuss the
attention of this House and also draw
the attention of the Minister and the
Administration to the various pro-
blems before us. I may be permitted
to add some more points at the cost
of inflicting the same points on this
House which have béen agitating thé
minds of the people doth inside Pwil
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fment and oitside. 1 may be per-
‘miitted to voice some of them. -

. One point which I wish to bring to
-4he notice of this House iz-tie 8epPend-
,ence of this factory on the private
sector. I notice there is a great deal
.6t dependence on the private sector
in the gense that the castings are
.being supplied by the private sector.
.I£ no supplies are made by the private
sector—so0 far as the castings on which
.they make impressions and manufac-
.fure precision machines are concern-
.ed—the industry will not be put to
{ﬁlﬂ full use.

¢ The hon. Minister will correct me
it I am wrong; in 1957 at a particular
(stage the castings were not supplied
:by a particular individual or the pri-
vate sector and they could not pro-
ceed with the work. When these
things are not supplied there is a
standstill in the progress of this
‘tactory.
1

Therefore, I would urge upon the
hon Minister that instead of depend-
h'lg on the private sector so far as the
‘supply of castings is concerned, it is
'better they have their own foundry.
'They must have a foundry established
‘so that they can have their own plans
for modification and change in the
«milling machines, the drills and
‘other machines. I think I must, to
‘some extent, agree with Shri
“Tangamani that persons who compose
the Board of Directors are responsi-
‘ble for this.

Barring some individualy who
happen to be directors of this Board,
one or two happen to be private
Individuals and those individuals have
‘got some factories. People having
‘interests of their own fna similar
way ought not to be in the Direc-
‘torate, because they always use thelr
Influence to see that their articles are
being mainly supplied to thig factory
and they stand to gain. In-that way
2 am saying that there: is.a-great deal
of politics being played. -~

no ground or bagis for that.
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In 1987, it has been brought to my

‘notice by some responsible persons,

whose names I am reluctant to dis-

.close, that the concern can be brought

to a standstill in a moment if they
only thought of doing that. That

‘indicates that they are having strings

in their hands. It they like they
will allow fBe Pactory to run; i not,
the factory cannot be run. Why
should it depend on the private sector?
In the composition of the board of
directors, we must scrupulously avoid
persons who have got interests in
similar business. Rightly or wrongly,
the other directors will Kave to lend

‘their ear to him and so, this position

is to be exammed. ? am not saying
this with ‘reference to this factory
alone. There are many factories run
by the Government in the public
sector and we should “avold having
such persons in the board of directorg.

My hon. friend spoke about the
royalty. Even after having passed a
certain stage and we are not depend-
ing upon others in the least for the
manufacture of these tools and other
things, there is no need for us to give
royalty at a high rate. It seems to
be Rs. 3,000 or so on some models

and certain types. How lopg should
it be paid? It should .not be ad
infinitum, Therefore, this position
should be reconsidered. We should
see whether we are not losing very
much by paying more than necessary.

As regards the incentive to thle
workers, much has been said by thk
sponsor of this motion. I find fhat
the incentives given are sufficient.
When I went to that place and enquirs
‘ed about it, they were very much
pleased about the accommodation and
other amenities. [ think they have no
grievance except the apparent gnev-
mnces sought to be agitated in  this
House by some Members. There is

t

A recent contract had been entersd
inte with an Italian firm about :the
training -and. Gye -trainees will be aeng
hltalytrommemwzethlﬂwr
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raining. This {5 fourth or ffth con-
fract that we have eptered into with
the foreign countries and with sll
‘these countries we must have similar
arrangements. But five is & small
number. We should have at least a
dozen, if we cannot raise it to 20 gqr
.85 trainees so that there will be some
standbys. If at the time of entering
‘into that agreement, they had said
that the number of trainees would he
12 or 15, there could be no griev-
ance at this stagc if we send more
than five,

We are getting foreign technical
experts and technicians and they are
here on deputation. They are given
ample facilities and comforts. I was
told that the various technicians who
come here were able to-impart meces-
sary knowledge to these people but
unfortunately the people who had to
receive that knowledge were not up
to the mark to get the maximum
benefit. 1 o not know if that is true
or the persons imparting the know-
ledge are not giving out the full
know-how. Where the real difficulty
fies? Government should look into
this matter and see whether the per-
sons who are to receive the know-
ledge are less efficient or whether it
is otherwise.

India needs & ‘good deal of design-
‘ing and it is not a thing to be copied.
It comes from the brain itself. People
who are very capable in all these
technical gspects are able fo design
.certain things. Now, we are copying
designs ot others. We must train
eur persons in such a way that they
are able to design things themselves
Anstead of depending upon foreign
4achnicians all the time. We must
.now be able to improve upon fham or
&ive a different turn or twist to them.
We are now having only stereo-typed
designs and we multiply them. But
I say that we must make our owas
designs and patents 5o that it becomes

According to the agreement, per-
iission is given for our producis fo
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as Pnkm.an, 6eylon and other places
uite close to India but none of our
oods can go out’ of these places. We
cannot send our machtnen to other
western countries at a competitive
price unless we make a different type
of thing from the one that is ordi-
narily placed in the Eurofean muket.
The Ministry must use some mﬂuence
and give some incerffive so that difter-
ent types of machinery are produced.
Then a time would come when they
will invite our technic'ans to their
countries. When we sell our commo-
dities, it must be on a competitive
basis. Otherwise, it would not be
popular in those countries. The
Ministry should see that this factory
has its own foundries md castings
rather than depending upon Qhe
others.

The lathes that they are manufa¢-
turing are copied from other models;
they are ‘not altogether new. [ will
give an instance. I found one saw
there. It workg when it comes but
remains idle iwhen it goes bgck. I
saxd to the technic'an there: “Could
it pot be constructed in such a way
that while going back also it would
cut the wood?” Then, there would
be no idle capacity. “It is a gqod
idea but it never struck us”
That was what he told me. S,
idle capacity is gtill there becauge
they are not able to utilise the capa-
city of this machinery to the fullest
extent. Persons who go therg—
techniclans, experts, engineers o
Members of Parliament—can  offer
their opinion.

Shri{ MatluTla is doing a magnifl-
cent service there taking the ca-
operation of all the workers. At po
time was he at logger-begds with the
workers and the apparent dhatlshn-
tion, which my han. friend

ghout, will, I hopg. be sattled ury

soom, it it existy.

Bhri Bimal Ghose: The Hindustap
Machine Tool !'Icpu hu the gepu‘l-
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tion of being one of the best units
i the pudlic sebtor. 1 believe it i
onie of the items which the visiting
Gignitaries ate taken adround and
shown. It has quite a lot of achieve-
srents to its credit and the quality
¢l the goods produced 18 ¢? the high-
est and campareg favourably with any
tmported ones. The target which was
get up for 1860-61 was achieved in
1987-58. As my friend Shri Tanga-
mani had pointed out, in 19Y58-58
the target of 800 machines was set.
It was not achieved. I do not know
why. Was it due to the fact that
ithere was a falling off in demand in
the middle of the year or there was
inadequate supply of good quality
castings. Both the reasons are men-
tioned in the report. I do not think
the falling of demand should have
been a material factor. The report
#3ys there were as miany as 728
machines on demand during the year
and the production was only 552
machines™™

Now, Sir, I want to say something
really about the finances of the com-
pany. I seem to disagree both with
Shri Guha and Shri Tangamani. What
is the price policy of this concern?
It is good that prices were reduced
from Rs. 36,000 to Rs. 29,500. But,
at the same time, they had not been
able to make any profits to pay any
dividend. When goods imported of
similar quality sells, I understand, for
qbout Rs. 39,000, why should we
have reduced the price and made a
reduction in our profits when the
Government capital to the extent of
Rs. 6 crores is concerned? Now, if
vre have reduced the prices who has
benefited and who has 1lost? The
benefit has been derived by the pri-
vate sector at the cost of the public
gector, because the public sector has
got no return on its investment of
Rs. § crores.

1 ask the Government, I ask the
hon. Minister, is it a good policy that
we should go on reducing prices and
not earn sufficient profits with a view
to be able to declare a dividend be-
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cause it is public money that Is Invest-
ed? IT it were a private concern, I
am sure that would not have been
the policy followed, because unless
some return is earned on the capital
the prices could not have been re-
auced. I am not against reduction of
prices, my point is that it should not
have been done at this stage when
this was done. It could have been
veduced When consistent with the
making of profits prices could be re-
duced.

I do not also agree with Shri Guha
when he said that raw materials
should be bought by tender. That
is not practicable in a commercial
concern. If we lay down such rules,
we better not set up companies in the
rublic sector. I think they should be
given freedom to function as a com-
mercial concern does.

There is one point here which has
some bearing on the efficiency of the
concern. I find from the balance-
sheet that the value of the stock-in-
trade and raw material is equivalent
to the whole year's production. 1
the whole year’s production is about
Rs. 2 crores, the value of stocks and
raw materials is also about Rs. 2
crores, which appears to me to be
very high. The hon. Minister may
look into this, because if there could
he some saving there that would also
mean some profit to the company. I
dn not know of any commercial con--
cern which needs an year’s stock of
raw materials or stock-in-trade as
has been the case with Hindustan,
Machine Tools. .

Also, I do not agree, as Shri Guba
said, that the company should not
have taken any loan from a commer~
cial bank. “There is no harm iIn
taking loan from a commercial bank.
If all the government undertakings
were to take loan from the Govern.
ment, wherefrom will they get all
the money? Secondly, it is unfair
that & commercial concern should be
enatled to have & loan from the
Government at & reduced rate of
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interest of 434 per cent. whereas
private concerns have to pay a higher
rate of interest. Therefore, even in
this balance-sheet we should have
calculated the rate of interest on
Rs. 1,67,00,000 at the commercial rates
and found out &s to what was the
profit made; otherwise it is not a fair
comparison with any commercial
concern.  That would have taken
away about Rs. 3,00,000 or more, and
would not have left any surplus, that
i8, any net profit, if interest at 6%
per cent to 7 per cent had to be paid
or at least 8 per cent as is the case
with a commercial bank.

I have only one thing more to say,
and that is about the composition of
the directorate. I find that in the
1958-59 Board of Directors all direc-
tore excepting one were officials.

Shri A. C. Guha: That is the general
practice.

8hri Bimal Ghose: I do not know
it that is a good practice, that all the
directorg excepting only one indivi-
dual, who I understand has also been
removed, are officials. I feel that
some businessmen should also be
assaciated in the directorate of these
concerns because these concerns will
benefit from their experience,

I am not in a position to say whe-
ther I am happy neor am I in a posi-
tion to say whether I am sorry, if it
was Shri Kirloskar who was remov-
ed, becausc in the private sector no-
body becomes a director of two
companies which produce the same
commodity.

The Minister of Industry (Shri

Manubhai Shah): Nobody has been
removed; it won’t be correct to say

. that.

Shri Bimal Ghose: I do not know;
that is what Shri Tangamani said.
‘Shri Prabhat Ear (Hooghly): He is
not there.

. 8hri Bimal Ghose; If he is not there,
I do not know if he is not there of
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his own volition, There should be,
busin in the Board of Direc-,
tors but there should not be & busi-,
nessman as director of the company.
who has interest in the same commo-
dity in the private sector, because.
this is not to be done in the private,
sector. Also, there are secrets and
other things that should not be,
known, In the initial stages there
was a lot of competition, a lot of.
criticism and opposition from the
private sector to the expansion of
Hindustan Machine Tools. Even now
I understand that about the arrmage-
ment that has been made with the
Batignolles of France there has Yeen
criticism, there has been criticism of
that agreement because it is said that
it will compete with the private
sector products. Of course, the
Machine Tools Committee had stated
that there should be no overlapping
between private and public sectors
in so far as production was concerned.
I do not know what the exact position
is. I there should be really com-
petition between the private and the
public sector in regard to products
which will be manufactured in
arrangement with the Batignolles,
then that matter should also be look-
ed into,

I believe, Sir, that although this is
a very good concern financially it is
not satisfactory, Nearly six or
seven years have passed. If it were
a private concern, then the Govern-
ment would have said that the com-
pany is not running well at all. In
the same way, this company should
give some return to the Government
fcr the money that has been invested
and should show reasonable profits.

Shri Harish Chandra Mathur (Pali):
Mr. Chairman, Sir, I have a very
beautiful report in my hands, beauti-
ful in ¢very gense, not only the glazed
paper but also its contents. As a
matter of fact, I just expressed the
desire to say a few words on the sub- "
ject because it is very seldom we find’



an opportunity to say something in
praise or to offer our congratulations
to the Government.

"Now, here is a unit in the public
sector which, as a matter of fact, was
criticised on the floor of this House
three or four years back for its per-
formance. The Ministers were re-
agsuring us, and in spite of all the
doubtg that were expressed here this
concern has today and even last year
been able to present a report of its
performance which should be found
thoroughly satfactory. 1, therefore,
wish, Sir, that a word of cheer must
go from this House to the manage-
ment and the workers.

Here is a concern which, as a matter
of fact, has adopted the policy of
participation by the workers. This
is the first unit in the public sector
which adopted this system and this
has worked thoroughly satisfactorily.
All that goes to make a sound con-
cern is increase in production, reduc-
tion in prices, better wages for its
workers. All the three ingredients
are present in the performance of this
particular unit. Therefore, a word af
cheer is most certainly deserved and
earned by the performmance of this
unit.

Some objection was raised about the
payment of royalty by my two pre-
décessors who participated in this
discussion. I think it will be realised
that the royalty is being paid accord-
ing to a particular agreement, and I
do not think we should grudge the
payment of royalty which is accord-
ing to the agreement which we have
entered into. The agreements must
be honoured and I do not think a feel-
ing should be given to the effect that
we grudge the payment of royalty
which is due according to the agree-
ments.

10. hrs,

Shri A. C. Guha: The point is whe-
ther the agreement was fair or not,
from the point of view of this coun-

try. If the royalty is stipulated in
the agreement, we are legally bound
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to pay the royalty. But the question
is how long this will continue.

Shri Harish Chandra Mathur: I
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think this point ghould have been '
raised in the first report or in the '
second report. Now, it is rather too

jate to ask whether the agreement is
tair or not. 1 do not think this unit,
which is rendering a great service in
the industrial development

of the

country would have come up without ’

this agreement. Was it our choice?
Afe we the dictators, or, were we in
the position where we could dictate
the terms? As a matter of fact,
because of this agreement, even in its
present application, it has been able
to render a real and useful service
to the industrial development in this
country. The lathes which have been
produced in thig unit have been highly
appreciated all over for their excel-
lent performance. We must give
credit where credit is due. We must
give credit not only to the workers
but to the foreign participants who
have helped us. If foreign partici-
pation has helped us, we should not
grudge the payment of royalty which
is due according to the agreement
which we have entered into.

I am rather keen to know from the
hon. Minister as to what the expan-
sion programme of this unit is. What
I find is this. This unit, though it
has been doing an excellent job, falls
far short of the needs in this parti-
cular line, and there is a general feel-
ing that this unit could be very use-
fully expanded to meet the require-
ments of the country. Still there are
varioug kinds of lathes which are
being imported into our country. I
would like to know from the hon.
Minister whether they have made any
assessment of the entire situation as
to the particular type of lathes which
we are importing from year to year
and what further expansion pro-
grammes could be adopted in this
particular unit. This unit, which has
now been set on proper lines, should
be encouraged to take up an ambitious
expansion programme so that in our
third Five Year Plan we may be able
to get most of these lathes and
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milling machinés. These are the
types of machinery that are of much
ude in mdst of our engineering units,
and it is expected that during the
cdming third Five Year Plan, our
réquirements of such types of
machinery would be much more than
what could be envisaged even at
present. Therefore, 1 am very keen
about the expansion programme.

1 would like to say a few words
about the directorate. We all know,
and it has been very correctly pointed
out by my hon. friend Shri B.mal
Ghose, that this unit has been over-
burdened with officers of Govern-
ment. Maybe under certain compul-
sion of circumstances, they had to
constitute the directorate in that way
at the initial stages, but it is certainly
the time now when a second thought
should be given to this matter. As a
matter of fact, this point has been
agitating the minds of hon. Members
on the floor of this House more than
once. I also had tabled questions
whether the Government have come
to any conclusion regarding the
constitution of the directorate for such
enterprises in the public sector. The
hon. Minister, I hope, has given some
thought to this matter and he will be
able to tell us how he proposes to
reconstitute the directorate.

8hri Kirloskar was a director on
this unit last year. He is a highly
respected person, and I am sure he
must have been extremely helpful.
It has been urged that he is alse
managing and controlling certain
establishments which are producing
similar items of machinery. Of
course, it ig true to an extent, though,
so far as my information goes, the
type of machinery which is being
produced by Kirloskars is very much
different from the type of lathes and
the milling machineg that are being
produced in this unit. When he is a
man of experience, a man who is
generally respected all over the
coyntry, 8 man who has always been
trying to be helpful in establishing
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ancillary industries, and rehabifitati;
most of the small industries, it sho
not be taken, by the observations
made here, that we have any objec-
tion to that kind of person being o
the directorate. 1 wish no such feel-
ing should be there.

Of course, it is very correct In
princ.ple that industrialists who are
engaged in competitive lines should
not be put on the directorate, because
we should not give any room for an§
suspicion anywhere. We have not the
least doubt about the soundness of
that person. He has acted as a direc-
tor in the best interests -of this parti-
cular enterprise. No Member of
Parliament has made even an indirect
suggestion to say that certain
vested interests came into play.

Shri C. R. Pattabhi Raman: Do you
object to businessmen coming into the
executive?

Shri Harish Chandra Mathur: Cer-
tainly not. I am even defending the
man who was in a particular line and
who has acted in the best interests of
the country. I do not object to busi-
nessmen and industrialists being on
the directorate, but I do object to the
Members of Parliament being on the
directorate. I have stressed this point
quite a number of times. As a matter
of fact, when the Shipping Board was
constituted, even then, I said that I
did not want Members of Parliament
to be mixed up with the directorate,
and I said that position should be
changed. The gentleman who is now
on the directorate is a personal friend
of mine, but apart from personal
friendship or relationship, I feel that
Members of Parliament should be
kept studiously out of these direc-
torates, and they should not be mixed .
up with them, and no vested interests
by way of supporting a particular
enterprise should be created.

I hope that now wé are going to
adopt a sound policy. A pulhrﬂei\- '
tary committée is Kely to be a
ed; it will hive A general and o
uu'porvthion snd Gontrol; AT as Wl
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bave got in the case of the Public
Atcorfits Committee and the Esti-
niates Committee, we are likely to
have & strong parliamentary commit-
_teé which will look into the working
of public enterprises. No particular
individual should be associated with
any particular directorate.

My hon. friend Shri Bimal Ghose
also referred to the financial struc-
ture and performance, particularly in
this context of machine-tools. I
always attach the greatest respect to
Shri Bimal Ghose, whose suggestions
are always very constructive. A very
straightforward thinking is done by
him, and he is certainly a very com-
petent pzrson. I do not possess half
the knowledge that he has on this
subject, but in this particular matter
1 feel that the enterprise is making
really a good profit. It is about 10
per cent. They are trying to follow
a very sound business policy. The
prices, I think, have very correctly
been reduced, because, in spite of the
reduction of the prices, they are keep-
ing a fair margin to go to the reserve
fund and the development fund and
to wash out all that has been incurred
earlier. I think that in due course,
in the next three or four years, now
that it is proceeding on absolutely
sound lines, and making a good profit,
it will attain an absolutely sound finan-
cial position. It is definitely helping
this country’s development, if the
prices are reasonable. My friend said,
at the cost of the public sector, the
private sector is just flourishing.
When we were importing machinery,
we did not know what was the compo-
nent of margin then. It was just
exploitation. Does my friend go out
and argue that our public enterprises
also should follow that policy? Who
are the people manufacturing all this
machinery? Most of them are private
enterprises.

Bhri Bimal Ghose: Does my hon.
friend agree that if necessary this
company may not declare dividend
for 16 years and go on reducing the

prices, if only without declaring -

dm&s there is a profit?
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Shri m Chxndta Mathur: I only
want to pinpoint aitention on one
point. What is the margin of profit
which is made and what is the margin
left after the reduction of prices and
the payment of wages? If it is 10 per
cent, I say it is good enough and there
should not be & greater margin.

I have also raised in the questien
regarding the price structure parti-
cularly and the production in the
public enterprises. As a matter of
fact, I had given notice of such a
subject to be discussed in the consul-
tative committee. It is my strong
view that we should not work on a
no-profit-no-loss  basis. We must
make a bare margin of profit, which
should be ploughed back to develop
that industry and should be made
available for our third Plan. That
goes without saying. But we must be
rational in this. Otherwise, there
would arise the same argument which
was being used all the time against
the private sector when we originally
initiated the theory of public sector.
I do not agree with that theory. I
say we must make certain revenues
available and that the public sector
should function so that it makes cer-
tain revenueg available.

The leader of my friend’s party
also made this point very strongly
when we were discussing and review-
ing the progress of the third Five
Year Plan. He said—and 1 entirely
agree with him—that we must make
certain profits, so that they are made
available for the development of the
country. But I do not want it to go
beyond a particular limit and we
should not exploit. I do not consider
the proposition, that because the im-
ported machinery is available at a
higher cost, we must keep the cost
at that par, to be reasonable, because
the imported prices are not reason-
able prices, but there is great exploi-
tation. I do not want that our public-
enterprises should indulge in that
sort of exploitation,

For instance, the prices of drugs .
which we were importing in the coun-
try were five or six times more; it
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was complete exploitation. Do you
think we should fix the prices of the
drugs at the same level at which we
were importing them? As a matter
of fact, those countries themselves
have been compelled to bring down
the prices, because they had always
been taking advantage of our back-
wardness and undeveloped character,
knowing that we had no alternative,
but to depend on them and their
manufacturing programmes.

As it progresses from gay to day,
the margin of profit is bound to
increase. If it is kept at 10 or 12 per
cent, I do not mind. But the prices
must be kept reasonable, so that the
development of the country does not
suffer. 1 think this subject of general
interest regarding the price structure
in the public sector should be dis-
cussed on the floor of the House and
a policy statement should be obtained.
I say that this matter may be discus-
sed in the consultative committee and
let the Minister make a policy state-
ment so that we know where we
stand and what policy the public
enterprises are going to follow.

1 have hardly anything more to add.
1 once again congratulate the manage-~
ment and workers, who have given a
happy performance of this enterprise
in a public sector unit.

Shri Prabhat Kar: The Hindustan
Machine Tools Limited, 1 think, is
one of this undertakings which the
Ministry of Commerce and Industry
should be proud of. The fact remains
that this undertaking, with the help
of the workers and the co-operation
of the management, has been progres-
sing well.

16:168 hre.
[MR. DeruTY-SPEAKER in the Chair}

But’ when we discuss the working
of this particular factory it is our
intention to bring to the Ministry
some of the difficulties which we
consider as responsible for no further
progress in this particular sector.
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The last speaker deslt with more or
less a theoretical discussion as {0 what
should be the composition of directors.
Now, if we look into the composition .
of the directorate of the Hindustan
Machine Tools we will find that in
spite of its consisting of only officials,
this factory during this period has
made progress, for which any factory
worth the mame could be proud of.
So, this directorate of the Hindustan
Machine Tools has been doing good
work. Now, what should be the
composition of the directors in the
public sector, that may be a matter
for discussion. which we could discuss
afterwards. While discussing this
particular annual report of the HMT,
that question does not arise.

Now, so far as the question of
11MT having its own foundry is con-
cerned, I want to know whether by
this time the foreign exchange has
been released, and if the foreign ex-
change has been released whether
the orders have been placed and
when exactly this particular foundry
will start work. Because, when we
had been to Bangalore and I had the
opportunity of visiting HMT, while
going round I found that g most diffi~
cult situation has been created
because of the lack of foundry in
the HMT. The question of profit
came in for discussion, and there has
been difference of opinion between
Shri Mathur and Shri Bimal Ghose
sbout the profit of this concern. I
the HMT had been given scope for
having its own foundry, then the
profit would have been more than
what has been shown in the balance-
sheet. From the balance-sheet we
find that because of the writing oft of
the development and commission fee
of Rs. 30 lakhs the profit has come
down. Otherwise, the profit would
have come up to Rs. 33 lakhs. These
are the difficulties which it is neces-
sary for us to remedy and 30 we have
to see that the Commerce and Indus-
try Ministry releases the foreign ex-
change. I do not know why they
have taken such a long time to decide
whether there should be a foundry in



8oy Motions re: AGRANAYANA 36, 1881 (SAKA)

this particular institution, when this
ipstjtution is facing much more diffi~
ciilties for all these years. Anyway,

it is a good thing that they have now

decided to have it.

: Secandly, it has been stated that
there should not be any overlapping
dl production, HMT has been manu-
facturing high precision lathes, and
the demand in this country for lathes
i3 increasing. Today there need not
He any overlapping of production, but
the fact remains that the demand of the
country is not yet met, because HMT
themselves are not in a position to
anpply all our demands, and we have
not been able to meet the require-
ments of the country. It is necessary
that in our expansion programme, we
see that the H.M.T. tries its level best
to meet the demands of the country.
Instead of just leaving a particular
type of production—one or two—in
the hands of the private sector, it is
necessary to see that in the public
sector we meet the requirements of
the country. Therefore, if, at a cer-
tain stage, there may be overlapping,
we need not avoid that, because, the
more important thing is to supply the
needs of the country.

So far as the point as to what
should be the financial dealings with
the banks ig concerned, I think it
should be run as a commercial enter-
prise, and whatever is necessary to
run it as a commercial enterprise
should be done. As regards getting
loan, here it is cash credit limit by
hypothecating. The sum of Rs. 72
lakhs which has been taken from the
United Commercial Bank is quite fair
and it is just a part of a commercial
deal of which we need not take any

cognisance.

The next guestion which I have
already touched is this. Due to the
co-operation of the workers, we could
no only fulfil the target, but over-
fulfl] the target in production. Today,
whatever be the reason, there has
been some difference between the
employer and the workers. In this
particular industry in the public
sector, the first opportunity was taken
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to see how the workers' participation
in management can work. The result
during the first nine months has been
that, with' the co-operation of the
workers, it was possible even to treble
the production. 1 do not know what
are the reasons which are standing
in the way. The Commerce and
industry Ministry should take note of
what the workers have been able to
produce as a result of their co-
operation during the last nine months,
They must come back and the things
which are standing in the way of not
getting full co-operation must be
removed. What is most important
today is that with the help of the
workers and their co-operation, we
increase production and meet the
demands. That is a factor which I
would like the hon. Minister to take
cognisance of and accordingly move.

About our agreements, much has
been said. I agree to that extent, as
Shri Bimal Ghose said, that so far as
the activities of the Oerlikongs were
concerned, they were not very good.

Shri A. C. Guha: The Government
was also not feeling happy with their
past behaviour.

Shri Prabhat KEar: Anyhow, we
have been able to manage, and so far
as the new arrangement is concerned,
we have been able to purchase the
shares back. It ig a good thing. They
help in the initial stage. Speaking
about workers, I wish to bring to the
notice of the Minister one thing whe-
ther he is aware of it or not. As
Shri Tangamani said, so far as the
proportion of the Swiss worker and
ours is concerned, it was 1°75. 1 was
told that it has been :8. We were told
by the General manager that it is not
only 7-78, it is not only 1, it has come
to ‘9 That is how the workers are
working in the HM.T, how they are
trained and how they are carrying
on. I would like that whatever diffi-
culties we are facing in the M.M.T.
must be cleared. The HM.T. is an
important institution of the: Com-
merce and Industry Ministry. The
Hon, Minister will have to see that
whatever complaints that we have
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Qog or whatever points that we have
raised are cleared and the HM.T.
moves fast.

_Bhri Manubhat Shah: Mr. Deputy-
aker, I am most grateful to theé
ouse for the extremely complimen-

tary and congratulatory trend of the
discussion on these reports. I can
assure the House that I shall consider
it my proud privilege to convey the
feelings of the House to the workers
principally, and the management of
this concern.

As I said when I was inaugurating
workers’ participation in the manage-
ment of the company, this is the
magnum opus of the public se-tor.
Hindustan Machine Tools is one of
the brightest jewels among the pubiic
undertakings which the Government
of India have set up since independ-
ence, and the trend of the compliments
that were paid in the House this
afternoon is a positive proof that the
magnum opus has justified the hopes
which the people of this country put
in it

Ag far as production 1is concerned,
the workers and the management of
this factory have reached the target
in the very second year of the Second
Plan, the target which they were
supposed to reach by the end of the
Second Plan period, and therefore
both the Government and the board
of management had to revise the
target and upgrade it as the hon.
speakers have pointed out.

The recent programme has been
muitifold and diversified. As Shri
Mathur rightly pointed out, it is not
the function of this enterprise to
produce only lathes; it should sub-
serve the larger needs of the country
in the supply of machine tools of
various kinds. As the House is aware,
there are more than 10,000 types of
machines of which 30 to 40 are multi-
purpose méachine fools which are basi.
cally required by all industry. There-
foré in the upmdlng of the targets,
16t only have we tncréasea the number
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of lithes WwhItH w¥ hid 8W
targlted for With Oéflikdhs, but &3
thé report polritd out, We ar¥ préducs’
ing milling machines with thé collabd-
ration of Messrs. Fritz Werner,
radial drills with the collaboration of
Messrs. Hermann Kolb, medium sized
lathes with the collaboration

Batignolles and grinding machines
with the collaboration of Olivettis.
Thus, we have added four more typeh
of collaborations in order to produce
more of machine tools for this country.

Here I should like to dispel the
feeling which Shri Muniswamy raised
that foreign collaboration has very
little part to play in machine tools,
If anything, the facts are just the
contrary. Machine tools are the
mother of the industrialisation of any
country, much more so of an under-
developed country. Therefore on my
behalf and on behalf of the Govern-
ment of India, I have always wel-
comed foreign technical collabora-
tion, particularly in higher skill
functions which an under-developed
or less-developed country like ours is
still not possessing. I must therefore
express our deep gratitude to all
these foreign firms who have extend-
ed their technical collaboration to us
on very reasonable terms.

Even in respect of QOerlikons, about
which there has been some contro-
versy, the net outgoing in 1955-56 on
account of royalty was only Rs. 41,548;
in 1957-58 Rs. 84,028'80; in 1958-59
Rs. 72,531. If a country like ouwrs
which even now imports more than
Rs. 15 crores worth of machine tools
of all categories, hag to become self-
sufficient and also to export, as some
Members rightly desire, within a
reasonable period of time, we will
have to enter JInto these technical
collaborations. All that the Housé
and the country are entitled to judgé
is whether the collaboratilon 15 of &
reasonible nature, whethér the pard-
cular desighs of én.cmne. ‘tah o‘t!iﬁr-

Ise Be produced in 'y
ik e Jroduced 1o his coimtly Witk
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can assure the Hmue that these are
-the main criteria on which we invite
-any technical cellekoxation or spprove
of any technical collaboration in the
Rublic sector or in the private sector.
These five technical collaborations in
the HMT are some of the most impor-
tant collahorations, and have proved
¥ery fruitful to us in increasing the
production of Hindustan Machine
Tools.

The next point which was urged
was about the composition of the
Board of Directors. In the booklet
which is before us, the names of two
more gentlemen do not appear. We
‘had added Shri Narahari Rao, our
iormer Auditor-General who is now a
retired person and therefore not a
Government representative; his very
valuable experience has been added
Yy inviting him to come on
the Board ot Directors.

There is certainly a little difference
of opinion regarding Members of Par-
diament. But when we reconstituted
this board earlier this year, we invited
S$hri Keshava, M.P. from Bangalore,
who represents that constituency,
S0 that we can get the bene-
it of his advice and guidance in
regard to local affairs, in increasing
the productivity and bettering the en-
vironment of thig factory.

Similary, Shri Poonacha, now chair-
man of the State Trading Corporation
was then a free gentleman, and we had
invited his co-operation, in view of
theé fact that he had considerable back-
ground of industry and trade, both as
the Chief Minister of Coorg and later
as the Minister of Industry in Ban-
galore. and later as one connected
tith, and having a very wide ex-
1ierience in, this type of economic
affairs.

. 'Therefore, our main approach to the
gomposition of the board of directors
#ag been not one of a doctrinaire or
<dpgmatic type, but gomething which
¥ more suited to the individual cir-
sppastancgs of this corporation. The
Jpards generally include  technical

m who are gereane 10 the en-
, public men of outstanding
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ability in ecopomics, husingss apd in-
dustry, who could contribute to the
greater productivity and Dbetter
management of the enterprise, and
also labour representatives whose
association becomes conducive to the
more harmonious working of the en-
terprise. So, we have not made any
very hard and fast rules or distine-
tions to omit any particular section
of public life in this couniry, who
could contribute to the greater deve-
lopment and greater efficiency of these
enterprises. So, from this criterion,
the board of directors of the HMTL
also is composed of diverse useful
elements which will go to strengthen
the management of that concern.

Regarding friends in industry, who
might be the beneficiaries from a par-
ticular enterprise, we generally try to
avoid them, not people who are run-
ning similar concerns elsewhere, but
persons who might be sub-contrac-
tors or who may have to supply cer-
tain materials to that concern. That
is a normal rule of business that we
would not like such people to be re-
presented on the board of directors;
as are direct beneficiaries.

So, I can assure my hon. friend Shgi
N. R. Muriswamy who raised thig
point, that none of the people on the
board of this corporation or the other
corporations are any friends either
from industry or from among busi-
ness experts or people representing
the labour or people of any other
type of description, who are financial-
ly or commercially connected with
these enterprises, either in the matter
aof placing orders or buying large
bulks of goods from such eaterprises.

Then, the question was raised about
the warkers' participation in manage-
ment, the price policy of this parti-
cular concern and the profit that
has accrued to this enterprise since
the last three or four years I may
draw the attention of the House t»
the fact that it was in May, 1958,

‘that, for the first time, the productich

of the Oerlikon lathes began in this
enterprise, It is wi'hin this short
period of three years that it had
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made the following profits; in 1856-
57, the gross profit was Rs. 17 lakhs;
.in 1957-58, the gross profit was
Rs. 30'7 lakhs; and in 1858.59, the
gross profit was Rs, 419 lakhs; the
net profit was Rs. 4 lakhs, Rs. 216
lakhs, and Rs. 32°8 lakhs respectively.
I am glad to inform the House that
during the current year, the profit is
likely to be almost thirty to forty per
cent more than in previous years. My
hon. friend Shri Harish Chandra Ma-
thur was right in saying that as the
more consolidation of this enterprise
takes place, or in fact, the consolida-
tion of any other public enterprise tak.
es places and the more diversified and
the greater the volume of production
that emerges out of these enter-
prises, the greater is going to be the
profitability thereof.

All these profits are in spite of the
fact that we have tried to continous-
ly bring down the prices of these
machines to match with those of
<omparable types of machines import-
ed from outside in regard to price,
the cif. or the landed cost, and also
in regard to utili‘y of such machiney
or products to the public, in the light
of the welfare of the various indus-
trial eaterprises, in the public and
the private sectors.

We cannot take an absolute view
in regard to the pricing of these
commodities by saying that we must
make extraordinarily high profits by
raising the prices, because this is
more or less a monopoly type of work-
ing in this sphere.

Shri Harish Chandra Mathur: If
the prices are high, then the sales
will not be so much.

Shri Manubhal Shah: Also, it will
not be proper to sell a machine at an
extraordinarily high price as compar-
ed with that of its counterpart im-
ported stuff which otherwise would
have heen imported but for the
.various import policies, protection
Ppolicies or en‘repremeur policies in
the country., Therefore, a balance is
Jbeing maintained that a public sector
enterprise must work on sound
commercial priaciples, and after its
having done 30, the pricing. must be

DMTD&
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such that sometim!s it might have tb
subserve the higher social goals, the
goals of national enterprise, and ths
goal. of fostering industrial develop-
-ment of such a vast country like ours
which hag se many under-developed
sinews spread over farthest corners of
this great country. Therefore, in line
with -this policy of Government, ws
have been trying to see that the pricing
policy of this enterprise is s0 adjusted
‘that it makes a reasonable profit. It was
also asked why these profits were not
reflected in dividends. There also, a
sound commercial principle has r
accepted that any developmental or
commissioning expenditure which any
public sector enterprise undertakes
should be paid off and not be over'}-
capitalised in that particular concern.
We could have issued more
share capital . worth about Rs. 8(
lakhs representing the Development
and Commissioning expendi-
ture, that is, converted into share
capital, and the House would then
have seen that these are all absolufe
profits. But we want to follow &
more sound commercial principle that~
the developmental and commissioning
expenditure of such enterprises must
be paid off by the concern and then
they should be entitled to return the
money back to its shareholders, whe-
ther they are in the form of i00 per
cent public shareholding or joint
ventures between private and public
enterprises.

Shri A. C. Guha: We should like to
have the break-up of the develop-

~

mental and commissioning expendi-
ture.
Shri Manabhai Shah: [ can give

that also. The developmental expen-
diture relates to the earlier part,
namely, the promotional expendityre,
and the commissioning expenditure
relates to a later period, in training
the higher types of technicians, ex-
penditure on a certain amount of
technical advice, consultancy adviee
and so on. If the hon. Member is iw-
terested, I can give the break-up year-
‘wise also in regard to the develop-
mental and. commissioning expen

ture. . -
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Shri A. €. Guha: They may be
shown in the balance sheet.

Shri Manubhal Shah: Broedliy
spesking, in the balance sheet, it is
not shown that way. This is a later
innovation which we have introduced,
that the developmental and com-
missioning expenditure of every public
undertaking must, as far as possible,
be paid oft by the returns from that
‘undertaking.

I am glad to say that all hon. Mem-
Jers without any exception have paid
‘wery high tributes to the performan-
¢e, the quality of machines and the
pricing policy, as well as the overall
growth of production in this enter-

prise.

Then one has also to bear in mind
-that the gross or met profit has to
have some relation to the volume of
output. In this fac*ory which is a
.highly capital-intensive factory, where
the investment-production ratio is
less than 2:1, we cannot have profits
“vhich will be a very high percentage
as compared to the value of the turn.
over. The value of the turnover of
these machines is about Rs. 2 crores
to Rs. 2} crores. Therefore, a profit
of Rs. 40 lakhs on that almost works
out to 16—20 per cent. Therefore,
taking all these factors into considera-
tion in a balanced manner, it is only
at the end of the peak period—the
optimum period of production—that
the net returns will be what it would
normally be in a commercial enter-
Irise of this type.

" Then it was said that we did not
‘80 the designs and we had to have
foreign technicians, thereby spending
money on them. In 1957-58, we had
# foreign technicians in this con-
cedd  Practically all the important
departments were headed and supe-
rintended by foreign technicians. The
House will be glad to know that in
November 1858 we have no Swiss
expert at all in this enterprise. Al
t¢he Swiss friends--with great com.
ylifitents and respect to™* them—have
pne back to their country, and the
iiaterpdze is now being entirely

¥
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managed by Indians. As far the new
technicians, we have three or four of
them for a while in order to put their
designs in order.

Therefore, it is not as if in all our
enterprises, whether it is HMT or
Sindri or the Heavy Elec'ricals at
Bhopal, we have any large overload-
ing of foreign experts. But to the
extent that they are necessary and
for the duration that they are useful,
we have got to welcome them. We
not only welcome them, but we are
grateful to them for parting with their
technical know-how and transferring
it to our trainees.

Regarding the efficiency of the
Indian technicians, I must say a word
here. The Indian technician in the
last 11 years since independence has
proved that he is a match to any of
his compatriot throughout the world.
The technician at HMT has proved this
in ample measure. It was in the last
year that we got the productivity of
the Indian technician measured in this
enterprise. 'What my hon. friend was
saying just now is correct. 220 tech-
nicians of HMT showed a producti-
vity ratio of 1 to 09 of the Swiss coun-
terpart. That is, out of 2,600 tech-
nicians in this factory, 220 boys came
up to ten per cent better than their
Swiss counterparts. It is a matter of
great pride and satisfaction that given
the proper type of environment and
opportunity and training, the Indian
technician is no inferior—in a few
cases he is sometimes better—to his
compeer in any part of the world.
That is a sign of great satisfaction
and great optimism and hope for the
future of this country in all the flelds
——economic, social, technical, engineer.
ing and indust‘rial.

The  workers’ participation in
management has been —I may not
say ‘complete success’—a success to a
large measure. It is too early to
judge. 18 months is an insufficient
period. It was only in June 1958
that we inaugurated this scheme. As
always happens, intra-union rivalries
between two unions, one alleging
something about the other, were there
and it led to a little retardation in
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this particular programme. We hope
that the Labour Commissioner and the
Labour Minis'er of the Mysore Gov-
ernment will settle the question and
we shall resume thig very useful ex-
penment in the public sector. We
are completely wedded to this experi-
ment both in the public and the
private sectors and we mean to make
8 success of it. Therefore, I can
assure the hon. Members that all
<fforts are being made to make a
success of this scheme because it
gives the worker a forum for self-ex-
pression. This morning, some
hon, Members wondered whe-

ther there was any  reality
in this. If they go through
the agreement which the workers

have entered into with the manage-
ment they will see that real effective
administration is being traasferred
and the work is shared between the
workers and the management. There-~
fore, it is not a mere superficial thing
or decoration or a psychological satis-
faction. It is a social experiment in
the fleld of industrial management
and we hope that in the coming years
more and more efforts will be made
by the Government, workers and the
industry to see that workers’ partici-
pation in management succeeds.

The question was rightly raised by
my hon. friend. What is the fu'ure
of the machine tool industry in the
country, particularly so far as the
HMT is concerned? Machine tool is
the mother of all industrial program-
mes. Without it, heavy industries

cannot be built and without heavy
industries, no industrial programme
can prosper. It is the kingpin of

the entire industrialisation program.
me of this country and so the grea-
test emphasis is being given to it.
The House will be happy to know
in 1955 the produc‘ion was less than
Rs. 50 lakhs and during the current
year—within three or four years—the
production has risen to Rs. 6 crores
in the machine tool sector—both the
private and the public s‘ectors—-an.d
for about 40 per cent of this HMT
bhas accounted for. T
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Recently we have contrncted

the Czechoslovakian Government g™
establishing a big heavy machine tool
plant. HMT produces ° medmm size
and the Praga produced the

type. Now, with the collaboration’ of
Czechoslovakia we propose to estak-
lish a heavy machine tool plagt
which wll also be established in the
industrial complex at Ranchi along
with the heavy machine building
plant. When it goes into full pro-
duc.ion, the total production will be
worth something like Rs. 8-8 cxm
The capital and assets of the

during the Third Plan are being treb-
led and we hope that its production
in 1965-66 will touch anywhere het,-
ween Rs. 8-8 crores. The totality of
the production of the machine
tool industry in the Third
Plan, both in the private and the
public sectors, will be anything bet-
ween Rs. 25—30 crores. It will be &
big jump from a small production
worth Rs. 50 lakhs about four year:
ago to Rs. 25—30 crores by the ené
of the Third Plan. We {feel tha
when the HMT develops in this coun
try the other higher and superior
technical needs can be met with the
aid of the designing skills of the HMT.

Shri Tangamani: What would that
be in terms of number of machines?
If it is to Rs. 8 crores to Rs. 9 crores
in the Hindustan Machine Tools, what
will be the number in terms of ma-
chines. ’

Shri Manubhai Shah: As and whep
more collaboration comes it will in-
crease. Machine tools, as I said, is a
versatile line. There are more than
10,000 types of machines of which 30
0 32 are versatile, multi-purpose, and
the rest are special purpose machines
It is no‘—this, Sir, is in response to
what Shri Muniswamy said—as if a
design once made is perpetual. Every
day new scientific inventions come
and machine tools §0 on changing
Depending on the required ead-pro-
duct that a particular factory wants
to produce the maching tool has to
gdapt  itself. So  multi-purposy
machine tools and gpecial purpey
machine toals are twe digtinct yarle-
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ties, and we will try to cover as many
types of middle type machines in the
Hindustan Machine Tools as possible,
and as many heavy machine tools as
possible in the Czechomlakian pro-
ject, exansion of Pr tools. and
pansion of 22 private sector machine
tool factories in diverse lines.

We are not atraid of competition
from any quarter. We, therefore,
have not accepted the cker Com-
mittee’s recommendation that over-

lapping should be avoided. Actually
there is no overlapping in a country
which is short of satisfying its own
internal demands. Let every man in
the private sector produce what he
wants to produce and the Hindustan
Machine Tools also produce whatever
it thinks economically feasible and
in the best interest of that factory
based on the principles of a sound
commercial undertaking. There 1s
hardly any conflict of interest or con-
flict of economic benefit by taking up
the same type or similar types of
machines in different factories. What
we aim at is to cover the widest
possible range of machine tools re-
quired for different programmes of
industrialisation through these diffe-
rent factories in the private sector and
the public sector.

We invite competition because that
also tries to put us into greater effi-
cient role and to judge our perfor-
mance by similar performance, com-
petitive  performance in factories
situated in the private sector. There-
fore, that is a matter on which we do
not entertain much anxiety, We wel-
come competition both from our
compatriots in the private sector and
also similarla placed public sector
factories in the fleld of machine tools.

Sir, a point was made about gde-
signing, which is the most important
thing on which we give the highest
importance in the public sector. We,
therefore, have started, as 1 had the
privilege of placing sbefore the House
last session, a new section called the
Machine Tool Designing Centre in
the Hindustan Machine Tools. We
are trying to raise a corpus of abous
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56 designers who will establish the
nucleus of designing machine tools in
the Hindustan Machine Tools. They
will attempt the proto-type of those
which are the best in the world and
invent or put such modifications in
those machines which will make them
more easily amenable to Indian skills
and technique. Therefore, original
designing will be gradually intro.
duced in the Indian machine tool
industry. Over and above that, as
the House is already aware, the Cze-
choslavakian Minister when he was
here was glad to announce a collabo-
ration on the establishment of Indo-
Czechoslovakian technological insti-
tute to be established in this coun.
try. The House will be glad to know
that the Government of India have
decided that this institute will be for
the machine tool industry, that is,
the Czechoslovakian collaboration will
be obtained for the establishment of
a central institute on machine tools
which will train a large number of
Indian technicians in designing of the
light machine tools, medium machine
tools and heavy machine tools. There.
fore, that is a gift which is very
valuable and givea by a country which
is well known in machine tool
industry, a gift of Rs, 60 lakhs worth
of kroners in terms of equipment,
machinery and experts. There will
be a counter matching grant from the
Government of India to the extent of
Rs. 80 lakhs to Rs. 75 lakhs. There-
fore, at a total cost of Rs. 1} crores
to Rs. 14 crores that institute will be
established in India, where from all
parts of the country young engineers
will be taken with experience or little
background of machine tools and will
be trained in all the technology, de-
signing and project making of machine
tools of light variety, medium variety
and heavy machine tool variety.

Shri N. R. Muniswamy: Where will
it be located?

Shri Manubhai Shah: That is not
yet known. It has just started; the
location will also be decided suitably.
All the opinions including those of
my hon, friend Shri Muniswamy wgll
be taken into consideration, ws to
the location of the plant.

3820
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Shri Harish Chandra Mathar: I am
tastisfied that it will be in India,

Shri Manubbai Shah: Somewhere
in India at the most beneficial place.
What 1 wanted to urge before this
House is that all aspects of this mother
of industraliasation have been gone
into; that it to say, all the ramifica-
tions of the machine-tool industry,
starting from the HMT, have been
gone into. I can assure the House
that every aspect of the problem,
which the House was Pleased to
comment upon while taking these re-
ports into consideration, will be taken
mnto consideration.

Shri Tangamani: What about the
foundry project?

Shri Manubhai Shah: As regards
the foundry project, orders hawe been
placed. We have always given the
nighest importance to the fact that
the machine-tool factory must have
its own foundry and casting. It took
us a little time to explain it to the
varions other friends in the different
ministries, and we have succeeded in
getting the necessary foreign ex-
change. Orders have been placed.
A few parts are going to be made
in India, and I hope by the middle
of 1961, the foundry will go into pro-
duction, as far as the Hindustan
Machine-tools are concerned; it will
take at least 18 months, because it 18
not s0 quick a work as that We
have to import the machinery, but we
will try to see that it is established
and goes into production by the
middle of 1861. As an integral
part of the machine-tool factories, we
consider it very necessary that the
casting should be done, and casting
requires, curing, maturing and storage
for a long tuume. In order to be free
from defects, the machine tool indus-
try must have a large part of casting
work in its own foundry. Therefore,
orders have been placed.

What I was saying was, I could
assute the House that all the aspects
to which the different hon. Members
drew the attention of the Government
and the Ministry, will be taken into
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consideration. If 1 may say s0,—I
may be permitied to repeat it—the
Hindustan Machine-tool Factory is
the magnum opus of the public sector
in this country. All the aspects will
be taken into fullest consideration and
we shall learn and get the benefiis of
those comments for improving the
working not only of this enterprise,
but the enterprises in all the other
public sector industrieg that are with-
in our ministry and the other minis-
tries too.

Shrl N. R. Muniswamy: Can the
hon. Minister throw some light on the
payment of royalty?

Shri Manubhal Shah: 1 gave the
figures already. I said, Rs. 41
thousand for 1955-56; Rs. 84 thousand
in 1957.58; and Rs. 72 thousand in
1858-58. I also mentionéd-—perhaps
Shri N. R. Muniswamy was not pre-
sent here then—that royalties are an
integral part of obtaining the tech-
nical know how for higher-skilled
functioning which are in the best in-
terests of the country and for the
development of industries.

Shri A. C. Guha: Is no royalty to
be paid to Oerlikons?

Shri Manubhal Shah: According to
the modified agreement, it is four per
cent on the Oerlikon’s design, which
the House knows is diminishing every
five years. For the second five-year
period, it is 3§ per cent; for the third
five year period, it is 8 per cent, and
for the fourth five-year period, it is
2 per cent. That is iaxable,

Shri Tangamani: I want an answer on
two points. One is about the techni-
cal collaboration agreement of 2-1-
1959. I want a reply from the hon.
Minister before he concludes.

Mr. Deputy-Speaker: The hon.
Member may start his reply now.

Shri Tangamani: Mr. Deputy-
Speaker, Sir, as I have stated at the
outset, my purpose in  raising this
discussion was to focus public atten-
tion on this very important industry,
namely, the machine tool industry,
and the magnificant psrformance this
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industry in the public sector has made.
I was also anxious to impress upon
this House that it is necessary that it
is freed from the competition from
private sector, and that the people
who have got interest in allied indus-
tries should not be associated in the
directorate.

I am happy that many hon. Mem-
bers have shared with me these sent:-
ments. 1 am also happy that many
points which have been raised were
clarified by the hon. Minister, Shri
Manubhai Shah.

I would also like to impress upon
him that a'though the price-policy has
been defilned by him, it is necessary
that the price of the high-precision
lathes also should be reduced from
Rs. 28,800 because there is a demand
for that type of lathes, and the price
is heyond the reach of many of thece
private small industrialists.

The next point on which 1 wanted
some clarification and which was not
replied to is the question of agree-
ment that we have entered into with
the French experts for technical col-
laboration, the agreement signed on
1.2-1859. I wanted to know whether
we have gone into the production of
these cheap lathes which are priced
at Rs. 13,250 and if so, what is the
number of machines which have been
produced this year and what 1s tre
prospect for next year.

As I said in the beginning, I am
happy that a new agreement has been
entered into with the Italian firm for
the manufacture of grinding machines.
But in both the agreements, we were
told that some of our t{echnicians
would be sent to Italy and France to
have training. I wanted to know whe-
ther these people have been sent to
the respective countris for this train-
ing.

The next point on which I wanted
clarification was about the number of
trainees. This is a centre where
workers have been trained in a use-
ful purpose. But although in 1858

AGRAHAYANA 16, 1881 (SAKA)

Reports of 3824

Hindustan Machine Tools
as many as 458 people were trained,
in 1959 only 99 have been trained. Of
course, there is the other bigger
scheme for training, but I would like
to know whether this number will
go down or whether there is a chance
of increasing the number of trainees.
It is seen from the hon.  Minister’s
speech and also from the report that
the training given to the workers has
been very useful. Some workers who
are engaged in producing ancillary
machinery have found this training
very useful.

I am also happy that the experiment
of workers’ participation in the indus-
try has been started here and this
was inaugurated by the hon. Minister
himself last year. Although there
might have been some hitch There
and thegre, by and large he has as-
sured us that this has worked very
well. I would again request him to
take steps for bringing about a cor-
dial relationship between the manage-
ment and the workers.

1 also raised the question of the
demand of the workers for increased
wages in the light of the second Pay
Commission’s report. I would also like
to mention that there has been a de-
mand from the various trade union
organisations that the provident fund
contribution should be increased from
61 per cent. to 8-1/3 per cent. This is
one of the units where this has been
accepted since 1958 and put into prac-
tice. I submit the other industrial
units in the public sector may also be
requested to follow suit.

Once again I want to thank the hon.
Minister and the hon. Members who
have participated in this discussion for
expressing sentiments which are more
or less in line with the points I have
raised. With these words, I commend
my motion to the House.

Sir, may I have the reply to the
points I have raised just now?

Mr. Deputy-Speaker: He was only
replying; I canot allow him to ask
further questions. If the Minister is
anxious to reply, I have no objection.
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Shri Manubhal Shah: Regarding the
agreement with the French experts,
already the prototype has gone into
production. In another 4 or 8 months,
regular production will begin. The
trainees have been sent to France.

Regarding the Olivetti’'s grinding
machine, the men are yet to be select-
ed. The agreement has recently been
signed and so the prototype has not
been produced.

* Regarding the training, during the
last budget discussion, I had given
the entire background of the training
programme. The original number
was high, because they were really
training the high type of technicians
required for the factory. That was a
very expensive training.

For two years, practically, no ap-
prentices were coming either from the
factory or from any industrial estab-
lishment from the private sector or
the public sector. So, we appointed a
committee which went into this mat-
ter and suggested three new courses
to take 240 technicians both from the
public sector and from the private
sector, to give three medium types of
training programmes for operators,
machine tool technicians and for main-
tenance and repair work, of which one
course has already gone into training
and 99 boys are working. In two or
three months’ time all the
remaining boys will be taken
up and both the courses
will start. Therefore, it has been
completely re-oriented to subserve
the whole country instead of one unit
as in the past.

17 hee.

Mr. Deputy-Speaker: ‘The question
is:

“That this House takes note of
the Annual Report of the Hindu-
stan Machine Tools (Private)
Limited for the year 1957-58, laid
on the Table of the House on the
22nd September, 1938.”

The motion was adopted.

um. Deputy-Speaker;: Tha question

“That this House takes note of
the Annual Report of the Hin-
dustan Machine Tool (Private)
Limited for the year 1958-89, laid
on the Table of the House on the

6th August, 1959.”

The motion was adopted.

17-61 hre.
*METHANOL PLANT, SINDRI

Shri Aurobinde Ghosal (Uluberia):
A few minutes before we were dis-
cussing about the Hindustan Machine
Tools, which has been acclaimed by all
sections of the House, and I also agrec
with them that this is one of the best
public undertakings under the Minis-
try of Commerce and Industry. But,
at the same time, there are some other
public undertakings under the self-
same Ministry where the affairs are
very much deplorable.

Sindri is one of glaring instances of
maladministration. I am making this
sweeping remark, not vaguely but on
the basis of concrete facts. The me-
thanol plant incident is one of the
series of instances of maladministra-
tion. This methanol plant was receiv-
ed from Germany on the War Re-
paration Account in 1049, The
machine was in good order before its
reparation, because it was in operation
at the well-known factory of Measrs.
B.AS.F. Oppen of Germany. The
price of the machine would be about
Rs. 1'S crores to 2 crores. It was re-
ceived as reparation for the war. The
expenditure incurred on transportat-
fon from Germany to India amounted
can about Rs. 7:5 lakhs. This plant
can produce 10,000 tons of methano!
and 20,000 tons of ammonia per year
for the production of fertilirers.

Half-an hour discussion.
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Naturally, at that time, as there was
no other fertilizer factory in India
exeept Sindri, it was sent to Sindri
with the idea of installing it there.
In the past a number of proposals
were made to set up this plant at
Sindri. In 1953 the late Ministry of
Production took initiative and set up
a committee to consider the utilisation
of this methonal plant. This com-
mittee submitted their report in April
1986, and they also recommended to
utilize this plant by installing it at
Sindri. The same Ministry, even
after that enquiry, invited Soviet
experts to inspect the machinery to
see whether the machinery was in
order. These Soviet experts also sub-
mitted their report, recommending
the utilisation of the machinery by
installing it at Sindri.

Unfortunately, we do not know why
the Sindri authorities are all along
hostile to the installation of this plant
at Sindri. So far as my information
goes, due to the opposition of the
Sindri authorities, and particularly
of the Managing Director of the
Factory, plan for installation has been
rejected every time. Of course, I
do not know why the Ministry of Pro-
duction did not take the initiative and
try to instal this machinery at Sindri
In spite of their opposition. We do
not also know what prevented this
Ministry of Production from pursuing
this matter, so that this plant which
could manufacture fertilisers can be
utilised in the best way.

The Russian Government first
offered their co-operation and assist-
ance in the utilistation of the plant by
installing it at Sindri. But, as the
Sindri authorities were very much
hostile to their proposal, they with-
drew their offer. Thereafter, the Min-
istry approached several foreign com-
panies, namely, Montecatini of Italy,
B.A.SF. of West Germany, Bochacko
of West Germany. Bochacko of West
Germany also expressed their inability
to instal the methanol plant in Sindri
on account of the hostility of the
Sindri authorities. Montecatini of
Italy gubmitted a project report and
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made an offer in the month of June,
19537. During that period, the Minis-
try of Production changed and this
came under the Ministry of Com-
merce and Industry. The Sindri au-
thorities got another opportunity to
make delay in the installation of this
important plant.

During the last three years, 3o many
enquiries and project reports have
been made and so many foreign com-
panies were invited to recommend how
the plant could be utilised in the best
way. In spite of their offers and re-
ports, this was not done and the Min-
istry of Production did not pursue
this matter. Recently we learnt that
the Government have taken a decision,
again, to invite another firm of West
Germany to make a project report,
though the additional cost for this
will be Rs. 50,000

While this game was going on for
several years, the plant was kept
under open sky. Neither the Minis-
try of Production nor the Sindri au-
thorities could find any finance to put
this plant under cover or a shed.
Recently, this plant has been damaged
on account of fire. That has recently
occurred. The fire is stated to have
been caused by cinders on track
under the ground. When we went to
Sindri, we were told by the Managing
Director that a spark from the cinder
might have been carried by wind and
caused this fire, and as such, no res-
ponsibility could be fixed on any one.

But, in reply to my previous Starred
Question No. 380 dated 27-11-1959, a
separate statement has been made. It
is stated:

“An enquiry was made to de-
termine the cause of the filre. It
was discovered that there had
been another fire earlier on the
same day in an adjoining  area
which was dealt with promptly by
the Fire Service people who
thought that they had completely
extinguished it. Some sparks it is
presumed remained and fanned by
the breeze, might have caused the
fire to the Methanol plant”



3829 Methanol Plant, Sindri DECEMBRR 7, 1930 Methanol Plant, Sindel 3830

{Shri Aurobindo Ghosal}

I do not kmow if this incident was
discovered or invented. Who made
the enquiry? No mention has been
made if an enquiry was made by
responsible persons. This reply is of
such a nature as if a small thing has
happened, but I shall presently tell
you the extent of damage caused by
this fire.

It can be presumed from this dam-
age that the whole plant, such a valu-
able plant, was left uncared for. But
the Sindri authorities have claimed
Rs. 5:64 lakhs from the Government
of India as caretaking expense. How
much care was taken by the care-
takers is evident from the fact that
damage to the extent of Rs. 10 lakhs
has been caused. On the present de-
preciated value of the plant, the loss
is estimated at Rs. 1'17 lakhs. The
replacement value at  present-day
rates of the equipment damaged by
fire is likely to be Rs. 10 lakhs. This
damage is not of a small na‘ture so
that it can be taken lightlv and such a
reply given.

We were told by the Sindri au-
thorities that there was no agreement
between them and the Government of
India for the custody of this plant. To
whom does this plant belong, to the
Sindri Fertilisers or the Government
of India, because the Sindri authori-
ties are taking the plea that they
were mere carctakers, it was not kept
in their custody; therefore, if any
damage occurs, it is the responsibility
of the Governmcent of India; thev are
not responsible for keeping it under
cover, besides that they took all possi-
ble care. For that reason they have
claimed about Rs. 6 lakhs from the
Government of India.

Last Friday we were discussing
about the reorganisation of our ad-
ministration in order to fit it into the
Weltare State. In these public under-
takings the Central Government ap-
parently have got very little control.
Naturally taking advantage of that
liberalised policy, some of these public

undertakings are not taking care of
the plants entrusted to them, and they
are causing much damage not only to
the plants but are alsp failing to utilise
the machinery,. We want to know
whether we can at the present moment
suffer this damage, and can allow such
negligence on the part of the B8indri
authorities, I want to know whether
it was really kept under their care,
and how much of the responsibility
can be fixed on them.

The next point is whether any en-
quiry was really made by responsible
persons in order to  probe into the
real cause of the fire which has caused
damage to the extent of Rs. 10 lakhs.
Finally we want to know. also whe-
ther, after this damage, this plant
can be installed at all, and whether we
can utilise it in a better way.

Mr. Deputy-Speaker: Auy other hon.
Member wanting to put a question,
though no notice has been given undor.
rule 35(5)? None.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The hon. Member in the very first
sentence of his speech said that
Sindri. one of the companies in the
public sector, was mis-managed. This
is how he started the observations in
relation to a mnlant which has been
lying there. I think that all his
subsequent remarks have been condi-
tioned by this original observation.
There is very little justification for
what he has said about the incom-
petence or ineficiency at Sindri,
which, T may be allowed to say, 1s
one of the best-managed State under-
takings in the country. It was the
first major chemical enterprise; it did
very well. Tt is showing very good
profits after having overcome the
initial difficulties; and the adminis-
tration and manggement of Sindri
has been praised by all those whn
have had opportunity to see its work.

Mr. Deputy-Speaker: Except the
hon. Member who also had an oppor-
tunity of seeing that,
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Shri Aurobindo Ghosal: The pro-
duction is going down everywhere.

Shri Satish Chandra: According to
my hon. friend, this methanol plant
was received in 1849. That is not a
fact. According to my information,
it come in 1850-51. The complete
equipment of the methonal plant was
received in India in 1951. The plant
~as part of German reparations re-
ceived from a well-known £irm of
chemical engineers in Germany,
namely BASF. It is true that it is
a costly plant......

Shri T. B. Vittal Rao: What is jt?

Shri Satish Chandra: BASF, that
is, Badische Aniline Sode Fabrik;
they are one of the biggest chemical
concerns in Europe. This plant was
utilised there for the production ot
methonal. It was handed over free.
We brought it here. We spent Rs. 7§
lakhs or so for its transportation from
Germany to the Sindri site. There
was no other big chemical factory in
India at that time, and Sindri itself
‘was being set up; so, Government
thought it fit to keep it at Sindri, ana
see how it could be utilised in future.

Methanol is a military explosive.
The capacity of this plant, is 140 tons
of crude methanol per day. We made
estimates of our requirements and
found that hardly 16 tons per day
production for a limited period in a
year would be sufficzent to meet our
total requirements. This plant came
to us free, but, it became a sourcc
of worry as to how it could be
utilised. It was a big plant, about
1,500 tons i1n terms of weight, packed
in hundreds of crates; it was brought
here; but there was not even enough
storing space for these large cases.
So, they were stored in the open
near the Sindri factory. Being a
chemical plant, we thought it might
be possible to utilise it for some pur-
pose, a part of it or the whole of it.
The matter has been considered again
and again. We have always come
across one difficulty that its capacity
ig too big for our purposes.

‘

Sindri

Then, we thought of alternative
uses. We consulted experts. We get
the Russian experts at one time; they
said that it could be utilised, but that
the plant was very old, it had been
run for decades in Germany, it had
been brought here, without proper
inspection, and without fully testing
it, it was difficult to take responsibi-
lity for setting up such a plant and to
advice as to what other equipment
would have to be added and so on.

Then, we consulted the firm of
Messrs. Montecatini  of  Italy—the
hon. Member knows all these details
—-who were entrusted with the ex-
pansion of our plant at Sindri. They
were working there as  contractors.
So, we asked them to see this plant;
after exarnining it, not very through-
ly, they informed us that if we set
up a new methanol plant to meet our
requirements, it might cost only ten
per cent. more or something like that:
besides, this plant would be an old
one, whereas the new plant will be
a brand new one. So this also did
not help us.

We ourselves appointed an Expert
Committee, taking a representative
from the ordnance organisation of
the Ministry of Defence, our own
Industrial Adviser (Chemicals) and
others to look into this matter and
to see it something could be done.
They examined the plant and made
a recommendation that portions of it
could certainly be used. It could be
used for the manufacture of methanol
provided the demand was substantial,
it could be set up from the point of
self-sufficiency and utilised for a
limited period in a year. Th2
Defence Ministry were consulted.
They thought that it was a  very
hazardous explosive material and,
therefore, it would be wrong to
locate it at Sindri; they would like
to locate it near one of their explo-
sive factories.

The argument has gone on like
that. I admit it has taken a very
long time. It is unfortunate. We
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have constantly been trying to find
out it with certain modifications, ad-
ditions or  alterations, it could be
utilised for the production of ammo-
nia. The plant, as we have got it at
present, cannot start producing ammo-
nia straightway. We have to put up
a gassification plant; then there has
to be purification and reforming of
those gases before they can go into
this methanol plant for the produc-
tion of ammonia. There are many
lnks in the production stream which
are missing in the plant in the initial
stages and towards the end. If it is
utilised for the production of metha-
nol, some additional plant would
be necessary for refining that metha-
nol. It is only crude methanol which
can be produced by this plant.

Then we discussed the matter fur-
ther. Our Industrial Adviser recom-
mended that it would be better if we
made a present of this to Sindri. Let
them open all the crates, examine
them and study them; let them see
what part of the plant can be utilised
in some other chemical project. It
could be treated as part of an experi-
mental station in which further resear-
ches could be carried on. The plant
does not belong to Sindri. The hon
Member posed a questionas tothe
ownership of the plant. It
was brought on Government
account. It has Dbeen placed
in the custody of Sindri. But
it is not the property of Sindri uptil
now. So any responsibility is also not
Sindri’s We only entrusted Sindri
with the responsibility of storing the
crates and seeing that they are pro-
perly checked and maintained. But
it is not the property of the Sindri
factory. It is the property of the
Government. We want to utilise it
as best as possible. Ultimately, we
wanted to consult some other firms
such as BASF and ask for their
opinion. For some time, they were
hesitant, but last year they said that
they would be glad to make a project
report for us. Their experts came
here and examined this plant. They
went back and promised that in three

or four months, they would be ahle
to give a detailed project report as
to how this plant could be utilised
under our conditions. Normally, we
would have got this report & few
monthg ago. But then we "received
another communication from BASF,
who were the original owners of this
plant, that our coke and coal gas
was not completely suitable for tht
plant, and some additional carbon
dioxide gas had to be added from
outside. The percentage of carbon
monoxide was not the same as in
Germany. Therefore, certain altera-
tions were necessary. Carbon dioxide
gas will have to be provided from
outside. We made enquiries whether
Sindri was in a position to provide
that additional gas go that the defi-
ciency in our coke and- coal could
be overcome. Unfortunately, Sindri
has no spare gas of the type that is
required. So, they have started all
over again to study as to how it
could be utilised on the basis of the
Indian coal. All these complications
have been there. It is an extremely
technical matter. As a layman ] have
tried to understand it and I am
placing the facts before you. It is a
highly technical matter on which
chemical engineers have applied their
minds which 1 cannot even express
in very clear terms before this House.
I will hesitate to draw conclusions
which the hon. Member has drawn
from our inability to set up this
plant up to this time. But we are
anxiously awaiting the report We
do not know the financial implica-
tions. The two earlier appraisals of
the Russians and the Italians do not
give us a very detailed picture, After
a preliminary examination of the
plant, they said that it could be ins-
talled with alternations or additions.

The hon. Member referred to the
firm of Bachako and said that they
expressed their inability to put up
this plant due to the intransigent
attitude adopted by the managing
director who, according to the hon.
Member, has been placing all sorts of
impediments in the way ¢ putting
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up this plant at Sindri. I am sur-
prised that such a thing should bave
been said in this House. The maneg-
ing d&irector of Sindri is a conscien-
tious public servant and is as anxious
as any one of us to make the best
use of that plant.

Shri Aurobindo Ghosal: I can give
goy more facts.

Shri Satish Chandra: You may
raise another discussion. But as re-
gards this plant, it is not his ' res-
ponsibility. He is only a custodian.
We actusally asked this firm which is
expert in methonal production to
come and examine and give us a
report. We invited tenders. They

were not interested at all; they never.-———ghe other side. There

examined this plant. I do not know
how the hon. Member gets this in-
formation. Perhaps they thought
that the matter was too small for
them to come all the way from Ger-
many and give us a report.

Shri T. B. Vittal Rao: They did
not do so because Sindri is a com-
petitor to Buchako.

Shri Satish Chandra: 1 do not
think it is a competitor. Sindri is
not even an exporter of its product;
the whole of it is utilised in India
and we are today a bigger importer
of fertilisers than we were when
Sindri was set up because the de-
mand is growing faster than pro-
duction.

Shri T. B. Vittal Rao: In the mat-
ter of setting up a fertiliser plant at
Rourkela, Sindri had also taken a
contract for Rs. 8 crores.

Shri Satish Chandra: That was
earlier than this. These tenders
were invited even before that date.
Anyhow, the managing director has
no interest in not utilising something
which belongs to the nation if it can
be done in a proper manner and for
the advantage of the people of this
country.

The hon. Member referred at great
length to the fire incident that took
298(Ai) LSD—9
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place at Sindri a few months ago.
As 1 smid for seven or eight years
these huge crates weighing thousands
of tons have been lying in the open
field by the side of a railway siding.
They have been looked after by
chowkidars and others on the spot
Periodically these crates are opened,
the contents are cleaned and some
greasing is done to the more impor-
tant mechanical portions of the
plants. The earlier fire to which the
hon. Member referred started a few
hundred yards away from this plant
on the other side of the railway line.
There is a railway line going in bet-
ween these crates lying across the
yard on one side and the timber
sleepers lying a few yards away on
was a fire
during the day in the open where
some rotten sleepers which were to
be moved out by the railways were
lying. The earlier fire might have
hcen caused by sparks from the rail-
way engine. Fire extinguishers
extinguished the firee How the
second fire started is not clear. An
enquiry committee consisting of
technicians was appointed. The hon.
Member wanted to know the names
of the members of the technical com-
mittee. There was an officer from
the Sindri Power House, the Stores
officer of Sindri and a Technologist
of Sindri. They were Messrs. Ghosh,
Subbaraya and Varhat. These three
officers were directed to enquire into
the causes of the second fire which
took place in the methanol plant
that day. They found that it was
accidental. There was nobody near
the crates. As I said there was an
carlier fire accoss the railway yard.
Though it was thought to be extin-
guished, it is possible the wind was
blowing from that side towards the
place where the methanol plant was
stored. Some flying sparks from ear-
lier fire might have landed on the
crates and caused the second fire. They
were not definite about it; they have
only said that it could have been the
cause of this fire.

The damage has been assessed
according to the book value, as only
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Rs. 1 lakh, but the. Sindri manage-
ment say that if the portions which
have been damaged are to be re-
placed with new equipment, probably
the replacement cost may be some-
where about Rs. 10 lakhs to Rs. 11
lakhs. The fire was dealt with prom-
ptly and extinguished. Some of the
crates actually caught fire. The
actual damage, apart from the rough
estimates that have been made, will
only be known when the plant is
actually put up somewhere and re-
placements are ordered.

I have nothing more to say, except
that apart from this fire incident,

which is unfortunate, the satting up of
the methanol plant is a very compl-
cated problem and it is receiving Gov-
ernment’s attention., It can be utilised,
as I said, in many ways, but it re-
quires very competent technical
advice for which we have appointed
technical consultants in  Germany
who are preparing the project report.

17.35 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
December 8, 1959/ Agrahayana 17, 1881
(Saka),
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further amendments to Further discussion on the
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Funds Scheme, 1952. Dowry Prohibition _Bill
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MESSAGES FROM RAJYA Committee was conciuded
SABHA . A . . 3690 and the motion was adop- -
ted. Clause-by-clause
Secretary reported the follow- consideration of the Bill
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Sabha : of clause 2 was ?cld over.
O] Thah:nt us sitng held S::’:xg?:gzglfdcg{.u“ 3
Tos5. Ratys Sepmpery MOTIONS RE, REPORTS
me’d without any OF HINDUSTAN MA-
amendment | to the CHINE TOOLS . 3776—3826
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Madras (Alteration of consideration of the An-
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i ' d.
(if) “That at its sitting held motiofis were acopte
on the 3oth November, HALF-AN-HOUR DIs-
1959: Rajya Sabha h,n:‘ CUSSION . . 3826—38
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BILL PASSED BY RAJYA on the 29th  November,
SABHA LAID ON THE 1959 to Starred Question
TABLE . . . . 3690 No, 380 regarding Metho-
1aid he Tabl nal Plant, Sindn,
Secretany I " reonole The Deputy Minister of
Property (Extension) Bill (CS°‘:’"“°S'°5 pod ln d""h“;’;
P"‘l!d 3 1¢] atis.
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PUBLIC IMPORTANCE. 3691—93 HAYANA 17, 1881 (SAKA)—
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ter of Works, Housing snd coasideration of the Do-
Supply to the decwsion wry Prohibition Bill, as

of the Central Govern-
ment to increase the rent
of the houses constructed
in several cities of Uttar
Pradesh.

reported by Joint Com-
miuttec and consideration
of the Mines (Amend-
mentgsmmd passing of
the Bills.
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